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LOK SABHA DEBATES

LOK SABHA

Thursday, April 18, 1974|Chaitra 28,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

{MR., Depury-SpEAKER in the Chaw)
ORAL ANSWERS TO QUESTIONS

16,000 Indians Compelied to Leave
Aden due to Immigration Laws

*730. SHRI DHAMANKAR: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether about 16,000 Indiams
settled and working in Aden, have
been compelled to leave because of
the difficulties created by Immigration
Laws;

(b) whether none of these Indians
has preferred any claim for compen-
sation for properties and commercial
establishments left behind; and

(c) if so, the steps that are proposed
to be take in this regard to see that
the question of compensation is taken
up with that Government early?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH):
{a) About 5,000 Indian natienals have
left South Yemen, (after 1870 known
as the PDRY) since the beginning of
1967. This was due to a variety of
reasons affecting all foreigners such
as the introduction of residence and
work permits, the nationalisation of
commercial firms and private houses
ete.

(b) and (¢). Departing Indians were
free to dispose of their business snd
amets, The question of compensation

2

only arises in the case of nationalisa-
tion of properties.

The Indian Embassy in Aden had
taken up the general question with
the PDRY Government and had also
asked the Indian Association in Aden
and other affected persoms for details
of claimg resulting from the national-
1sation of their properties. Only one
Indian firm is known to have preferred
such a claim for compensation, which
18 etill pending with the PDRY Gov-
ernment.

SHRI DHAMANKAR: In 1937 per-
sons went from India and at that time
Indians were encouraged to go and
settle there in commerce, irade and
mdustry. In 1069 the Aden Govern-
ment cancelled their immigrant status
and asked them to apply for residence
and work permits. All Indians applied
but none have received any residen-
tial permit. They are put to hardship;
they have nof been in a position to
dispose of their properties or commer-
cial establishments. May I know what
specific action the Government ig go-
ing to take to help those Indiang to
recover what they had lost by way of
commercial establishments, housing
properties, etc.?

SHRI SURENDRA PAL SINGH: I
have already mentioned im my mbin
reply that all those Indiang who were
forced to leave Aden because of cer-
tain condition prevailing there were
free to dispose of their property as
they like before leaving. As far as
our knowledge goes many of them
were able fo dispose of their proper-
ties and they were also able to repa-
triate the bulk of their cash assets
which they had acquired. As re-
gards assets which had been nation-
alised, we have taken up the matter



3 Oral Answers

with the PDRY Government. They
have asked us to furnish certain in-
formation in regard to various claims
and we contacted the Indian Associa-
tion in Aden and asked them ¥ fip-
nigh thai information. Unfortunately
that information is not forthcoming.

SHRI DHAMANKAR: May I know
whether they will agsist the people
there in getting residential permits or
enabling them to continue to stay in
Aden?

SHRI SURENDRA PAL SINGH: At
the present moment, the problem has
been considerably reduced, We now
have 10p or 200 people who are Indian
nationals in Aden. They are atill
carrying on their gmall trade, etc.
Their stay permits or work permits
have heen rgnewed from time to time.
Whenever there are cases of hardship
we take them up with the Govern-
mept and we try fo get their permits
extended to the extent possible.

SHRI P. G. MAVALANKAR: The
problem of Indians in Aden and other
paris of Africa is causing us as well
as the Governments concerned, a lot
of anxiety and concern. I hdépe our
Government’s relationship with south
Yemen is cordial. I would like to
know, whether indian Embassy offi-
cials and Government of India have
taken especial care to see that the
problems do not remain unsolved and
that Indians lving in Aden are asked
to or persuaded {o jdentify themselves
with the problems and aspirations of
the local people? Lastly, how many
Indians, if at all, have accepted citi-
zanship qf the Republic of South
Yemen?

SHR] SURENDRA PAL SINGH:
Sir, prior to Independence of South
Yemen, prior to 1989, it is our infor-
mation that about 13,000 people of
Indian origin had taken yp local citj-
zenship and they had completely
idgnﬁged themselves with the Jlocal
population. At the time of Independ-
enge, I think, there were 5,000 or 6,000
persqng who were of Indian nationality
and they werg carrying on trade sod
other ‘¢wumercial activities in Aden.
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Many of them have left Aden aliready.
As 1 said in my earlier reply about
hundred or two hundred people are
still in Aden. We are doing our very
hest to-give them, whatever assistance
is possible. We are mindfyl of their
difficulties. But, the difficulty is that
when a particular soverign country
follows a certain policy we cannot ob~
ject to the same. All we have to en-
sure 15 that these policies are not dis-
criminatory in character. So leng s
the treatmeni meted put is equal, we
cannot have any objection,

=t s T fay - Wl W
¥ o gec fear & 3w & & qr e @Y
Wt wreiva sarly § o oy wek o §,
afer  saard ¥ oft awTe wwT qr
9 F wopave 16 FATT Wil W e
SYear q¥r WK ¥AA 160 PN WY
g @ & o foer wfy | &
q ¥ o W fR o foeer
wrelm W T ®T wiew & g
AT §C I W 5 wrdl gt ey
®r ff, WA ¥ I HHY T4,
NA A% W@ §ORT A 99 w1 A gfy-
we € W W g o fare
o 99 97 v ?

ot M wrw foy - o w)-
o, vl nma oy § s W eroiw
wgt & wr a ooy WY s ovr W WY
70 g & f5 aed awd W aw
W | TER o W W wmr W
frr ... (Wwer) ... WWIG
W Ao &
o h e AW
fera oifsome tmd s o fy
qu & ow ga W dfag e e
g wofc § Iy P gy e
g @ & wyoay wr fis g o
2w fireft & i aft frar fie fmnlt
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aRdf ar Wy i fow A o @ @y
wr amanx §?
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& ¥ ot wrea ¥ W o safwr s
§ I denr @ wd aff ak &,
dfwr & ag o T g feown
I wré oAy a1 ST Y ¥ g
oy &k ey fe @2

DRALE LR I
fog ®37r qer Aforw & Fr o i A
B ¥ W & ag vyt Wy 0§
FCTAL |1 A AqW AT § 9w
o agt X vt gl o W
& wf & o WY e ¥ ol g &
AXTRA A S TS ad oty fg
IR W FgraaT g ¥ wv o T

st o go faardt : xS
# v & fr o W€ ot st dy
N Par § @ i W www awr
w7 watar § W o) ¥ A9 B @
e v aw wiy §, O wnoaoe
Fagomr ar far @ fs 3 @
wraft fgt oo a7 felt 7 wg W
arY & fardr ay sfear wew 3w w1 9T WY
frwr ?  wac afww qea o7 wf
o st W W 2w wrd Wy war B
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o wy felt ¥ wT g Ao TOE S
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TP AN T ¥ TS GEEAT I 9
&1
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(%) @z ¥ urde & fag ¥l
goe W s g ¥ fafuw
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w1 fraifer foar wr §; S

(@) wr wEd & gawT ¥ afy
W s ¥ @ gu T a2 A gfE
& &1 g w1 fame @ 7

YHE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SKRI DALBIR SINGH): (a) and (b).
A statement is laid on the Table of
the House,
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Stasemant
{ 8) Annual Quota of Scootess fixed for the Officers of various Categories in the Cen-

tral Government waiting List.

e ol g
(Pay in the pre-revised scale)

1. (Basic pay of Rs. 500/~ and above) . N N . . 720 400

II. (Basic pay of Rs. 505/~ te 899/ - with field duty) . . 800 360

IIl. (Basic pay of Rs. 500/~ to 899/~) . . N . . 2200 1400

yIv, %el.:!lgl ‘1:3 of Rs 3ool- to 499/- mcludmg d.earncs% pay Wiﬁ.l 1600 930
V. (Basic pay of Rs. 300/~ an- above mclu hng deamen pny P.Ae

to Joint Secretary and above) . 320 6o

VI. (Medical Doctors) . . . . . . 320 Y00

VII. (Basic pay of Rs. 352/~ to 499/~ incluling dearness pay) 3440 2000

TorarL 9400 “-”5;;

————— - ————

tb) There is a positive hk:lihood of tncrease 1n ma wfacture of two main branas of scooters

in the countr

from 40,00¢ to 60,000 11 the case of Baja) scooter and from 20,000 to 40,000

in the case of Lambretta scooters. The increase in the quota reserved for allocation amongst
Central Government officials 1s cstimated to finglly work out to around 15 per cent,

Yo Aifas wa  foorfan
Farere Y, ¥ fraeor Y qF v
qar & el S @ wTAET STEaT
g fr fafww Afwi & winfar &
faw wrer faifer 5@ Y w59 w1
t? wnadw g om & s o=

Frer Fratiea w7

TE—FW JTWE T FANCET
F W fr Wl ¥ fAg AT
faoe s @ 2 7

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): The cri-
terion is the sajary drawn by the Gov-
ernment servants and their capacity
to buy and maintain a scooter. Re-
cently we reviewed this and found
that there is ng point in allowing this
quots to people who do not have
enough income of their own to mai-
tain it. Therefore, we do not propose

to inciease the quota for the low-paid

Government servants,

o wifaw zW frenfemy . &y
el M ag A W I v I &
T @Y ATATAE WY §, ¥ ¥W FEAY
AT ¥ wTEr A1y ¢ A e fAg wy
§ f5 99wy epze o wveT S
qrit &7 afr gz 9E @ A W A9
AT %) YTET WY A A Hiforw
AR E?

SHRI T A. PAIL: 1t is not true to
say that most of the applications we
have received are from those who are
low-paid. The total number of appli-
cations pending allotment is 1 lakh.
Out of 32 lakhs of Gouvernment em-
ployees, 12 to 13 lakhs come in the
category who are entitled to a car.
9 lakhs are not entitled to anything
because of their low income. Out of
18 lakhs who are entitled to this, the
pending applications are about a lakh.
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Wt xifeg Aveaw aty - AT o
F Atgwm qT ¥ ¥ ¥ A waEha
faifer fear & o0 oW & w1 -
wor g o ffer ek o€ & w
HET § 1T gAY §Y G2
wmf'qzwmzmmmmaww
t 4
SHRI T. A. PAI: Yes, Sir; we have

fixed an income of Rs. 350-498, not
below that.

SHRI K. SURYANARAYANA: May
1 know whether any quota ig fixed for
State Govérnment employees who are
drawing the same salary?

SHRI T A PAI: State Governments
are also allowed quotag on their own
for allocations to their employees.

SHRI K. SURYANARAYANA: Is
it out of this Central Government
quota?

SHRI T A. PAI: No, Sir.

SHRI JAGANNATH RAO: Is there
Any restriction of quota system for
power-—drivén auto—cycles?

SHRI T A. PAI: Not at all.

Setting up of Mishra Dhata Nigam
Ltd.

*734. SHRI PRABODH CHANDRA:
SHRI M SUDARSANAM:

Will the Minister of DEFENCE
be pleased to state:

(a) whether a public sector com-
pany ‘Mishra Dhaty Nigam’ Limited,
has recently been set up; and

(b) if so, the functions of the com-~
pany?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a). Yes, Sir.

(b) The undertaking has been set
up to administer Superalloys project
#t Hyderabad, under the Department
©of Defence Production. The project
Jhas bheen sanctioned for mmanufacturing

CHAITRA 28, 1806 (SAKA)
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certain groups of special metals and
superalloys required for aeronautics,
electronies, imstruments and other ine
dustries in the country.

SHRI PRABODH CHANDRA: May
I know the name of the country that
is collaboirating with us in the manu-
facture of these superalloys?

SHRI VIDYA CHARAN SHUKLA:
This 1s really not a collaboration ag-
reement. It 18 a total transfer of tech-
nology. We have purchased technulogy

from France and West Germany for
our use,

SHRI PRABODH CHANDRA: May
1 know the amount of foreign exchange
involved n setting up the factory and
the amount of foreign exchange we
used to spend for purchasmng these
superalloys and other precious metals?

SHRI VIDYA CHARAN SHUKLA:
The people from whom we have pur-
chased the technology will be paid
Rs 224 crores for the technology.
The cost of the entire project has
been tentatively estimated to be Ri. 30
crores The foreign exchange compo-
nent that will be spent will be deter-
mmable only after the engmeermg
repoit 1g ready. This report I3 under
preparation at present

SHRI PRABODH CHANDRA: My
question was about the money that
the Government was spending at the
moment on the mmport ot this metal.

SHRI VIDYA CHARAN SBUKLA:
That figure 1s not readily available
with me. But it would be ¢onsider-
ably more than what we are going to
pay for the technology.

SHRI M SUDARSANAM: When
wil} the plant go into production?

SHRI VIDYA CHARAN SHUKLA:
According to the project report, this
plant should go into production by

1978.
st ¥R I WY : ITT A7,
& IFATNIEATE WAl g OF faw
fefraq s frains W o @ é 3
i gTR AW F [ wrwwrs § o1
@A & WA G & qre Frad
offr griv e faaref; oy v el 7
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MR. DEPUTY SPEAKER: The Mi-
nister Yas just now replied to it. Per-
haps, he has not listened to that.

SHRI H, M. PATEL: The Minister
has said that this project will go into
production by 1978, that is, after four
yesrs. When even large Drofects
have been completed in thig country
within 2¢ months, why shouid this
take so long a time to compléte?

SHRI VIDYA CHARAN SHUKLA:
It is not & question of the size of the
project but the complexity invoived
in the process of the superalloy. It is
béthg done for the firet time in the
country. As the hon. Member be
knowing, there are only four or five
countries in the whole world who have
got this kind of production technology.
We hav@”\gone into the complicated
nature of the production, the sophusti-
cated facilities that have to be set up
and we found that the time fhat has
been designated in the project report,
and that has been agreed upon, 1s
quite reasonable,

Criticism of Ching by Foreign Visiters
and missions in India

*737. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL, AFFAIRS
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the cri-
ticism of China by foreign dignitaries
from USSR and other Warsaw Pact
countries while visiting India recently,

(b) whether some publicationg by
the Missions of thege countries in
India alsp carry criticism of Chnia;

{c) whether such criticism of China
is likely to unnecessarily involve
India in the Sino-Soviet conflict; and

(d) the steps contemplated to avoid
such anti—Chingse criticism by
foreigners from India soil?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):

(a) The Government is not aware that
Soviet dignitariss have made my state-

APRIL 18. 1074
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to India. East dignitaries
visiting India in March, 1974"W8o"did
not refer to China in their speeches.
However, they had to state their
view-point while replying to specific
questions put to them by journalists
on China at Press Conferen@es; but
there was nothing objectionable in the
language of these remarks.

(b) Many Missions in Delhi, much
against the wishes of Government of
India, have been carrying out cirticism
of other countries in theit publications.
Publications 0of the Chinése Embassy
in Delhi also carry critidtisms of othe:

countries.
{¢) No, Sir,
(d) Does not arise.

ments about Ching during tHelr visit
European

SHRI SAMAR GUHA: I have not
1a1sed this question in an attitude as
1if we are dying for friendship with
China, or seeking it at any cost, but
as one belohging to a dignified self—
reliant nation with sn intention that
no additional constraints ghould be
introduced m our relations with China,
It 1s also known to everybody that
Chinese criticism against Indig ig there
at the moment

MR. DEPUTY—SPEAKER: In this
gquestion we are not concerned with
the Chinese criticism against India.

SHRI SAMAR GUHA: I am coming
to the question It fs not as it India

has entered into friendship  treaty.
with Russia to create a wall of encir-
clement against China. I k, the

Goverument have seen the headlines
in the press. In the Indian Express,
there is a headline, “Czech Leader
said Ching is not cooperative” and in
the ‘Statesman, there is a double—
column headline, “China criticised by
Czech Leader”.

In view of these facts, may I know
from the Government whether, when-
ever a foreign dignitary olsits another
country, it is the diplomatit norm hat
Being a guest in that country, he
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ghould nof take advantage of the
hospitality of that country to criticise
another ‘?:’oui:iry, either tri¢hdly or
t so friendly, and, if eo, Whether
ose dignitaries were politely inform-
ed that such criticisms should not be
indulged in?

SHRY SURENDRA PAL SINGH:
According to the international com-
vention and practice, it is not proper
for a visiting dignitary to criticise any
third country with whith India has
friendly relations. In regard to these
dignitaries who came here, nome of
them has eaid anything ggainst China
in his public speeches. We cannot
say by any stretch of imagination that
they abused our hospitality. I have
got records of what they have said.
If you permit, Sir, I can read them
out. The language used by them is
very restrained and guarded. They
had to say something about the rela-
tions with Thina because they were
asked specific questions. We cannot
expect them to keep their mouths
shut In public statements, however,
they were very careful {g avoid China.

SHRI BAMAR GUHA: In reply to
part {b) of my Question, the Govern-
ment has admitted that many foreign
Missions in Delh: much against the
wish of the Government of India have
been carrying out criticisms of other
countries inn thelr publieations. I do
not want to cite many instances. But
I can show so many publications of
the Soviet Russia from India in which
there are bitter criticisms indulged
in. 1 have nothing to say againet
ideological politics, if any publications
come from other countries, whether
the peliticg relate to communist eon-
{radictions or capitalist cuntradictions.
Such publications are, centainly, for
our intelligence and for our know-
ledge. But here the question relates
§° dpi:blicltim by foreign Missions in
ndia.

1 want to know from the Govern-
ment whether they propose to toke
measures, either by ametiding the law
or by teking edvantage of the law
prevailing in the country, to prevent
such publications by Indian printing

CHAITRA 28, 1808 (SAKA)
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presses owned by either public agen-
cies or by political parti¢s—the publi-
cations are printed in presses owned
by the political parties in India-and, if
the foreign Missions do not agree to
stop publication of criticiems of other
countries, whether they are going to
take steps to stop publication and ask
the printing presses not to publish,
hot to print, that kind of articles or
comménty whidH gré Butpodted iffiinst
other friendly countries?

SHRI SURENDRA PAI- SINGH: It
18 true, as I have said in my main
reply, that some Missions in Delhi
have indulged in this kind of practice.
They have published yrticles in some
of their publications. But our policy
3s clear and it has been conveyed to
8!l the Missions that they should not
mnduige in any critical publicity or
propaganda against a country with
which India has friendly relations.
There have Been a few lapses. When-
ever they came to our notice, we took
up with the Missibmy conosrsed and
weé told them it was not desirable and
they should not do it. They desisted
from doing it for quite some time.
But again, it seems these things are
going on. We reserve our right to
take action at the appropriate time,
if it is necessary, but as far as our
policy i concerned, it is very clear
that we do not look upon this activity
with favour,

MR. DEPUTY-SPEAKER: Can you
do anything about stopping the print-
mg of these publications in the
counry? "

SHRI SURENDRA PAL SINGH: It
1s a domain about which I do not know
very much; how far we can prevent
our own printers to print what has
been given by foreign embassies. But
we can certainly have gome conmtrol
over the activities of foreign missions
l:‘re; we can ask them to desist from

SHRI 8. M. BANFRJEE: May 1
know wWhether it has been brought
to his notice that some of the top
offidlaly of the American Embasyy—I
would mention the name of Mr. Smith
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who 1 sdid tp be the CIA Chief—have
been inviting some of their friends
and briefing them how fo sabotage
Indo-Soviet relations...

MR, DEPUTY-SPEAKER: This is
Aabout publication.. .

‘SHRI S. M. BANERJEE: Unless
‘they get information what will they
t I went to know whether it

as been brought...

SHRI SAMAR GUHA: Are you
permitting such kind of questions,
.Sir?

MR. DEPUTY-SPEAKER: Mr.
Banerjee, please confine yourselt to
the scope of the question.

SHRI S. M. BANERJEE: Have I
said, Sir, that the CIA Chief was
meeting Mr. Samar Guha?

SHRI SAMAR GUHA: They are
living in the dreamland of CIA and
KGB. I will gladly accompany Mr.
Banerjee to any of those people if it
is in the interest of our country.

SHRI S M. BANERJEE: If we are
in dreamland, let him go to Disney

langd,

My question is whether it has been
brought to his notice that very objec-
tionable documents are being circulat-
ed to embitter relations between India
and the Soviet Union. It is a calcu-
lated move and the main person do-
ing it is the CIA chief. May I know
whether these publications will be
seized and this gentleman, Mr. Smith,
will be asked to go back from this
place?

SHRI SURENDRA PAL SINGH: I
‘have no information. 1f the hon. Mem-
ber writes to me, I can give a reply.

SHRI S, A. SHAMIM: In the light
of the questions asked and the ans-
wers given, may I know whether India
has ceased to be a free and democratir
country? There are certain restric-
tions placéd on the activities of even
the modes of protest by foreigners.
This I am asking in the light of depor-
dalion of four Iranian students. ...

APRIL 18. 1974

Oral Answers 1]

MR. 1:’!!!“‘!1'1'1!-31’.!!21\1(!:!!:t mnz
somethiing very different, am
allowing this question. It is ouwide
the scope. I will go on to the next
questiods.

w54 wow & fwe wywen faow

»738. =t sfiger  wyEren
W STy Wit W WAl Ig wAry Ay
wor wat fiv e

(%) = Fad A wer & yfE
F1 @A §Y, WA NIH AT T AR
FeuT ¥ frg el wewe v #
B Frrn #Y w46, T ST a0
frr, &, w17

() =fzar A o7ox FavER
¥ wye wfafere &7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a)
and (b). No such request has bheen
received from the Government of
Madhya Pradesh.

o P wuaTs . SuTeUs
agreg, & wad waAr A A T
gt g % gar? 2o ¥ W A ga
mmaq}t@o({&ei\foﬂo
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SHRI SUBODH HANSDA: Except
.a few isolated coal mines, it has now
been decided that all the mines shall
be worked by the CMAIL.

ot S\FeN AT ;. AT FS T3A
WA E 7 ITH A TA FTEHT
fa 77 721 g am w{r & 7

SHRI SUBODH HANSDA:: Accord-
ing to the Act, all these coal mines
vest in thhe Government. Now, some
of the mines which have not come to
the notice of the Government—probab-
ly he is referring to them—certainly
when they come to the notice of the
‘Government, they will be taken over
by the Government.

MR. DEPUTY SPEAKER: Shri Kar-
tik Oraon. The question relates to
Madhya Pradesh and not to Bihar.

SHRI KARTIK ORAON: I want te
know whether in principle there is
anythinng which tands in the way of
setting up a Coal Corporation in va-
rious States where coal is available
and the headquarters of such offices
under CMAIL be located there where
the raw materials are available.

MR. DEPUTY-SPEAKER: This is
a ‘bigger question. You have any po-
licy like that?

SHRI SUBODH HANSDA: We do
have.

SHRI BHAGWAT JHA AZAD: Whe-
‘ther it is a question of having a cor-
poration in Madhya Pradesh or to
have a captive power plant, as the
Minister stated in his reply, the tnoot
question about coal is that in the light
‘of complete failure of the Railway
Ministry for carrying the coal, how
does the Minister for Coal propose
to have this Corporation anq solve the
‘problem? What is his idea?

MR. DEPUTY SPEAKER: No ques-
tion of having a Corporation because
there is no proposal.
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SHRI BHAGWAT JHA AZAD; The
moot question I am w@sking. This is
an important question.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Firstly, there is no proposal to havt
a corporation in Madhya Pradesh for
production of coal. The CMAIL is
there and they are having regional
bodies which are taking care of the
coal production programme on behalf
of CMAIL.

The failure of coal reaching its des-
tination is mainly on account of the
tensions created by the labour and
trade union movement troubles and
it is the earnest effort of the Railway
Ministry and ourselves and the entire
Government to see that an amicable
settlement is reached.

M gAmg au=: A EAragETy
=a7 =z, g Fme At aawe
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MR. DEPUTY SPEAKER: That is a
broad question. It does not relate to
this.
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fewrt & @ W v wr ag ot
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MR. DEPUTY SPRAKER: Thiy is
about a Corporation in Madhya Pra-
desh. Next question—Shri E V.
Vikhe Patil.

SHRI NAWAL KISHORE SHARMA.:
This is an important question. It ari-
ses out of the reply of the Minister
who stateq that if there are coal mines
which have been left over, they would
certainly be taken over.

MR. DEPUTY SPEAKER:- No, please.
Shri Vikhe Patil-not here. Shri
Nawal Kishore Sharma.

Finding of Contly Metals in Mirzapur
District

*740. SHRI NAWAL KISHORE
SHARMA.:

SHRIMATI SAVITRI SHYAM:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether there is a possibility
of costly metals to be found at Jagail
in Mirzapur District of U.P. besides
diamond; and

(b) the time by which the work on
such mines would be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No
work has been taken up by the Geo-
logical Survey of India in any place
known as “Jagaml” in Mirzapur Dist~
riet, UP. It is presumed that the
place referreg to in the Question is
“Junge!”, in Mirzapur District, where
GSI has recently undertaken investi-
gations for possible diamondiferious
rocks.

(b) The investigations are in a pre-
liminary stage and therefore the ques-
tion of starting such mines doeg not
arise at present.
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Operation of fishing trawiers off Chit-
tagong and cox’s Basar

*743. SHR] JYOTIRMOY BOSU:
‘Will the Ministey of EXTERNAL AF-
FAIRS be pleaseq to state:

(a) whether according to Bangla-
desh Government sources, 8 to 10
fidhing trawlers, which in recent
months have beep operating oft Chit-
tagong and Cox’s Bazar, actually be-
long to a Western Intelligence Agency
and are keeping an electronic watch
on the Soviet ships engaged in mini-
sweeping and salvage operations in
Chittagong Fort; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH):
{a) Government heve no such in-
formation.

(k) Doas not avise.

SHRI JYOTIRMOY BOSU: Sir, I
hope I got him right when he mid
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‘hat ¢ have no information. May
I refer to a press-item which says like
this? This has appeared in the States-
man dated the 7th March, 1974, a very
recent one. I guote: With your ela-
borate system you shoulj have been
in the know of things.

“Bangladesh suspicious that the
fleet of eight to 10 foreign fishing
trawlers which in recent months
have been operating off Chittagong
and Cox's Bazar, actually belong to
a Western Intelligence Agency and
are keeping @ elestronic watch..”

And then it says:

“An nvestigation carried out by
the Bangladesh Government has re-
vealed that at least two of these
trawlers are equipped with electro-
nic gadgets for ntercepting and
monitoring messages from  other
ships. The trawlers have aerial and
antennae systems.”

In that context will the hon Minis-
ter kindly tell us till date how many
such efforts of foreign espionage have
come to the notice of the Government
of India and what action have they
taken

MR DEPUTY-SPEAKER: I don't
know how this arises out of that.
This relates to a particular area But
you are asking about so many other
things I don't know whether voy
have anything to say.

SHRI SURENDRA PAL SINGH Sir.
this question relates to the activities
of certain fishung trawlers within the
territorial waters of Bangladesh 8o
this 13 a matter which falls within the
jurisdiction of a sovereign, indepen-
dent country I don't see what we
are called upop to do in the matter.

SHRI JYOTIRMOY BOSU: This has
come in the Bangladesh waters. They
are not far from us and that is a
friendly country. I have been want-
ing to elicit information from the
Minister which unfortunately he is
deliberately withholding from us.
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‘Will the hon. Minister kindly tell
us if they are in the know of espio-
neage activities in the Bay of Bengal
adjoining our country?

SHRI SURENDRA PAIL SINGH:
The question relates to activities of
certain trawlers in Bangladesh terri-
torial waters. The question asked by
the hon. Member has no relevance to
the main question,

SHRI A, K. M. ISHAQUE: The hon.
Minister i his reply said that he has
no information, But, Sir, the news
has appeared in important papers of
India that such trawlers are operating
in #i~at water. May I know from
the hon. Minister as to what measures
4he Government of India have taken
to ascertain whether actually these
trawlers are moving about there?

SHRI SURENDRA PAL SINGH: In
the original question we were asked
whether we had been informed by
Bangladesh about the activities of
those trawlers to whidh I have said
tha: we have receiveq no such infor-
mation from Bangladesh. We have
also seen these news reports that cer-
tamn trawlers were fishing in Bangla-
desh territorial waters and they were
said io be doing espionage work. As 1
said earlier whatever they are doing it
is within the waters of Bangladesh.
So, how can we say si‘ting here what
they are doing? It is for Bangladesh
to find out what they are doing and
take whatever action they deem fit.

Production of Transformers

*744. SPAI SARTI KUMAR SARKAR:
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Oral Answers 24

Will the Minister 02 HEAVY INDUS-
TRY be pleased to state:

(a) the names of the units manu~
facturing Transformers ang the Aum-
ber of Transformers produced in the
country, unit-wise;

(b) whether there is any proposal
to set up a transformer industry in.
Fifth Five Year Plan; and

(c) whether Government appointed
any team to go into the problem of
selecting the site for transformer in-
dustry?

THE DEPUTY MINISTER IN THE
MINSTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (¢)
A statement is laid on the Table of
the House.

Statement

(a) Details are furnished in the
Annexure

(b) and (¢). The development of
Transformer industry during the Fifth
Five Year Plaa period wilj be regula-
ted in accordance with the growth in
demand for tranformers as per the
power development programmme of the
country during the five year period.
Apart from dealing with applications
from private sector enterpreneurs on
the basis indicated above, Government
propose to set up a manufacturing unit
in the BHEL complex. While no team
was appointed by Government for the
selection of a site for the location of
this transformer unit, BHEL have exa-
mined in detail and selected a wsuit-
able site for locating this unit for the
manufacture of transformer.
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ANNEXURE
S Name of the party Protuction in 1973
No. 'i:TE\'?Z Vaiue in_.
Rs, lakhs
1 2 3 4
1 Crompton Graves Ltd,, Bombay 16,56,289 602- 01
2 Bharat Bijli Lta., Bombay §,13,900 239 64
3 Emco Transformers Ltd., Bombay . 3.17,000 229- 78
4 Nationsl Blectrical Inds. 12., Bombay 3,95,000 163- 71
s National Electrical Inn. Ltd., Poona . . . 1,46,000 70" 76
6 Advani Oerlikon, Poona . . . . 3,000 4-29-
7 Motwane Mfe. Co., Bombay . . . . . 664 3 67
R G.R.C. of India Lt,, Naini . . . . . 4,92,000 349° 72
9 G.EC. of Inia Lt 1., Calcutta . . . . 1,18,000 81-56
10 Hinduetan Brown Boveri Lt Baroda & . - o 1,37.000 72-88
11 Electric Const, & Equipt. Co. Ltd., Calcutta . . 1,07,000 81-46
12 [ackbridge Hewrittic & Fasun Lt Madras « . 8,51.000 33918
13 Transformers & Switchgears Ltl, Madras . . 2,18.cco £2:75
14 Transformers & Elect, It ., Anangamally . . 9,11.000 240- 48
15 1 laan Transformers Lt 1, Alwaye . . . . 66,600 3800
16 Keorala Blae'ricals & Allied Engg. Co., Erngkulam 36,000 27-§1
17 Beeres Corporation, Pataa . . . . . 8 oco 4-80
18 Govt, Eleet Factory. Banga .re . . . 2,14.070 150° 10
19 Kirloskar Flee'. Co Ltd., Bangalore §.23,000 256- 36
20 MGF, Bangalore . . . . 12,35.000 788- 18
21 Flectric Const, & Equupt Co. Lta., . . . 2.27.6C0 158 56
22 Pra’ip Lamp Worke, Patna . 14,000 16-12
23 Flsetric Bquint. Factory, Ranchi . . N . 1,355,000 147§
24 Flectric Cons. ¥ Equyp. Co. Ltd., Sonepat 3.10,900 182-37
25 ilaryana State Flect. Board, Dhulkct.: 11,000 50-48
26 Gwalior Cables Cn. Ltd., Gwalior 4,000 235
27 Bharat Heavv Blectricals Ltd., Bhopal . 28%,25,000 611-00
28  Automatic Elec'ric Pvt, Lti,, Bombay . 23,000 —_—
Trssoe | 4Bz Ar
__a.r_ - —————————
A ion KVA

(Bstimated)
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SHRI SAKTI KUMAR SARKAR: In
my district there is a transformer
producing factory. 1 do not know why
the name of this factory has been ex-
cluded from the list. May I come
to the conclusion that the Government
of India ig deliberately trying to do
something mischievous for this fac-
tory?

THE MINISTER OF HEAVY INDUS-
TRY (SHRIT. A. PAI): I do not know
whether the umt that is in the hon.
Members constituency is a smal] scale
unit which is not registered. The list
of the companies that has been given
is under the registereq list. It does
not mean we are minimising the unit
unless he is making the allegation that
it ig a fairly big unit which has es-
caped our attention. If he gives” us
more information we will look inte it.

SHRI SAKTI KUMAR SARKAR:
From the answer you wil] see there
are only four factories in the eastern
region which are producing transfqr-
mers whereas you wil be astonished
to see many factories are producing
in the other regions. In view of the
pressure on transformers which are
required urgently for minor and small
irrigation facilities why this sort of
discrimination is being given in plac-
ing orders on the eastern region fac-
tories?

SHRI T. A. PAlI: I do not know
the purport of this question. The in-
stalled capacity of the entire industry
is 4.5 million KVA all over the coun-
try anq if there are fewer factories
in the private sector in the eastern
region it is 8 matter of accident. Out
of this capacity only 1,14,95000 KVA
1s being utilised. So far as the orders
being placed by the electricity boards
for transformers is concerned it de-
pends upon the lowest quotations and
the quality of the material supplied
by any factory. Whether it comes
from the eastern or the western re-
gion would not matter.

SHRI KIRSHNA CHANDRA HAL-
DER: I would like to know from the
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hon. Minister whether our country
i1s self-sufficlent in transformer pro-
duction? If not, whether there is
any scheme or any plan to become
self-sufficient ip the Fifth Five Year
Plan?

SHRI T. A. PAI: Sir, the target
for production ang capacity has been
put at 13 million KVA and 20 million
KVA respectively. Compared tp the
expected 1973-74 level of production
of 125 miilln tonnes the target of
production represents a substantial
set-up. As regards the question put
by the hon Member whether we would
reach self-sufficiency in the Fifth
Five Year Plan, with the plan that we
are going ahead, I think, the country
would become self-sufficient.

ot e aid - T AW A giw-
s AT ER ¢ ol A
% az qermar fe fe grwnit
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SHRI T A PAI Sir, the shortage
is represented by sometimes shortage
of raw-material or shortage in produc-
tion but not in the capacity. 1 think
we shoulg be able to meet our require-
ment as it is.

Clashes between Indian ang Chinese
army on Indo-China border

*745. KUMARI KXAMLA KUMARIL
Will the Minister of DEFENCE be
pleased to state the number of clashes
on the Indo-China Border between the
Indian Army and the Chinese Army
in the year 1973-74?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): There
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" have been no clashes on the Indo-
China border between the Indian
Army and the Chinese Army during
the period.

Percentage of imported and Indige-
nous ecomponents in MIG-21M

*747. SHRI SHANKERRAO SA-
VANT: Wiil the Minis‘er of DEFENCE
be pleased to state the percentage of
imported component and the percen-
tage of indigenous manufacture in
Mig-21-M?

THE MINISTER OF STATE
(DEFENCE PRCDUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): The im-
pori content of MIG-21M will be about
40 per cent at the stage of manufac-
ture from raw materials, which will
begin in 1974-75.

SHRI SHANKERRAO SAVANT: We
have been told that production begins
in 1974-75. I would like to know
Wwhen the first MIG-21M will come out?

SHRI VIDYA CHARAN SHUKLA:
During the current financial year
1974-75, the MIG-21M from raw mate-
rials will be out of the factory and
will be put in squadron service.

SHRI SHANKERRAQ -SAVANT: In
what way will this MIG-21M be supe-
rior to MIG-21?

SHRI VIDYA CHARAN SHUKLA:
I would no* go into the details, but
there are two or three advantages
which I shall mention. It hag a better
weapon system, better range and better
endurance.

Pak claim of compensation from India
for stoppins over-flights

1

*748. SHRT P, GANGADEB:
SHRY K. LAKAPPA
Will the Minister of EXTERNAL
AFFATRS be pleased to state:

(a) whether Government have seen
the recent press reports that Pakistan
will claim compensation from India
for stopping over-flights;

374 LS—2
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(b) whether Government are also
aware of the statement by Pak Minis-
ter of Foreigp Affairs that they will
take back the matter to the I.C.A.O.
if India dig not agree to pay compen-
sation; ang

(c) the
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). Yes, Sir. However, the
report of the interview con‘aining the
siatement of Pakistan’s Minister of
Foreizn Affairs has been generally
contradicted by the Foreign Office of
Pakistan.

reaction of Government

(¢) Does not arise in view of the
contradiction.

SHRI P. GANGADERB: The hon.
Minister fas replied that ‘he Pakistan
Minister of Foreign Affairs hag been
generaly contradicted by the Foreign
Office of Pakistan. But I do not know
whether he has been specifically con-
tradicted in this case. I would ke
to know the Government’s position
regarding payment of compensation to
Pakistan for stopping over-flights vis-
a-vis the provision in the tripartite
agreement for exchange of delegation
between India and Pakistan seeking to
restore communication links.

SHRI SURENDRA PAL SINGH: It
is a fact that Pakistan has put forward
a claim for the losses she has suffered
on account of the stoppage of over-
flights ete. But so have we. We
have also put forward our claim
against Pakistan in respect of the loss
of Fokker Friendship plane that had
been destroved and our flights hav-
in had to e diverted by passing Pakis-
tan on which =account we had also
suffered heavy lossos. So. there are
claims and counter-claims on both
sides. This matter will be taken up
when the bilateral taiks ate resumed.

SHRI P. GANGADEB: In view of
all sorts of demands and threats by
Pakistan to take the matter to inter-
national Civil Aviation Organisation,
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will the hon. Minister kindly spell
out now and here, the measures that
“Government propose to sdopt in order
to bring home to Pakistan that India's
goodwill towards Pakistan is as much
valuable as Pakistan’s goodwill to-
wardg India may be?

SHRI SURENDRA PAL SINGH:
We have moved a long way irom the
time when the matter was first taken
to the ICAO. Now, certain develop-
ments have taken place whidh give
us hope that very soon this matter
wil] be discussed and resolveq amicab-
ly through mutual discussion with
the Pakistan side. So, the question of
agitating it again in the ICAO does
not arise.

MR. DEPUTY-SPEAKER: Next
question. Shri P. Venkatasubbaiah.
The hon. Member is absent,

There are still five minutes left for
Question Hour to be over. Shall we
go over the questions of the absentee
Members once again?

SHRI PILOO MODY; Let us have
a coffee break, Sir.

MR DEPUTY-SPEAKER: I shall go
over them. I find that none of those
hon Members is present.

So, I think we may go over to the
next item

B

WRITTEN ANSWERS TO QUES-
TIONS

Planning Commission Committee on
Coal Requiremenis and Supplies

*732. SHRI RANABAHADUR
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether a committee was set
up by the Planning Commission re-
cently to ensure proper co-ordination
of coa] requirements and supplies;

(b) if so, whether the Commnittee
prepared a detailed note on th, steps
Yo be iaken to increase coal produc-
tion; ang
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(c) if so, the reaction of the Gov-
ernment thersto?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) The Action Committee on Pib-
lic Enterprises set up under the
Chairmanship of Shri M. S. Pathak,
Member, Planning Commission re-
cen'ly made a study of the Coal
Mines Authority Ltd and Bharat
Cokmg Coal Iid with a view to
improving their perforance.

(b) and (c). The draft interim re-
port of the Committee, which has
been received in the Ministry, is un-
der examination.
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Ceke Oven Batieries of Steel Piants
Damaged due to Shert Supply of
Coking Coal

*7385. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
STEEL AND MINES be pleaseq to
state:

(a) whether it was revealed in the
meeting of the executive heads of
various undertakings under his Mi-
nistry held recently that due to
short supply of coking coal a serious
damage has been caused to the coke
oven batterie; of the steel plants and
the loss is estimated to run into seve-
ral crores of rupees; and

{b) the extent of fall in the output
of steel due to this calamity?

"THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) No, Sir. However, apprehen-
slon was expressed that the dehbe-
rate eut-back in coke oven pushmgs
in the steel plants necessitated, by
the reduction of coal stocks to dan-
gerously low levels on a number of
occasions dwing  1978-74 1nvolved
certain 11sks of damage to the coke
oven batter.eq vwhich are sensitive to
the fina' <hocks No actua] damage

to the coke oven batteries on this
account has, however, been noticed
ro far, oot

¢ (b) Does not arise 1n view of reply
io part (a) of the question

Geophysical and Geochemical Survey
for Minerals during Fifth
Plan

*736. SHRI G. Y. KRISHNAN:
SHRI GAJADHAR MAJHL

‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Geological Survey
of India has made any plan to cover
the entire country by general and
special mapping for geophysical and
geochemical survey to locate target

34

areas for hidden mineralg during the
Fitth Plan; ang

(b) if so, the facis thereof?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) and (b). Nearly half the

area
of the country has been already
covered by mapping on 1-63,260

1°50,000 and larger scales under the
systematic mapping programme of
the Geological Survey of India Dur-
ing the course of the Vth Plan, thus
wortk would be speeded up by the
deployment of more geologists. Be-
sides this, integrated surveys involv-
ing various techniques of geological,
geophysical and geochemical studies,
would be conducted over the selected
areas. Based on the results of the
systematic mapping and the inte-
grated surveys, regional mineral
assessment  programme, including
preparation of meps on an adeguate
scale and drilling, would be taken
up

Raise in Lay-off compensation

*739 SHRI E V. VIKHE PATIL:
Will the Minister of LABOUR be
pleased to state

(a) whether Governmant ha-—.
- e uave dee
cided to raise the lay-off compensation
from the present 50 per cent to 80
per cent of total basic pay and dear-
ness allowance, *

(b) whether Government have also
declided to implement all other recom-
mendations pertaining to lay-off made
by the Labour Ministers Conference;
and

(c) if so. when it is hikely to be en-
foced?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (c). Pollow up action on the
24th Session of the Labour Ministers’
Conference held in November-Deceme
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ber, 1973, including the raising of the
quantum of lay-off compensation, is
being taken.

Proposal ty utilise persons having
diploma degree in pharmacy

#74]. SHRI ~. MALLANNA: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleaséq to state:

(a) whether there is any proposal
under the consideration of Govern-
ment in include in its plans for rural
health service the utilisation of per-
sons having a diploma or degree in
pharmacy after imparting a further
short-term training; if required; and

(b) if so, the facts thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) o, Sir.

(b) Does not arise.
Inucentives for Late Marriages

*742. SHRI B. V. NAIK: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether increasing the marri-
ageable age will substantially bring
down the birth rate in this country;

(b) if so, whether incentives for
late marriages will be contemplated
or provided; and

(c¢) if so. what are those incentives?

THE MINISTER OF HEALTH

AND FAMILY PLANNING (DR.
KARAN SINGH): (a) This is likely
to have the effect of lowering the

birth rate to some extent.

(b) There is no such proposal at
present.

(c) Does not arise.
Bharati Process of steel making

*746. DR. KARNI SINGH: Will the
Minister of STEEL A D MINES Dbe
pleased to state:

(a) whether Government are now
having second thought on the Bharati

APRIL 18, 1974

Written Answers 36

Process of steel manufacture which
can produce steel at an incredibly low
price and propose to set up a pilot
plant;

(b) i¢ so, the salient features there-~
of; and

(c) whether well-known metallur-
gist of the famous German  stecl
firm Demang, Dr. Koing, has expres-
sed the view that the Bharati Process
is feasible?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) Government have no proposal
for setting up a pilot plant based on
‘Bharati Process’ which has not been
found to be technically feasible by an
Expert Committee set up by Govern-
ment.

(b) Does not arise.

(c) Government are not aware of
the views of the metallurgist, Dr.
Koing regarding the feasibility of the
‘Bharati Process’.

Sovereignty over Kachchative Island
in Park Strails

*749. SHRI P. VENKATASUB-
BAIAH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government- have de-
cided to concede to Sri Lanka Soverei-
gnty over the disputed island of
Karchchative in the Park Strails;

(b) if so, the facts thereof; and

(¢) the stage at which the matter
stands and the factors weighing with
Government in favour thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AF-
FARIS (SHRI SURENDRA PAL
SINGH): (a) The question of sove-

reignty over the Island of Kachchati-
ve still continues to be the subject
of . discussion between the Govern-
ments of India and Sri Lanka. As the
Hon’ble Member may be aware, both
India and Sri Lanka hag expressed
their desire to resolve this matter in a
spirit of friendly co-operation.

(b) and (c). Do not arise.
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Bokaro Hotel in Bokaro Steel Limited

7137. SARDAR SWARAN SINGH
‘SO "HI: Will the Minister of STEEL
.AND MINES be pleased to state:

, .(a) whether there is a certain
contractor who also is the care-taker
of Bokaro Hotel at Bokaro Steel
Limited since its inception and has
monopolized the Business;

(b) whether the contractor manages
‘to develop social and family relations
‘with every Managing Director and
*Chairman who joins Bokaro Steel
Limited and indulges in corrupt prac-
-tice and get his contract renewed;

(c) whether in collusion with Boka-
‘ro Steel officials uses the entire Hotel.
except rooms occupied by Russians
and does not show proper accounts of
the rooms occupied by customers, his
friends and relatives stay free and go;
-and

(d) if so, wnether Government
propose to take immediate steps to
rescind his firms contract and remove
them and run the Bokaro Hotel
Departmentally, and not through any
contractor or Agency in future, in
national interest?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Some portions of the Bokaro Hotel
building owned by Bokaro Steel Ltd.
is now held on lease by a private
company for the purpose of running a
hotel and restaurant to Cater to the
needs of visitors to Bokaro Steel
Plant. Besides this, one hostel and a
guest house are run directly by
Bcekare Steel Limited in the steel
city.

(b) to (d). The agreement between
Bokaro Steel Limited and the private
concern is for a term of 10 years from
December 1966 . The question of rene-
wal has not, therefore arisen. As the
service has detericrited in recent
months and payment of rental char-
ges by the lease holder hag not been

1896 (SAKA) Written Answers
regular, Bokaro Steel Limited have
decided to terminate the agreement.
and to make alternative arrange-
ments.

Civilian Employee beate, up i)y an
Army Officer in Andamans

7138, SHRI K. NARAYANA RAO:
Wil! the Minister of DEFENCE be
pleased to state:

(a) whether a civilian employee of
Navy was beaten up in lock up by
a Lieutenant in Andamans a few
months ago; and

(b) if so, the action taken by the
authorities in this regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The authorities concerned have
been asked to forward a report on the
incident. A detailed statement will
be laid on the table of the House on
receipt of the same.

Incentive for setting up Scooter Units

in Joint Sector in Stages with Foreign
Collaboration
7i39. SHRI GAJADHAR MAJHI{:

Will the Minister of HEAVY INDU®-
TRY be pleased tp state:

(a) the names of the States in which
incentive has been provided by
Central Government for establishing
joint sector Scooter units with foreign
collaborations; and

(b) the facts regarding the terms
particularly in the share capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No
Joint sector Scoeter units with foreign
collaboration are being established in
any state:

(b) Does not arise.
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Regularisation of Services of Casuad
Labourerg serving ip Eastern Naval
Command, Visakhapatnam

7142 SHRI K. NARAYANA RAO:
Will the Minuster of DEFENCE be
pleased to gtate:

(a) whether the regularisation of
hundreds of casual labourers serving
in the Eastern Naval Command
Visakhapatnam has been held up
because they were not recruited
through the employment exchange
although they are all registered in
the exchange and have service
varying from 1 year to 6 years;

(b) if so, the reasons for non-
regularisation, while vacancies exst,
in spite of the fact that they had to
be taken at the establishment due to
exigency of service and 1n order fo
complete urgent repair/refit of war
ships;

(c) how it was possible for the
Naval authoritics to regularise nearly
200 casual labourers during 1970-71
hesing  on  seniority although they
were employed in above circum~
stances; and

(d) whether Government are for-
mulating a firm policy whereby
casual employees could be regularised
after completing fixed period of
service although the service might
have been broken artificially for a
day or two every three months?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J B PATNAIK): (a) to (d). The
requisi'e information is being collected
and will b» laid on the Tahle of the
House,
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Payment of Revised Pay Scales for
Monthly Rates Casua]l Siaft of Navy
Seuthern Commang

7143. SHRI K. NARAYANA RAO:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the C.D.S, (R.P.) rules
1978 had not excluded the casual
momthly rated staff from its purview
and as such casual employees of the
Seuthern Naval Command and also
cemtral departments lke Railways
have been paid accordingly;

(b) whether considerable unrest
has been caused, due to non-payment
of revised pay scales and arrears to
casual monthly rated staff paid from

Defence estimates, in the ZEastern
Naval Command establishments,
Visakhapatnam;

(c) if so, the reasons for mnon-

payment of casual staff at Visakha-
patnam in spite of the CDS(RP) rules
1973, similar staff been paid after the
second Pay Commussion and also staff
now being paid m sister Naval
establishments at Cochin, and

(d) the Ministry decision on the
subject and the approximate period
it would take to pay the casual
employees of Visakhapatnam?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J B PATNAIK) (a) to (d). No, Sir.
Thesc tules do not specifically exclude
the casual monthly rated staff from
their purview. but they are silent on
this point Such casual employees of
the Southern Naval Command were,
initially, paid arreats in accordance
with the piovisionr of these rules
undey the 1mpression that these rules
automatically apply to them Subse-
quently, however the CDA (Navy)
fesued instructions to the effect that,
pending receipt of clarificatory Govern-
ment orders on the subject, such em-
ployees should continue to be paid
according to their existing scales of
pay and not under the CDS(RP)
Rules 1973. In view of these instruc-
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tions, the casual staff at all Naval
Establishments are bemng paid only at
their existing rates of pay.

After the Second Pay Commission's
recommendations had been accepted
by the Government in 1960 and
Civihana 1n Defence Services (R.P.)
Rules, 1960 1ssued, Government orders
were lssued 1n February 1961 making
those 1ules and the pay scales notified
thereunder, applicabls to the casua
monthly ratcd employees. The ques-
tion of issuing simlar oiders now
with reference to the 1973 rule; is
under consideration

There has been <ome unrest on this

but 1t 14 expected thut the
orders as contecmplated

account,
clarificatory
above would be issued early.
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mmu regarding E.P.F.. omtrllm-
tions.of Employeos in Cioth Milis in.
Madhya Pradesh

7148, SHRI G, C. DIXIT: Will the
Minister of LABOUR be pleased to
.state:

(a) Whether complaints have been
received against the proprietors of
the Cloth Mills of Madhya Pradesh
regarding the Provident Fund contri-
butions of the employees; and

(b) if so. the main points thereof
-and the action taken by Government
‘thereon?

THE MINISTER OF LABOUR
{SHRI RAGHUNATHA REDDY): (a)
and (b). The required information is
"being collected and will be laid on
the Table of the Sabha in due course.

Price of Coal

7147. SHRI C. XK. JAFFER SHARIEF:
Will the Minister of STEEL AND
MINES he pleased to state whether it
has been proposed that while consi~
deving any revision in coa} prices, the
proposed inier-Ministerial Committee
is 1o go into the cost structure cf the
Nationalised Industry and it may
congider the impact of higher prices
on the working of the coal-based in-
dustries and the general price level?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): Yes, Sir.
All such reltvent considerations have
been kept in view by the Commitee.

Dearth of Hospitals in Delht

71428, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) -whether Government are
:aware that there is dearth of hosip-
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tais ag compared. to the increasing ine
flow of population in Delhi; and
(b) if so, the necessary steps Gov-
ernment propose to take in the mat-
ter? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJ1 BASAPPA): (a) and (b).
There is no dearth of Hospitals in
Delhi. However a proposal for the
establishment of two new 500 bedded
hospitals during the 5th Five Year
Plan is under consideration of the
Government.

Qut-door Patients Registered in
Major Hospitals of Delhi after Junior
Doctors’ Strike

7149, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the total number of out.door
patients as registered on the  Jlst
December, 1973 in the major hospi-
tals of Delhi; and

(by whether the number qof out-
cor patients have come down after
the junior doctors’ strike and if so,
the number so declined as on 1st
Mareh, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI
KONDAJJI BASAPPA)Y: (a) and (b).
The information is being collected and
will be furnished as soon as possible.

Delay in issuing of Medicines Pres.
cribeq by Specialists by C.G.H.S, Dis-~
pensarieg

7150, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HFALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are aware
that medicines prescribed by the
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lMlBatslranotmﬂylvdhbhin
"'the C.G.H.S, dispensaries in Delbi;

"(b) whether patients have to wait
for number of days to get the medi-
cines; and

{¢) if so, the steps Government
propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) to (¢). It is not a fact
that the medicines preacribeq by the
Specialists are not easily available in
the dispensaries. If on any day a
particular medicine is not readily
available, equally effective substitute
medicines are issued and simulta-
neously arrangements are made to
procure the medicnes presecribed.

B.CM. Workers-Management Dispute

7151. SHRI M. KATHAMUTHU:
Will the Minister of LABOUR be
pleased to state:

(a) whether the D.C.M. workers-
management dispute has beep refer-
red to the Labour Minister; and

(b) if so, the facts thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b), Presumably reference is to
the dispute in the D.C.M. Chemical
‘Works, Delhi with which Delhi Admi-
nistration are principally concerned.
The Union Deputy Labour Minister
has been lending his good offices to
secure normalcy in this important
unit. '

Computor Investigators in Labour
Bureau

7152 SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased
to state:

(a) the number of posts of compu-
tors investigators grade I and II, in
Labour Bureau as on the 31st March,
1974;
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(c) whether percentage of perma--
nent posts is very poor; and

(d) ig s0, the action taken or Pro--
posed to be taken in the matter?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The information is as.

follows: —

Comput ¢rs Inves'igitors

Grade I Grade IT

No. of posts 144 46 157
as on 3ist
March, 1974
No. of posts 55 16 42

madc pcrma-
nent.

(¢) and (d), Under the rules only a
portion of temporary posts can be
made permanent. Action is being
taken to declare the remaining eligible.
posts also as permanent,

Officers in Joint Cipher Bureau Draw-
ing less Pay than Junior Officers

7158. SHRI HUKAM CHAND -
KACHWAI: Will the Minister of DE-
FENCE be pleased to refer to the reply
giver, to Unstarred Question No, 3441
on the 25th August, 1972 regarding
Numbers of Officers in the Joint
Cipher Bureau drawing less pay than
the Junior Officerg and state:

(a) whether the anomaly has bcen
removed; and

(b) if not, the time by which the
same will be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) and (b). No, .
Sir. The position is the same as indi~
cated in the answer to Unstarred
Question No. 370 in the Lok Sabha on
12th Diecember 1973 by the Minister
of State in the Department ot Pcr-
sonnel. )
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Apprentice Course in HMT

%154, SHRI VAYALAR RAVI: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the total number of persons
who have completed the apprentice
course in the Hindustan Machine
Tools unit at Kalamassary and the
total number out of them who have
been absorbed in the permanent va-
cancies in that company;

(b) whether Government propose
to give preference to these trained
hands 1n the pew printing machine
unit at Kalamassery and if so, the
broad outlines thereof, and

(e) if not, the other steps Govern-
ment propose to provide them em-
ployment opportunity?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH)- (a) Total
number of peisons who have comple-
ted the apprentice course in HMT
unit in Kalamasserv 1s 149. Out of
them 27 weie offered permanent em-
ployment. 26 persons (13 in Machine
Tool Division and 13 in Printing
Machine Division) have joined and one
has dechined the offer

(b) These apprentices will, subject
to considerations of eligibihty and
suitability, be given preference.

(\) Does nont arise,

Anti-Diege Garcla move by U.S. Con-
gress Members

7155 SHRT M M. JOSEPH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether US Congress is pre-
pering for an anti-Diego Garcia move;

(b) whether several Foreign Rela.
tions Committee Members are plan-

50~

ning to revive legislation requiring
that any agreement for a new military
base overseas be Submitted to the

Senate as a treaty requiring twd-
thirg votes;

(b) whether Russia and China are
also against g naval built-up in the
Indian Ocean area; and

(d) if so, whether India, Russia
and China have informed USA about
the consequences if US insistg on its
planned scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAI SINGH):
(a) Government have seen press
repolts wdicating that some US Con-
gressman have expressed opposition
to the US move on Diego Garcia,

(b) Some Congressmen are also
repo:ted to be of the view that the USA
UK Agieement on Diego Garcia should
be submitted to the Senate for rati-
fication as a Treaty requiring approval
by a two-thirds majority.

(¢) The People's Republic of China
supported the UN General Assembly
Resolution declaring the Indian Ocean
as a Zone uf Peace. The Soviet Union
subscribed to the following position
in the Joint Indo-Soviet Declaration
of 29-11-73-—

“The two sides reafirmed their
readiness to participate, together
with other States concerned, on an
equal basis 1n finding a fair solution
to the question of making the Indian
Ocean a “Zone of Peace”’

(d) Government are not aware
whether the Governments of the
People's Republic of China and the
USSR have conveyed their viaws to
the Government of the USA. We have
conveyed our deep concern to the
Government of the USA about its
recent proposal for the expansion of
military facilities in Diego Garcla.
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Wage and other problems on Agricul-
tural Workers

7156. SHRI P. M. MEHTA:
SHRI P. A. SAMINATHAN:

Will the Minister of LABOUR

- be pleased to state:

L )

(a) whether the General Council of
"the Bharatiya Khet Mazdoor Unicn,
which met in New Delhi, had condem-
ned the indifferent attitude of the
Central and State Governments opn the
wage and other problems affecting
agricultural workers;

(b) if so, whether the minimum
wages notified by most State Govern-
ments were very low and unrelated
to the cost of living and evep these
low wages were not enforced by the

State Governments; and

{¢) if so, steps takep in that regard?

THE MINISTER OF LABOUR
(SHRT RAGHUNATHA REDDY): (a)
The Government have no information
in regard to the proceedings rveferred
to.

(b) and (¢). The employment in
agriculture is covered by the Minimum
Wages Act, 1948, and the State Gov-
ernments in their capacity ag the
‘appropriate Government’ are required
to revise the 'minimum wages after
suitable intervals and also to secure
proper enforcement of the notified
wages. They have been advised from
time to time to take appropriate action
in this regard. Some States/Union
Territories e.g. Tamil Nadu, Kerals
and Pondicherry have enacted gspecial
laws to improve the wages of agricul-

“tural workers.
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Setting up of Plants in India by West
Asian Countries

7157. SHRI DHAMANKAR:

SHRI DEVINDER SINGH
IARCHA;
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether the Government of

India have under consideration a
scheme under which g few oil-rich
West Asian countries will financially
participate in setting up some plants
in Indiag whose entire production will
be reserved for export to those coun-
tries; and

(b) if so, the stage at which the

matter rests now?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTLED WAL AFFAIRS
(SHR1I SURENDRA PAL SINGH):
(a) At the Fourth meeting of thz Indo-
Iran Jeint Coemmission held in Tehran
on 20-21 had
agreed to exiend a credit for develop-
ing the Kudremukh iron ore deposits,
construction of 4 pipcline to carry the
slurry, development of part of Mana-

February, 1874, Iran

lore and getting up pellitisation plant.
Another project under

consideration is for the production of

Indo-Iranian
Alumina. Tt is cxpected that the bulk
of the ouinut from both these projects
would be exvorted to Iran on a long-

term basis,

(h) An Tranian team visited India
to discusg further the Kudrzmuh iron
ore project. The matter is still under
negotiation. The Iranian team for the
zronos~d Alimina plant is expected to

vizit India shertly.
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Coal Workers o¢f Ramgarh Coal Areas
of Bihar on Strike

7158. SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the coal workers of Ramgarh
and other coal areas of Bihar have
gone on strike since 16th March, 19874
against forcible realisation of profes-
sional tax by the Government of Bihar
at the time of payment being made
and if so, Government’s reaction
thereon; and

(by whether 1t is proposed to ap-
proach the Government of Bihar to
exempt coal workers from the pay-
ment of professional tax or at last to
stay the same, if so, the details there-
about?

THE DEPU1Y MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Though the Ordinance issued by the
State” Government of Bihar stipulated
that professional tax would be deduct-
ed br the employers at source, reali-
sation was not made forcibly. How-
ever, workerg of some collieries orga-
nised a strike on 6th March, 1974 tc
press, for withdrawal of the profes-
sional tax,

(b) Does not arise ss the Govern-
ment of Bihar have since withdrawn
the Ordinance,

Location of New Minerals by Geolo.
gical Survey Department, Scuthern
Orissa

7159. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Geological Survey
of India (Orissa Circle) surveyed
particularly the Southern part of the
State to find out minerals;

Written Answers °4

(b) if so, whether the survey re-
ports have been submitted to the con-
cerned authority to expedite the mat-
ter;

(c) the number of mines taken up
by the Public and Private sectors in
the Fourth Plan period and the pro-
posals for the Fifth Plan; and

(d) the names of the mines and

the districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) The
Geological Survey of India has already
covered Puri & Ganjam districts 3
systematic geological mapping. The
mapping in Kalahandi and Koraput
districts is in progress. The minerals
already reported in‘Ganjam, Kalahandi,
Puri and Koraput districts have been
surveyed in detail to find out the
economic potentiality excepting a few

cases where investigations are in
progress.

(b) Yes, Sir. e

(¢) and (d). The information is

being collected and will be laid on the
Table of the House.

Monepoly in Dealership and Agen-
cies of Tata Chassig

7160, SARDAR SWARAN SINGH
SCKHI: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government are aware
that iy Bihar State, there is 5 certain
family havidg monopoly of dealer-
ship/agencies of Tata Chassis manu-
factured by Telco Ltd., Jamshedpur
in the name of different firms, in
Bihar, Bengal and Orissa; and

(b) if so, what immediate actiomr
Government propose to take op the
manufacturers and their distributors

and dealers to withdraw and cancel
such dealerships/Agencies of Tata
Commercial Vehicles Chassis and
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allow only one such dealership to one
*frm of a family, thus stopping black-
marketing ang breaking monopoly of
one family in this trade in different
Stateg of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
The responsibility of awarding dealer-
ship/agencies for the distribution of
commercial vehicles, vests entirely in
the manufacturen; themselves. It
has, however, been ascertained from
M/s. TELCO that no gingle family in
Bihar ig enjoying the monopoly of
dealership for distribution of TATA
chasis in Bihar, Bengal and Orissa.

Chinese Build up in Tibet and Bur-
mese Territories

7161. SHRI SAMAR GUHA: will
the Minister of DEFENCE be pleased
to state:

(a) whether China has made fresh
tuild-up of its Armed forces in Tibet
and along or inside the Burmese ter-
ritory, adjoining the Indian  North
Eartern frontier;

"b) if so, the facts thereabout; and

{c) the objective of such army mo-
bilisation in strategic areas by
«China? .

'THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
There are no indications of any fresh
build-up by the Chinese of its armed
forces in Tibet or along and inside
Burmese territory adjoining our North
East Frontier. China continues to
deploy, however, more than 1,00,000
troops in Tibet. Government keep a
continuous watch over the develop-
menty across the border,
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Complaints against Golo Matiat
C.G.B.5. Disponsaries Incharge

7162. SHRI BHAGIRATH BHAN-
WAR: Wil the Minister of HEALTH
AND FAMILY PLANNING bs pleas-
ed lo state:

(a) whether the Doctor Incharge of
the C.G.H.S. Dispensary, Gole Markst,
New Delhi behaves very rudely to-
wards the patients and is generally not
available 1n the Dispensary during the
working hours; oy

(b) whether any action has been
taken against him so far;

(c) whether some other senior Doo~
tor will be posted in this Dispenssry
in his place; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU) (a) and (b) No In two
years only two comlaints alleging rude
behav.our were reccived agaimst the
Medical Officet-in-charge, CGHS Dis-
pensary, Gole Market The complaints
were enquired nto and necessary
action taken

(¢) and (d) There 1s no proposal
under concideration at preseny to
transfer the Medical Officer until the
expiry of his normal tenure or admi-
nistrative exigency so demands,

Enquiry into functioning of DM.C.
Tuberculosis Hospital at Narela (Delkt)

7183. SHRI VYAMUNA PRASAD
MANDAL: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether any enquiry into the
functioning of the newly built D.M.C.
Tuberculosis Hospital at Narela in
Delhi has been instituted: and

(b) if so, the findings of the on-
quiry?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKU): (a) The Delhi Municipal
Corporation instituted a departmental

.enquiry.

(b) Nothing adverse was found.
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Emergency Plan for Coal and  Steel
Movement

7165. SHRI P. M. MEHTA:
SHRI V. MAYAVAN;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether an emergency Plap has
been prepared by the Railway and
Steel Ministry for hastening coal and
steel movement,;

(b) if so, the 'main features of the
scheme;

(c) whether any committee was
also set up for the purpose and whe-
ther it has submitted its report; and

(d) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir

(b) Coal, steel movement has been
discussed in detailg in the Conference
of the Chief Executives of Enterprises
under Ministry of Steel and Mines
during March, 1974. The scheme has
outlined detailed linkages of Coal
movement from collieries/Washeries
to steel plants and the action to be
taken by the coal producing organisa-
tions, the Railways and the steel plants
in this regard.

(c) The proceedings of the Confer-
ga-f'_xcg of Chief Executives held by the
Minister of Steel and Mines from 20th
to 22nd March, 1974 have been drawn‘
up.

(d) The transportable requirements
of coal, iron ore. limestone, finished .
steel etc., on different basis have been
calculated in consultation with the

Railways. 4
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'Expansion by Agtbuioblle Products of
Indiy for Production of Scooters

. 7186 SHRI SARJOO PANDEY;
y SHRI M. KATHAMUTHU:

Will the Minister of HEAVY IN-
DUSTRY be pleased to slate:

(a) whether the Automobile Pro.
ducts of India Limited 15 going nhead
with the expansion programme,

(b) when it u: hkely to produce
scooters under the new schme,

(¢) whether Aulomobile Products
of India wants to 1a150 scooter piices;
and

(d) if ®so, Government's 1caction
theicto?

THE DEPUI'Y MINISTER IN THE
MINISTRY 7 HEAV™ INDUSTRY
(SHRI DALEIR SINGH)- (a) Yes, Sir.

(b) According to the indications
giv-» by the firm they expect to
produce 40,000 to 45,000 scooters during

1074-75 and 60,000 scooters during
1975-76.
(¢) and (d). After considering the

request for vrice incresse made by
the firm early this year, Government
have approved an incvease of Rs 883
in the ex-factorvy retail selling price
of *h. Lambretia 155 CC scooter

Allocation of Aluminium to States

717 SHRI D D DESAI' Wil the
Mini ter of STEEL AND MINES be
plearcd to stale:

(a) whether Development Commis-
gioner of Government has fixed quota
for allocalion of Aluminium to vari-
ous States:

(b) it so, the quantum allocated to
Gujarat;

(¢} whether there has been shortage
of Aluminium in the country; and

{d) if so, efforts made in this direc-
tion?

APRIT, 18, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
There is no statutory control over the
distribution of aluminium, However,
in the case of electrical conductor
grade aluminium, use of which 1is
mainly  confined to cable/conductor
manufaciure an informal comtrol over
the distribution has been in existence
for the last few years

Allocation of E.C grade aluminium
1s '‘made annually to the Development
Comrussioner, Small Scale Industries
and other sponsoting authorities. The
Development Commissioner, Small
Seale  Industries, in turn allocates
quantities to the State Directors of
Industries

(b) 877 tonnrs in 1974-Y5.
(e) Yes, Sir,

td1 Shortages of aluminium is pri-
marily due to inadequate power supply
to the aluminirm smelters Govern-
ment have faken up the matter
regarding maintaining and increasing
power <upply for aluminium produc-
tion with the concerned State Electri-
city Boards/Governments

Functioning of Policy Planning Com-
mittee in the Ministry of External
Affatrs
7168 SHR] B V NAIK- Will the
Minister nf EXTERNAL AFFAIRS be

pleased to state-

{a) whn is the Chairman of the
Policy Planning Committee in the
Ministry of External Affairs;

(1) the main functions of this Com-
mittee; ang

(e) whether it is functioning now?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRT SURENDRA PAL SINGH):
{a) As presrntly constituted, the
Foircign Secretary is Chairman of the
Poliey  Plarning Committee in  the
Mtnistry of External Affairs.

(h) The main functions
Committee are:

of this
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(1) To examine important aspects of
India’s foreign policy in the overall
context of the changing world situa-
tion and (a) in relation to develop-
ments in India and (b) in the countries
bordering India;

(ii) the Committee would antici-
pute problems which might arise in
the immediate future and also examine
long-term  programmes for the
achievement of India’s foreign policy
objective;

(ili) while reviewing policies, the

Committee would give due considera-
tion to the political military and

political-economic aspects of such
policies;

(iv) recommendations of the Com-
mittee would be made to the Minister
of External Affairs

(¢) Yes, Sir,

Impert of Ferreus Serap

7M7.8HR1 C K JAFFER
SHARIEF: Will the Minister of STEEL
AND MINES be pleased to refer to
the reply given to Unstarred Question
No, 2204 on the 7th March, 1974
regarding import of ferrous scrap and
state the termg and conditions of
import and the total demand in view
of the capacities and the internal
availability of scrap at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR} SUBODH HANSDA): The
scheme for import of ferrous scrap
and export of barg and rods has not
been finalised so far;

3% 1.8-8

Manufastore of OH Rigs

7171, B8HRI DHAMANKAR: Will
the Minister of HEAVY INDUSTRY
be pleased to state;

(a) whether a decision hag been ta-
ken to manufacture oil rigs in the
country;

(b) it so, whether collaboration is
sought from any other country; and

(c) whether the team which visited
United States to shop for rigs has
placed orders with that country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Govern-
ment are exploring the possibilities of
manufacturing in the country Oil
drilling rigs for operation upto 6,000
metres. ‘

(b) The possibility of collaboration
is being explored with some firms in
US A, and West Germany.

(¢) No. Sir

Statutory Wage Board for Noa-
Journalists

7172. SHRI DHAMANKAR:

SHRI NAWAL KISHORE

SHARMA:

Will the Minister of LABOUR
be pleased to state:

(a) whether steps have been taken
to facilitate the setting up of a statu-
tory wage board for non-journalists;
and

(b) if not, the reasons therefor?)
s
THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). This is under expffiina-
tion.
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Mini Htogh Plant.in P,

7175. SHRY PRABODH
CHANDRA:

‘SHRI R. S, PANDEY:

Will the Minister of STEEL AND
MINES be pleased to state:

(8) whether a foundation was
isid.an Madhys Pradesii recently
for a mini steel plant; and

(b) it so, the capacity thereof and
the estimated expenditure on the
plant?

THE DEPUTY MINISTER IN THE
MINJSTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The information is being collected
and will be lzid on the Table of the
Houpe,

Pak Invitation to Indian Prime
Minister after Tripartite Meeting

7176. SHRI DEVINDER SINGH
GARCHA Wil the Minster of
“mm L. AFFAIRS be pleased to
& $

(a) whether the Prime Minster
of Pakistan has invited the Indian
Prime Minister after the tripartite
meeting held at Delhi in April; and

(b) i go, the reaction of Govern-
ment to such an invitation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.
Reoruitment in  Armed Forces

7177. SHRY SAMAR GUHA: Will
the Minister of DEFENCE be plessed
o state:

nézzm@wmm?m
‘AT
for extending equitable facilities for

recouitments {0 Army, Navy and Air-
force from Aifferent States and Union
Territories;

(b) if so, the steps taken by Gov-
ernment in vesponse to such. de-
mands; and

(c) the facts about (i) setting up
of Recruitment Centres in different
States, (ii) composition of recruiting
ageneies, and (Hi) figures of State-
wise recruitments to Army, Navy and
Airforce during the years 1971-72,
1972.73 and 1973-74?

THE MINISTER OF DEFENCE
(S?r}m[ JAGJIVAX RAM): (a) Yes.

(b) No steps have been taken to
make any modification in regard to
recrtitment for those Army Regi-
ments or Unitg which are technically
called ‘One Class’, ‘Fixed Class’ and
‘Mixed Class’ Regiments and Units,
persqganel for which are to be recruit-
ed from certain prescribed casteg or
classes. Nearly 40 per cent of th
Army is covereq by these Class Regi-
ments/Units, For the remaining Regi-
menls/Units of the Army as well as
for the Navy and ¢he Air Forces
which have °‘All Class’ composition,
the policy being followed from 1983
onwards is that recruitment is pro-
gressively being done to conform to
the proportion of recruitable male po-
pulation belonging to the age-group
of 17-25 years in the various States
and Union Territories.

(¢) (i) Recruiting Centres

(A) Army and Navy. There is &
combined Recruiting agency for the
Army and Navy. The organisatiom
comprises of 9 Recruiting Zones
and 50 Branch Recruiting Offices,
covering the various States.

(B) Air Forees, Alrforce have 12
Recruiting Cenires to cover re-
cruitment from the various states.

(i) Composition. The compoui-
tions of the recruiting agenciey differ
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widely from sach ofher depemding on
their functions and the spacific re-
cruftment they have to muke,

(1il) State-wise figures of recruit-
ment for 1971-72 and 1972-78 for the
Army and the Navy and for 1071-72
only for the Airforce, are given in
the stateruent laid on the Table of the
Houge, [Placed in Library. See No,
LT 6740]74]. The remaining figures
are not readily available, These are
being collected and will be laid on
the Table of the House.

Foreign Experts in Heavy Industry
Public Undertakings

7178, SHRI SAMAR GUHA., will
the Minister of HEAVY INDUSTRY
be pleased to atate:

(a) whether foreign experts are
working in public undertakings under
his Ministry; it so, their mumber, na-
ture of the industries where they are
deployed; the country-wise break up
of such foreign experts and the terms
and conditions of their services;

(b) whether they are paid by Gov-
ernment directly or through embassies
of the countries to which these ex-
perts belong to and the total amount
puid to them monthly or annually;
and

(c) whether by employing these
foreign experts production of the
public sector units has improved and
if 80, the facts about the profit made
and the loss incurred by each of such
public sector units during the jears
1971-1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR BINGH): (a) to
{c). The information is being collect-
ed and will be laig on the Table of
the House.

Written Answers P
News Repert Ba, “Sovist' Expeile to
Boost Indian Ecemomy”

7179, SHR1 SAMAR GUEA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to Btate:

(a) whether the attention of the
Goverament has been drawn to a re-
port published in a Delhi Daily dated
the March 22, 1974 under the caption
“Soviet Experts to boost Indian
EBOnomy".

(b) whether these experts will give
technical advice on the development
of Coal mines, assessment of oil
rescurces, ship building, etc.; if so, the
facts thereabout;

(c) the nameg of the Soviet ex-
perts and their special qualifications:
and

(d) the terms and conditions of
seeking their expertise, and the bene
fits and the facilitieg they will receive
i Indis?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (s) Yes, Sir.

(b) The experts who have already
come had dealt with the following
projects: Bharat Heavy Electricals;
Sheep and goat breeding and sugar
beet cultivation projects; Expansion
of Bokaro Steel Plant; Singarauli,
Raniganj ang Korba  coalfields;
Bhilai Steel Plant; Oil and Natural
Gas; Malanjkhand Project; and Alu~
mina Project of BALCO.

{c) The list of all the Soviet ex-
perts who have visited India aince
December 1873 are ss in the state-
ment laid on the Table of the House.
|Placed in Library. See No. LT-6741/
74]. The special qualificationg of sach
of these are not immedistely avail-
able, but the same are related to the
fields in respect of which they hed
come to India
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(d) The terms and conditions accor-
ded to Soviet experts sre:

(1) Monthly remuneration mutually

agreed fo by the two Govern-
ments.

(1) Insurance pgainst professional
risks ot accidents during their
stay in India.

(ii1) Travel expenses from Moscow
to New Delhi and back by air.

(iv) Transport facilities from
New Delhl {o place of work in
India and back, and for all other
official trips.

(v) Furnished accommodation.

(vi) Medical {facilities during
their stay in India

Increase in production of Steel
7180. SHRI NAWAL KISHORE
SHARMA.:

SHRI D, D. DESAL:

Will the Minister of STEEL AND
MERES be pleased to state:

(o) whether at g mweting held re-
cmitly of the various heads of steel
production units in the country it has
been decided to incresse the produc-
tlon of steel in the country;

(b) if so, the quantum of steel to
be produced in the country during
1974-75;

(c) the extent to which it shall
meet the domestic needs of steel and
would save the foreign exchange;
and

(8) if not, the estimated need of
steel to be imported even after in-
creased production thereof?

$HY DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
{d). It bas beep estimated that the
domestie demanq for mild steel du-

Ting 1974-75 would be aroung 'l.g’

70

million fonnes. In the meeting of
Chief executives of public underta-
kings held in March, 1974, the target
for saleable steel production from the
main steel producers for 1074-75 has
been fixed at 5.044 million tonnes. A
production of about 1.0 million tonnes
is expected from minj steel plants etc
The resultant gap is likely to be
bridged from imports which may be
of the order of about 1.0 million
tonnes, subject to the availability ot
the required foreign exchange,

Four Shifts a Day in Coal Mines

7181. SHRI NAWAL KISHORE
SHARMA.:

SHRI TARUN GOGOI:

Will the Minister of STEEI, AND
MINES be pleased to state:

(a) whether it haw been reported
{n the Press that coal mines gre to
work four shifts a day;

(b) it s0, the names of collieries
where this system i being introduc-
ed;

(c) the extent to which such a

(d) the details of incentives, if any,
offered to the workers for
coal production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): (a) to
(d). It hag been decided that four-
shift system should be introduced in
suitable areas in consultation with
the trade unions. As this system will
enable the coal face to be worked
continuously, it will result in in-
creased production. The Céal Mines
Authority Ltd. are working cut the
details of the scheme with a view to
introducing i, as sn experimentsl
measure. in selected mimes in the
Eastern Division.
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7162. SHRI NAWAL KISHORE
SHARMA;

SHRI D D, DESAL

i Wilk the Mmster of HEAVY IN-
DUSTRY be pleased o state:

(a) whether the production and
assembly of Zetor tractors at State
owned engineering workshop at Nilo-
kherd has come to a stand-still; 1f so,
the reasons therefor;

(b) whether Government propose
to issue letter of intent for manufac-
ture of tractors with some other for-
eign country’'s collaboration; and

(c) if so, the facts thereof”?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH),K (a) Yes,
Sir. The State owned Engmeering
Workshop of Nilokheri was only as-
sembling packs of importeq Zetor
tractors Since M/s. Hindustan
Maghune Tools have started regular
manufacture of these tractors, there
18 no need for the continuance of the
assembly operationg at Nilokheri.

(b No, Sir.
(c) Does not arise.

Mineral Produetion dwring 1973

7183. SHRI NAWAL KISHORE
SHARMA: Will the Minuster of STEEL
AND MINES be pleased to state

(a) whether the value of mineral
production in the country, during the
year 1978 remained static;

‘(®) fg 80, the statistics of the iron
ore,/masigenese, salt, atomic minerals
produced in the country; and !
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©) mwwmwtm—
ernment td Boost the production of
minerals in the country during’ the
next two years?

THE DEPUTY MINISTER IN THE
MINISTRY QF STEEL AND MINES
(SHR! SUKHDEV PRASAD): (a).
No, Sir. The value of mineral pro-
ductiop during 1878 amounteq to Rs.
488,70 lakhs as compered to Rs. 480,77
lakhs during 1872

(b) The production of iron ore,
manganese ore ang rock salt during
1973 was 34 65 milhon tonnes, 1.4%
mlhon ionnes and 3,588 tonnes res-
pectively Information about ato-
mic minerals is bemg collected and
will be lad on the Table of the
House

(c) A number of steps are being
taken by the Government to Doost
production of minerals i;n the country
during the next two years which n-
clude, among other things, expansion
bt egisting capacity of the niines,
more working shifts, ensuring
of critical items, hike explosives, steel
and cement, advance action to procure
standardiseg mechinery so a8 to wvoid
long debivery schedule, stresmMining
the management.

Increase in priceg of Carg and Scocters
allowed guring 1973-74

7184, 8SHRI N. X. P SALVE:
Wil the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the quantum of price increape
allowed to Car Manufacturers in the
country during the period from Iast
April, 1978 to 31st March, 1874; and

(b) the quantum of price irntthase
allowed to the manufutturers of
Scoogu and Motor Cﬁlumh the
eoun during the m
11973 to 31st Ward, 19740
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THE DEPUTY MINISTER IR THE (SHR! DALBIR SINGH): (a) The
MINISTRY OF HEAVY INDUSTRY information is given as under.
of price
Name of manufacturer Description of Motor  increase
Car allowed
1. J\gi:nrlgn oigmél.;(wh:::m B;.:nl') Uttarapara, Ambassaior Rs. 1,130
2. M/s Premier Automobiles Ltd., Bombay Prenuer President Rs. 1,524
3. M/s. Standard Motors Products of India Standard Gazel Rs. 1,301

.» Madras.

(b) There Is no statutory control
on the prices of Scooterg and Motor-
cycles. However, Govermment ex-
ercise an informal comtrol over the
selling price of scooters. The quan-

tum of price increase allowed to the
manufacturers of scooters durmg the
periog 1st¢ April, 1973 to 31st March,
1974 is as under:

Quantum
of price
Name of manufacturer Description of Scooter increase
allowed
Rs.
1. M/s. Automobsles Products of India Ltd, Bombay. Lambretta 150 cc 898
2. M/s. Bajg) Auto Lid., Poora Baje) 249
3. M/s. Escorts Ltd,, Fandabad Raydoot 351

Loss to Hindustan Steel Limited

7185 SHRI B V NAIK: Wil the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Hindustan Steel Limi-
ted incurred a loss of Rs, 44.84 crores
as at the end of the year 1971-72;

(b) what is the negative yield per
cent on capital invested in this con-
cern;

{c) whather the causcs of thin lose
have been analysed; and

{d) it s0, what ave they?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes, Sir. The losg of Rs. 44.84 crores
was, however, after providing for de-
preciation of Rs 88.86 crores and in-
terest on Government loans of Ras.
23.56 crores.

(b) The total Government jnvest-
ment 1n Hindustan Steel Limited by
way of equity and loans as on 31.3-
1972 was Rs. 1042.7 crores. The gross
profit before charging depreciation and
interest on Government loans was
Rs. 47.37 crores but after charging
depreciation, there was a loss of Rs.
21.29 crores. Accordingly, the nega-
tive yield on Government investment
works out to about 2 per cent.

(¢) Yes, Sir.
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, {d) The main reasong for this loss
" Were the inadequate utifization of in-
stalled capacity of the steel plants and -
in particular the heavy shortfall in
production at Rourkela Steel Plant
"~ due to the collapse of the Steel Melt-
ing Shop roof in July, 1971 and the

impact of certain cost escalatory
factors.
Army Officers charged with

Corruption

7186, SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to state:

lb) the nature and particularg of
?- officere who have been charged
cowrection during the last 9
yuu
(b) the nature and particulars of
charges against each officer; and

A.me. 1, um
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(c) what aetlon, it any, hu been
taken .i:&mrt amam

THE DI:PUTY MINISTEB IN m
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) to (¢). For
reasons of security, public fnterest
and morale of Service Officers, it is
not considered desirbale to disclose
the nameg ang designationy of Army
Officers charged with corruption and
furnish details of apecific charges
against each. The charges of corrup-
tion ageinst Army Officers during the
last three years (1071 to 1978) related
mainly to misappropriation of money,
acceptance of illegal gratification,
breach of trust, intent to defraud,
showing undue favours and suPmis-
sion of false claims. The number and
xank of Officers involved and the
action taken against them is given

below: —

Sl. Rank Rego-  Cashie- Dis-  Porfeituze Severe Acqui- Action
No. rous red.  missed. ofservice. Dis-  tted. in
Cae imprison- plea- pro-  Total
ment and sure gress.
fine
1 2 3 4 s 6 7 8 9 10
b ¢ Bri‘ — - — - - - - I
2. Cdl. - 1 - - - - 1
;""3:"1‘4.001. - - 1 1 —_ 2 2 6
4. Major, 4 I 4 2 X X 12 a2
5. Capt, - 3 4 - 3 X 7 18
6 Lt.. - 1 - I - 3 2 s
“7. 2Lt - - 2 - - X - 3
e -
8, JCOs - - - b ¢ - 2 2 [
Totsl: 1 6 12 5 4 8 26 62
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Memorandum from All Indiag Alembic
Employees Federation, Jalpur

7187. SHRI JYOTIRMOY BOSU:
‘Will the Minister of LABOUR be
pleased to gtate:

(8) whether he had received a
memorandum dated the 1st Septem-
ber, 1973 from the All 1India Alembie
Employees’ Federation, Somani Bha-
wan, Ststion Road, Jaipur-6, contain.
ing certain allegations of anti-labour
practices against Ms. Alembic Che-
mical Works Co. Ltd., Baroda;

(b) if so, the contents of the said
memorandum; and

(c) the action, if any, taken on the
same?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.

(b) and (c). The allegations appear
to concern mainly the Department of
Compeny Affairs. A copy of the
Memorandum hag been forwarded to
that Depariment.

Ferming of an Asseclation by Civi-
Han Employees of Naval Establish-
ments of Andaman and Nicobar

7188, SHRI JYOTIRMOY BOSU:

SHRI K. NARAYANA
RAO:

Will the Minister of DEFENCE
be pleased to state:

{a) whether the civilian employees
of Naval Establishments of Andamans
and Nicobar are not allowed to form
or join an association or union since
1063, when all other employees are
sllowed to do wo; and

(b) it so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (s) and (b), NI Sir.

During the National emergency in

1962, civilian employees of the Navy
were made subject to the Navy Act,
1957 for purposes of discipline, but
were later permitted to continue to
form or jomn Trade Unions|Association
under an order issued in 1965. The
employees in Training Establishments
and Hospitals ang in Naval Establish-
mentg in Andaman and Nicobar Is-
lands were, however, not so permit-
teg to form or join trade Unions|
Associations owing to the peculiar
and sensitive nature of the establish-
ments. These provisions continue to
be in force

Suggestiong made by Citizens Centrad
Council regarding spurious Drugs

7189. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Advisory Com-
mittee on com adulteration of
foods and drugs of the Citizens’ Cen-
tral Council, the Chairman of which
is Shrimati Indira Gandhi, had &
meeting on August 30, 1973 and whe-
ther they have made some sugges-
tions to combat evils of spurious
drugs;

(b) 1if vo, what are the suggestions;
and .

(c) the steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) The meeting
was held under the chairmanship of
Shri Gulzari Lal Nanda.

(b) and (c). A gtatement indicating
the suggestions made at the meeting
and steps taken is attached.
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Statement
Suggestions made Steps being taken
DRUGS (1) and (2) The States have been

1. An Intelligence Cell should be set
up at the State C.LD. for collecting
information about places and premises
where spurious drugs are prepared.

2 The enforcement machinery should
be strengthened to make it more
effective,

8. Rewards shoulg bé offered to the
publie for supplying information relat-
ing to spurious drugs.

4. Old containers should be destroyed
or sp mutilated as to make them un-
useable for fake products.

5. Premises of small licenced manu-
facturers of drugs should be in.-spec-
ted more often

repeatedly advised to establish
intelligence~cum-—legal Wings
and work 1n close collaboration
with police in tracking spurioys
drugs and to streamline the drug
control orgenisation hy appoint-
mg full time Drugz Controller
and adequate number of duly
qualified Inspectors on attractive
pay scales.

3 Certaln States lhike, Maharashira
have schemes alieady for grant-
ing monetary incentives to infor-
mers Drug control authorities
of other States have alsg been
advised to tuhe similar action.

4 Central Health Education Bureau
of the Directorate General of
Iealth Services are considering
the preparation of leaf—lets in-
corporating this precaution for
the guidance of the public.

5 The State Drugs control authori-
ties are concentrating their atten-
tion on small manufacturers.
The Central Drugs Inspectors
attached to the Zunal offices are
also asaisting them in carrying
out frequent inspections of amall
firms engaged in manufacture of
life saving drugs, like antibiotics,
transfusion solutions, eye solu-
tions, etc. to fine. It is understood
that the Legal sub-committee of
the Citizens Central Council has
made certain suggestions for am-
endments to the Act which ure
being examined by the Cltizens
Central Council.
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~oiogsiesmend: of Transiermsers after
Fitth. Fisgy Peried

7190. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of HEAVY
INDUSTRY be pleaged to state:

(a) the total number of Transform-
ers that will be required in the coun-
try after the Fifth Plan period; and

(b) the steps taken by Government
to meet the demand of Transtormers
at that period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b), No demand estimates have been
made for transformers heyond the 5th
Plan perfod  The requirements of
{ransformers beyohd the 5th Plan
period will depend on the expansion
of power gemeration during the 6th
Plan and also on the capacities likely
to be created during the 5th Plan.
The detailled assessment for the de-
mand of transformers during the 6th
Plan will be taken up towards end of
the Gth Plan period; at that time ne-
cegsary ateps to create additional capa-
city as required will be taken.

Belection of Site for Transformers
; Factory

9191, SHRI SAKTI KUMAR BAR-
KAR: Will the Minister of HEAVY
JNDUSTRY be pleased to state:

(a) whether Bharat Heavy Electri-
cals Ltd., examined the selection of
sojtable site for manufacturing trans-
formers;

(b) if so, the site nltimately select-
ed by Bharat Heavy Electricals Ltd.
aud the peason thereof;

(c) whether any sites in West Ben-
gal had been examined by the Bha-
rat Heavy Electricals Ltd, it s0, the

* peoes of the sltes; and

82

(d) if not, the reason thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) A site located near Jhansi ia
UP has been selected by Bharat
Heavy Electricals Limited on techno-
economic consideration including its
proximity to the Bhopal unit and
availabihty of infra-structure faci-

hittes like water, transport and skilled
labour

(c) No, Sk,

(d) A major consideration m the
choice of a site for the Transformer
Factory was that 1t should be within
a reasonable distance form the Bhopal
unit of BHEL, so as to facilitate the
securing of requisite engineering and
technical support from this umt,
where a certain range of transformers
are already being manufactured, Any
location 1n West Bengal would not
have provided this facility.

Production of Bharat Heavy Eleeotri-
cals Litd,

7192 SHR] SAKTI KUMAR SAR-
KAR Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the production 5f Bharat Heavy
Electricals Ltd. during the last tiree
years, plant-wise;

(b) whether there is a proposal to

increase the capacity during the Fifth
Five Year Plan period;

(e) if so0, the broad outlines of the
proposal, plant-wise; and

(d) whether any sulmidy ia given
to Bharat Heavy Electricals Litd, it
80, the gmount given so far, yeur-
wise during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY . INDUSTRY
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(SHRI DALBIR SINGH): (a) The
production of Bharat Heavy Electri~
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cals Ld, during lagt thiee yeurs, flant
wise is a8 unders..

(Figures ir crores of Rs.)

1971-72  1972-73  1973~74 (Bstimated)
Bhopal 42:43 56-76 770
Hardwar 13- 10 23°10 440
Hyderaba i 16°20 21°52 451
Tiruchy 3360 4309 65:0
105°33 14447 2312
Total after eliminating inter unit Transfers 103 141 228

(b) and (c). Ae part of Plan pro-
posal during IV & Vth Plan the fol-
lowing major schemes for expansion
have been taken up:-

(1) Expansion of Tiruchy units in-
creafing its capability for manufac-
fure from 750 MW to 2500 MW;

(2) Manufacture of soot Blowers;
(3) Manufacture of Air Preheaters;

(4) Manufacture of Electrostatic
Precipitators;
(5) Manufacture of Heavy Duty
Fans;

(8) Expansion of Value Production;

(7) Expansion of Switchgear Manu-
facture.

Besides these Bharat Heavy Elec-
{ricaly Limited is also setting up =
tactory at Jhansi exclusively for msa-
nufacture of medium range transtor-
mers. {

(d) Bhopal Unit of BHEL [erstwhile
Heavy Electricaly (India) Ltd.] was
given subsidy by way of Interest re-
lief on loang taken by it.

Following are the figures ot subsidy:-

197172 —NIL
397073 Re. 217 lakhe.
WS- Rs. 217 lakhs.

Establishment of new Heavy Industry
in Palamaz Bihar in Fitth Plan

7193, KUMARI KAMLA XUMARI
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government are pro-
posing to establish any new Heavy
Industry in the District of Palamau
in Bihar in the Fifth Five Year Plan;
and

(b) if 0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) There
is at present no proposal to set up
any heavy industry in the public sec-
tor in the District of Palamau, Bihar.

(b) Does not arise.

Exploitation of Bauxite Mines of
Palamay District

7194, KUMAR!I KAMLA XUMARI
Will the Minister of STEEL AND
MINES be pleased ta stute:

(a) whether the Hauxite mines

of
Palamsu District had been given ¥
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Alunminiym Indmgtries foir exploits-
tion and it has been decided that mo
Aluminiym Industry will be establish-
ed in thet District in future; and

(b) i so, the reasons for releasing
the mines to these industries in 1978
and cancelling the proposal of esta-
blishing Aluminium Industries in that
Distriet?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Three out of the four existing pro-
ducers of aluminium have leases for
mining bauxite in the Ranchi-Pala-
mau region of Bihar, There is no de-
cision to the effect that no aluminfum
industry will be established in Pala-
mau district.

(b) Does not arise.

Flucrisis Disease in Andhra Pradesh

7185, DR. KARNI SINGH: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government have seen
reports that thousands of adolescent
and young people are crippled for
life from the fluorisis disease in seve-
ral areas of Andhra Pradesh crippl-
ing them for life;

(b) whether its cause is the damm-
ing of large water resources in Na-
garjunasagar resulting in the rise of
sub-goil water level, thus increasing
alkalinity of soils, thereby facilitating
plants to conserve large quantity of
molybdenum in the foodgrains; and

(c) the stepa taken to tackle this
man-made problem of deformities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) Yes.

(b) Yes. Thig is the postulation of
the National Institute of Nutrition,
Hy:;rabad which has undertaken this
stode
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(c) The National Institute of Nutri-
tion has submitted a detailed proposal

to the Government of Andhra Pra-
desh for tackling this problem.

Demand ang Production of Tracters
during 1974-15

7196. DR. KARNI SINGH: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) the estimated demand of trac-
tors in the country during the year
1974-75;

(b) the estimated production of
tractors during the year;

(e) whether Government are aware
that many of the sold tractors re-
main under-utilised; and

(d) if 8o, the mesawures proposed
to be taken for their fuller utilisa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b) According to the assessment made
by the National Council of Appled
Economic Research, the demand for
tractors during 1974-75 will be of the
order of 45,000 nos. It is expected
that this demand will be adequately
met by indigenous production.

(¢) No, Sir.

(d) Does not arise.

Cases for Adulteration of Drugs

7197. SHR1 SHANKERRAO SA-
VANT: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) how many prosecutions have
been launched for faking drugs amnd
for adulteration of drugs during the
last three years:
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(b) how many ended in conviction
and.how many in gequittal; and

(c) the total amount of fine re-
covered in each of these years from
court convictions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) to (c). The information
is being collecteq and will be laid on
the Table of the Sabha when received.

Political Reperocussions of Lahore Is-
lamic Conference on Afro-Asian
Countries

7196. SHRI SHANKARRAO SA-
“VANT: Will the Minister of EXTER-
NAIL AFFAIRS be pleased to state tne
political repercussions of the Islamic
Conference at Lahore during Febru-
ary.on the Afro-Asian Countries and
particularly on India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The Second Islamic Summit Confer-
encé held in Lahore gave strong sup-
port to the Arab cause in the West
Asian dispute. It was during this Sum-
mit that the mutual recognition of
Bangladesh and Pakistan took place,
thug paving the way for normalisation
of relations in the Sub-Continent. The
Government of India welcomes both
these steps, in line with their consis-
tent and of repeated stand on both
these questions.

The Summit also considered ways
of helping developing countries over-
comg their current economic difficul-
tiess Thi; is obviously a matter of in-
terest to India.
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Saimjik Schools in Mebatashiew': -

7180, SHRI SHANKERRAO SA-

VANT: Will the Minister of DEFENCE
be pleased to state:

(a) which Sainik schoels in Muha-
rashtra are run by the Defence
Ministry;

(b) what are the conditions of ad-

misgion to these schools and what fees
are charged from students:

(¢) which Sainik schools run by the
State Government in Maharashtra are

helped by the Ministry of Defence;
and

(d) if so, the nature of the help
given?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) There
is only one Sainik School in Mahara-
shtra located at Satars, run under the
auspices of the Defence Ministry.

(b) Boys between the ages of 9 and
10 years are admitted to Sainik
Schools in Class V through an all
India Entrance Examination held
every year. Admission is made strictly
in th¢ order of merit except in the
case of successful SC/ST candidates,
who are admitted irrespective of their
position in the merit list. 67 per cent
of seats at each school are reserved
for the boys from the State in which
the school is situated, The shortfalls,
if any, and the remaining seats are
offered to boys from other States and
Union Territories.

The total charges covering tuition
fees, hostel and allieq expenditure
come to Rs. 2450 in the first year and
Rs. 2300 annually in subsequent years
in the Sainik School, Satara. About
95 per cent of the boys at Satars
Sainik Schools are scholarshipg hold-
ers, Full scholarships for meeting
the entire expenditurs except pocket
money, are available from the Sttt'e
Government to boys whose parents'/
guardiang’ income is Rs. 400 or lese.
Three-fourth scholarships, half scho-
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e e Branted b The atase Gaveen
are & ted by te -
ment depending o the, Insome of the
parents/guardians upto & maximum in-
come of Rs, 1200 p.m, A few full acho-
larships are available solely on the
basis of merit in the Entrance Exami-
nation or to bays belonging to Sche-
duled Castes|Tribes. A limited num-
ber of scholarshipg from the Ministry
of Defence for sons of Servicemen
serving or retired, are glso available.

{c) There 13 no Samnik School in
Maharashtra which 18 run by the State
Government,

td) Does pot arise,

Foreign Minister’s Visit to Alglers

7200, SHRI P. VENKATASUB-
BAIAH: Will the Miruster of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether he attended the meet-
ing of the Bureau for Coordination of
Non-aligmed eountries held recently
in Algiers; and

(b) the outcome of the discussions
held”

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH). (a) Yes, Sir

(b) The meeting adopted a ‘Declara-
tion on the Middle-East and the
question of Palestine” and a “Final
Document ” Copies of these documents
are available in the library of the
House.

Entry into Britain of About 5O
Ugandan Asians Stranded in India and
Eurepe

7201. SHRI P. VENKATASUB-
PAIAH: Will the Minister of EXTER.
NAL AFFAIRS be pleased to state:

(a) whether Britain's new Labour
Government intends to admit the esti-

L
mated 500 Ugandan Asiang stranded
in the Indian sub-coniinent and in
Europe while waiting to join rela-
tives in Britain;

(b) if so, the tfacts of the matter;
and

(c) the action taken or proposed to
be taken by Government jin the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The Government of India
have learnt of the statement made by
U.K. Home Secretary in House of
Commong on 19th March, according to
which the UK Government have de-
cided to admit for settlement hushands
of women who hold UK. passports if
they were ordinarily resident in
Uganda at the time of the expulsion
and the wives settle or have settled in
the UK. It has also been decided to
allow young people over 21, who are
or have very recently been studying
overseas, to enter fo join a parent who
hold: a United Kingdom passport and
who wag ordinarily resident in
Uganda at the time of the expulsion.

(¢) The Government of India wel-
come this step and hope that the split
famihes concerned will be reunited
speedily

Medical Education Commission

7202. SHRI P VENKATASUB-
BAIAH, Will the Minister of HEALTH
AND FAMILY PLANNING be
pleased to refer to the reply pgiven
to Unstarred Question No, 234 on the
21st February, 1974 regarding setting
up » Medical Education Commission
and state:

{a) whether the composition and
terms of reference of the high-power-
ed Commisgion proposed to be set up
in the matter have been worked out;
and

.
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(b) the time by which it is likely
to be announced?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). The matter is
under consideration of the Govern-
ment.

Reservation o Posts for Released
Emergency Commissioned Officers in
Central Health Service

7203. SHRI N. P. YADAV: will the
Minister of HEALTH AND FAMILY
PLANNING be pleaseg to state;

(a) whether in the Central Health
Service, when recruitment is made
through U.PS.C. certain percentage cf
posts are reserved for released emer-
gency Commissioned Officers during
the last three years as per CHS
Rules dated the 9th September, 1966;

(b) it =0, the particulars of adver-
tisements made through UPSC. for
recruitment to General Duty
Officer Grade II of the CH.S. during
the last three years;

{c) the number of posts reserved
for released Emergency Commissioned
Officers in each of the Advertisement
separately;

(d) the number of released Emer-
gency Commissioned Officers who
were recruited on the basis of each
advertisement; and

(e) the number of unfilled reserved
vacancies in each recruitment, due to
want of eligible applicants with
qualified war service?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) Yes.

(b) Against a requisition for 225
posts sent to the Union Public Service
Commission during 1971, 109 posts
reserved for Scheduled Castes, Sche-
duleq Tribes and Emergency Comis-
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sioned Officers/Short Service Commig-
cloned Officers were advertised by ths
Commission under Advertisement No.
6. Besides the above, 445 posts were
advertised during 1873 under Adver-
tisement No. 39.

(¢) 74 posts were regerved during
1971 in the Advertisement No. 6 and
135 posts during 1973 in Advertise-
ment No. 39 for released Emergency
Commissioned Officers.

(d) 7 eandidates were recommended
by the Union Public Service Commis-
sion against 74 posts advertised during
1971. Recommendations of the Union
Public Service Commission are await-
ed against 445 posts advertised during
1978.

(e) During 1971—87—posts.

During 1973—Not yet known as the
recommendations of the Union Public
Service Commission are awaited,

New US. Thesls on Indian Oosan

7204 SHRI SHRIKISHAN
MODI:

SHRI P. M MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion hes been drawn tp a news item
in the press regarding new US.
thesis on Indian Ocean;

(b) it so, +whether the United
Stateg has hinted the Soviet Union
regarding the mneutralisation of the
Indian Ocean in conformity with
recent proposals in this respect from
India and other nations; and

(c) the response shown by
USSR, in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Governmeni has seen a press



"

whport of Tth March, 1974, under the
ciglion “New U.B. Thesis on Indian
Goeen”,

(b) Governmet are not aware of
any such moves or proposals made by

ths US Government to .the Soviat
Union.

%9 Does not arige.

Alglers for Rellet to Doveloping
Oountries hit by Ofi Orisis

7205 SHRI SHRIKISHAN

MOD%
SHRI P. M. MEHTA:
‘Will the Mifister of EXTERNAL

A¥FAIRS be pleased to state:

developing countries
the oil crisls at the 17-Kation Nen-
aligned Bureat in Alglers in the
third week of March, 1974;

(b)) fhe other oountries which
swpported this cause; and

{c) the reaponse of oil exporting
countiries in thiy bebalf?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH):
) and (b). Views were oxpressed by
several countries (e.g. Guyans, Sn
Lanka, Nepal, Liberia, Yugoslavia and
Ipdia) favouring the consideration of
the question of relief to developing
countries affected by the gil crisis.

{c) The meeting of the Bureau
whith included oil-exporting coun-
tries, Kuwait and Algiers agreed on the
nedd for cooperstion smong the Non-
aligneq countrieg in evolving, urgently
and in a spirit of solidarity, all
phbk measureg to assist the Non-
aliyned and other developing coun-
tries to cope with the situation facing
thems. It waa also decided to set up
4 morking group consisting of Guyans,
4 LS4,
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Sri Lanka, Liberis and Nepal to hold
consultations with the Non-aligned
‘members of OPEC to prepare the
ground for discussions with the
Orgamisation of Petroleum Exporting
Countries, designed to explore the
possibilities of cooperation between
Non-aligned countries for resolving
the difficulties facing certain Non-
aligned countries,

Official Level Talks between India
and Srl Lanka

7206 SHRI SHRIKISHAN MODI:
SHRI P GANGADEB;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

particular reference to dispute over
Kachchativu Island?

THE MINISTER OF STATE IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):.
(a) Government have seen a press
report of March 2¢, 1874 to this effeck

() ang (¢) The last meeting of the
Indian snd Sri Lanka officials took
place during the visit of the Prime
Minister of Sri Lanka to India from
January 22 to 29. 1974: at the end of
which a Joint Communique wag issued
outlining the discussions held and
Qecisions reached. A copy of the Joint
Communique was placed on the table
of the House on February 21, 1974
Regarding Kachchativu and related
maiters, it was mentioned therein that
“a decigion will be takem in the very
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mntuwerpnrdin.mmdu’
in the historical waters between India
and Sri Lanka between the Palk
Straits and Adam’s Bridge”.

Biack-marketing in Oonl

7207 SHRI SHRIKISHAN MODI:
SHRI P. GANGADER:

Will the Minister of STEEL AND
MINES be pitased to state:

(a) whether it has been reported
in the Press that Coal business is
thriving in black-market; and

(b) if so, whether he is also aware
that there is an acute shortage of
steam coal in the country, particularly
n Amritsar and Jullundur?

THE DEPOYY MINISTER IN THE
MINISTRY OF STEEL AND MINES

, SUBODH HANSDA): (a)

have been reparis of shortage
of coal in zome parts of the country
and of some unscrupulous traders
teking undue advantage of the situa-
tion.

(b) During the recent months the
movement of coal to Punjab has not
been upio the sponsored quota pri-
marily due to disturbed industrial
relations on the Railways

Feasthility report of oll from ceal by
Engineering Projects (India) Ltd.

7208. SERI Y. ESWARA REDDY:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:
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THE DEPUTY MINISTER IN TG
MINISTRY OF HEAVY INDUSIRY
(SHRI DALBIR SINGH): (a) Ne, Sir,

(b) Does not arise.
Impert of machinery for Balewn Siesl
Plant

7209, SHRI A. K. KOTRASHETYS:
Will the Ministey of STEEL AND
MINES be pleased to state: .

v

(a) the value of machinery impeort-
ed for Salem Sieel Project for its saxly
execution; ang

(b) whether similar imports are
planned for Vijayanagar Steel Plamnt
in Karnataka?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

tsmn SURODH HANSDA): () No
'l’or has so fer been imported
the

Steel Project.

{b) The :: question of importing
equipment flor the Vijayanagar Stesl
Plant would be examined after the
Detailed Project Report iz recelved
and a view is taken on the items ¢f
equipment which can be obtsined
from indigenoug sources.

Orders placed with BRAEL by Mysers
Power Corporation

7210. SHRI A. K. KOTRASHETTIL:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the number of orders placed for
generators with Bharat Heavy Elec-
tricals Limited by Mysore Power Cor-
poration;

(b) whether the Bharst Heavy Xise-
tricals Limited will be able to supply
them as per schedule; and

(¢) it not, whether the import uf
these key generators will be allowed
by Government of India?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Bbarat
Heavy Rlectricals Limiteg hag recelv-
ed three orders of Hydro-sets from
Mysore Power Corporation.  These
include two units ie. 9th and 10th
Units for Sharavathy, six units for
Nagibari Power House of Kalinadi
Profject and two units for Supa Dam
‘Power House,

(b) Apart from a marginal delay in
the delivery of the equipment for
Sharavathy Hydel Project (Unit No. 9
and 10), the equipment for other
Projects iy expected to be Jelivered
in keeping with the commissioning
programme of the Myszore Power Cor-
Power House.

(c) Does not arise.

Grant of Special Shert Service Com-
mission to Released Emergency Oom-
missioned Oficers

7211. SHRI NARENDRA SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of Released Emer-
gency Commissione@ Officers, who
were given apecial Short Service
Commission during 19071;

(b) how many of them have been
granted or are in the process of being
granted permanent commission; and

(¢) the provision of alternate jobs
or avenues of employment for those
who are not to be given Permanent
Commission and their number?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B
PATNAIK): (w) 35,

(b) None. These officers were con-
gidered for the grant of Permanent
Commissions as ECOs earlier and were
rejected,

(c) All these officers have bheen
given 3 lump-sum terminal benefit of
Rs. 5000/- each for this Special Short
Service engagement of two years. In
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addition, they are given rehabilitation
assistance in the normal manner by
the Director General Resettlement,
Ministry of Defence. Requests for
early release in cases where officers
have been able to make suitable
arrangements fop their rehabilitation
in Civil life, have been liberally
acceded to and s0 far 25 officers have
been released at their own request

Ferro Manganese Plant in Madhys
Pradesh

7212. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) in view of the vast potentiality
of Manganese ore in Madhya Pradesh,
whether Government have any scheme
to establish a Ferro Manganese Plant
in the State;

(b) if go, the broad outlines thereof;
and

(c) the steps proposed to be taken
10 increase the production fn the prov-
ed areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) and
{b). Government have no proposal at
present for establishing a ferro-man~
ganese plant in Madhya Pradesh,

(c) In the draft Fifth Plan. outlays
have been proposed for beneficiation,
shaft shinking and development, plent
and equipment, exploration ete.
designed to meet the increased demand
for high grade manganese ore by the
end of the Fifth Plan.

Irreguiar Payment to Employees by
RMD.C. Press, Dombay

7213. SHRI D. K. PANDA: Will the
Minister of LABOUR be pleased to
state:

{a) whether Government are aware
that RMDC. Press, Worll Estate,
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Bombay.18 is not making reguler pay-
ments to its employees under the
Minimum Wages Act and they are dis-
mimed; and

(b) 1t so, whether any enquiry is
proposed to be made?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and
(b) The matter falls in the State
sphere However the information is
being collected and will be placed on
the Table of the House

Ownership rights to Tenements at
Parnasree, Behala, Caloutta

7214 SHRI INDRAJIT GUPTA:
Will the Minster of SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether the long-pending sche-
me to transfer ownership of the Reha-
bilitation tenementg for Central Gov-
ernment employees, who are displaced
persons, at Parnasree, Behala, Calcutta
to the occupants has not yet been 1m-
plemented;

(b) if so, reasons for the delay; and

(c¢) whether the terms and condi-
tions of transfer of ownership, and the
purchase price of the tenement flats,
are likely to be finalised soon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G, VENKATA-
SWAMY) (a) to (¢) The terms and
conditions in.luding the price at which
the tenements at Behala may be
transferred to the Government ser-
vants, who are displaced persons and
are occupants of these tenements, are
under active consideratlon of the
Government Orders are expected to
he issued shortly

Reorganistion of Burn amd Co after
take-over by Goverament

7215 SHRI INDRAJIT GUPTA:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the steps taken to reorganise the
managerial, financlal and operational
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set-up of Burn & Co. and Stan~
dard Wagon Ca., after recent

take-over by Clovernment;

(b) ‘whether any diversification of
production is proposed and If 80, in
what directions; and

(c) whether the offars by the vari-
ous trade unions/associations of wor«
kers, employees and officers in the two
organisations to cooperate with the
managements have not been encourag-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) A Board
of Managetnent has been set up to
take policy decision and to supervise
the working of Burn & Co and Indian
Standard Wagon Co Ltd, A Manage-
ment Information cell is being orga-

miscd at the Head Office to report
critical 1information to top manage-
ment so that remedial measures can
be tahen by the Management at the
appropriate time Steps have also
been initiated to introduce financial
control and a rational purchase pro-
cedure. A gscheme for rehabilitation
of machinery and essential services is
bemng worked out and is expected to
be finalised very shortly. Steps have
also been taken to fill up important
vacancies in the management set up
relating to personnel, production und
public relations,

(b) As the 1level of production
before the take-over had come to an
abnormally low position, the primary
concern of the present managemers
hag been to increase production in all
the shops of all the factories. The
qu stion of diversification would be
considered as aoon as the present pro-
duction level picks up.

(c¢) No. Str.
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Closure of Rindaloo

7216. SHRI INDRAJIT GUPTA:
SHRI BHOGENDRA JHA:

‘Wil the Minister of LABOUR
be pleased to state:
«a) whether Hindalco, the Birla

owned aluminium unit, has shut down
the gate on workers; and

(b) it so, the reasons and facts
thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The matter falls essentially
m the State sphere. According to
available information, the manage-
ment declared a lockout irom March
11, 1874 in respect of about 1100 staff
members following pen down and tool
down agitation by these employees.
and froin April 10, 1974 in respect ot
workerg following a threatened agita-
tion by them in support of .t}'xen'
demand relating to wage revision.
The State Industrial Relations Machi-
nery is reported to be Jooking into the
matter,

Award for Jute werkers

7217. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR be
pleased to state;

(a) whether the award given by
him would provide 70,000 workers in
West Bengal Juty industry with 180
days work in a year;

(b) it w0, the facls thereof; snd

(c) whether Government have taken
steps to see t0 the implementation of
this award?

THE NISTER OF LABOUR
(SHRY ATHA REDDY): (a)
1o (c). A statemeng containing yele-
vant extracts from the decision given
By the Union Laboyr Minister on the
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issue of grant of relief to badli workers
in the Jute industry in West Bengal
is enclosed.

Statement

Each jute mill in the State of West
Bengal ghall prepare and maintain a
register of workmen (other than per-
manent and ‘Special badlis’) who had
worked in any manufacturing process
or allied and ancillary items of work.
on any day during the 12 months
period from 1-5-72 to 30-4-73. Simular
register should be prepared for subse~
quent years also. From out of the
workmen in the register, a number
equal to 10 per cent of the total work-
ing complement of the mull as on
5-6-1971, should bLe guaranteed work
for a minimum of 180 days in a year.
They will alsv enjoy with effect from
1-5-1974, carned leave on pro-rata
basis, festival leave as per rule and
praetice, provident fund and ES.IL
bhenefits, like secial badlis. This cate-
gory of workmen shall be clasmfied
as “registered badlis” and shall be
eligible for inclusion in the list of
“special badlis” gs and when vacancies
occur in that category. For the
periods from 1-5-72 to 30-4-73 and
from 1-5-73 to 30-4-74, such of the
registered badlis who had worked for
less than 180 days during each of the
said perios, ghall be paid monetary
relief equal to 10 per cent of wages
(Basic wage 4. dearness allowsnce) as
earned by the workmen coneerned
during the said periods, so, however,
that no such worker gets paid for
more than 180 days in the relevant
periods. The rest of the workers on
the register—(to be designated ‘Bad-
lis')—who had worked for a period
between 60 an 179 days, during the
relevant period of 12 months. shall be
paid a monetary relief, annually,
equivalent to a sum of 10 per cent of
wages (Basic wages + D.A)) earned
by a workman concerned during the
sald period, s, however, that yo such
worker gets paid for more thun 180
days in the relevant period of 12
months. The payment for the period
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from 1-5-72 to 30-4-73 ghall be made
before 31st May, 1964; ang for the
subgequent (years, before 30th June
of the year.

Para 3(III) of the December 1970
agreement enjoing that the benefit
would be given retrospective effect
from 1-12-70. Since the Agreement
of 5th May, 1972. substantially altered
the situation regarding permanency,
1 consider it just and proper to give
effect to this award retrospectively
from May 1872,

Any clarifications on matterg arising
out of this decision ghall be referred
to the Ministry of Labour, Government
of India. Any dispute arising out of or
in course of implementation of this
award may be raised before appro-
priate guthorities under the Industrial
Disputes Act.

ot fowrer & shetfire oy fafer
wbwifosil o Ay it ot wriw i g
fle  aff

7218. st wew fagrly wel :
&t www v Wit :

T W g W @y
oo fis

(%) = o fawrr & shaifirs
aqr fafew sdofal & &,
wrd war dar o wal X frere w <
* farg Fritew afirfer w1 s e o
% W

(w) ofc f, @ Iw wfafy ¥
g% 4} & a4, g% fadudy awr wrd-
sman g 7

oot st awidt (o Qo o
xwwe) : (%) e (%), W o

APRIL 18, 1974

Written Asnswers 104

wiEnr o fawfolt & wec ow
‘fritwx afify’ oy r or ot &
;‘ﬁﬁﬂﬂﬁwmmm

fawrord  fae

(%) o wdue ot & wvk wy
oS AW qerter—sify,
wouafae odf afgr fcsheifr o
o\ fafw o sfver § 3¢t s
& fredard oy dfrr ox, e
T, AR st e wfinfier
L |

(v) vy frfowr auf & wd
¥ yft o wmir g Fraifior I
v 39 & avdwr waA & afone-
S ARGT ¥ T SO |

(v) ag fewe v & @@
T (%) qeasE ¥ dfeemere
Thx sl gra fawfor fed
7y e & gl SN E e
fislt 7 Ju/ix & wrow TR K
ATAEAT § o

(%) ag femfor s fe wm,
& wawr ofies & WY, fef pfedd
st frder® & spofes ow der
€ oy wrw §, e o fe
araer § )

o
QIS WA dwfaw N
10

o
wowerdt ax

(1) wor Sy fewrts oy wfir-
fafir ¢



108§ Writlen Answers CHAITRA 28, 1808 (SAKA) Written Answers 106

{8) W, M ot e
wrafeife.

(3) fewr (vr) wwra W
|

wdwrdl oo

(1) wfes vl @1 WS
uw wy sfafafe v .

(2) oo Jwme fodrw wia
v W wfafafo o

ey ¥t fagfer s sfafrfied
& gy w1 wfew & fr o7
w g

afifr aro aud v oY grl
T sR QU AT W
L

Ot % wronfe srar e & et
W 2w s

7219, ot wew fgr® wwdah :
ot wwm o okt :

T W Helt Ty wATY WY gUT A8
™ j

(v) = fufawr gdi & frafe
aror 8 & wfeel o gfnd A &
AW ¥ TR W YA W @Y
L §

(o) wr 1971 & wrevas q@
¥ fronfy wrar ¥ & ofrll ®Y
TN e g o @ R aferioes
T 1962 ¥ gEf ¥ frofr W
Lt & bt o o gfear wft &
wr oy &

() fr wr v o ghend
&fmﬂm*mmmwt;

'

(w) v dug ¥ wowe A Afa
W7 T g syt fegrer war § 2

o e W T ot (s Wo o
wwE) (%) ¥ (9) g & &
waT 9gy &) ¥ ot wifrw WY g §
et wfrat o gy 3 § aue ey
Aify arlx ¥ #rf o aff F
wr §—friwey & Ywr gae feai &,
oz WY, ¥ gfaard o w0 ©.§ waax
g A At g &
faw-fow off § 9T ¥@ AN WY
o grdwer fear amar @y & Wik
W+ W wfwwew 97 dW @@
fer aar & | aarfy, dwfrs Fovel
sire 2eier Wi Y gl ¥ oy
wfiry 35 v oy § & derr fwow
#fgwe g

e

(1) dvinier wiwer

T & gt § Wt oy awed W
wATT & it ¥ o any av fewr
¥ viwe & samit & fale o7 ‘W gee

Zefreior’ ot ot & frr s & e
« g o s frg o §

(2) fomn gfewnd

oo ¥ g & O wwee Wi
AAW 7T A § wwAwr WS g g
wq § 3% fer ar @ wawr ey
fawrr & sl weey feer fawnr T
farefr sy s for dewt &
xifew feg wg awwi N, ¥O9K @O
frenifer fmr famad g o of
t—

(1) fomr sewt gro g
wg, firam-gew o< o e & 08 2

(2) 9 wrameia et v v
¥ wwrw wC @ § 3 ora Hew w
L wek & fag SR



107 Written Answers
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Coal Gasg Plants in Bombay, Calcutta
and Delll

7220. SHR! YAMUNA PRASAD
MANDAL:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
chalked out the details of the scheme
Sor sefting up coal gas plants in
Bombay, Calcutta and Delhi; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
{b). Proposals in this connection are
undler consideration.

increased Mineral Preduction

722]1. SHRI YAMUNA PRASAD
MANDAL" Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether mineral output in the
States has vecently increased; and

(b) if so, the share of Madhya Pra-
desh in the total output?

THE DEPUTY MINISTER IN THE
MINISTRY OF STERL, AND MINES
(SHRI SUKHDEV PRASAD): (a)
The total value of mineral production
in India has incressed from Rs. 480,77
lakhs in 1972 to Rs. 488,70 lakhs in

24

APRIL 18, 194 Whithih Annvers

Yos

Nen-deposit of EPFF by Empleyers of
Uttar Pradesh, Msharashira and

7224 PROF, MADHU DANDAVAYR:
Will the Minister of LABOUR be
pleased to state:

(a) whether employers from Uttar
Pradesh, Maharashtra anq Karnataka
have refused to deposit Provideht
Fund contributions amounting to
about Rs. 20 crores;

(o) whether the Providend Fund
authorities have falled to take neces-
sary stepg to prevent these irregulari-
ties; and

(cY if so, what measures are pro-
posed to be taken to avoid such mal-
practices in the future?

)

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
The Provident Fund Authorities have
intimated as under:—

(a) No

(b) and (c). Action ig taken as
under in casey of defaults 1n payment
of provident fung eentributions by
un-exempted establishments:—

.

(1) In appropriate cases, prosecu-
tions are launched under Sec-
tion 14 of the Employees Provi-
dent Funds and Family Pensior
Fund Act, 1953.

(i) Revenue ecovery proceedings are
initiated under Section 8 of the
Employees’ Provident Punds saé
Family Pension Fund Act, 1958,

(i1l) In suitable cases, complaints
are filed with the Police/Courts
under Section 406/409 of the
LP.C.

(iv) Penal demages are levied under
Section 14-B of the Employees’
Provident Funds and Family
Pension Fund Act, 1952,

(v) In some cases, the establish-
ments are afforded a chante to
pay the duss in suitable Distig.
ments subject to production of
adequate gusrantee, surety, efc.
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{vi) In the case of Textlle Mills
which have gone into liquida-
tion, reconstruction Schemes
drawn up by them, are examin-
ed on merits,

«vil) The default is bought to the
notice of the Employee’'s and
the Employers’ Organisations

, including Trade Unlous.

The provisions of the Employees’
Provident Funds ang Family Pension
Fund Act, 1952 have been amended
with effect from 1-11-73 making the
penal provisions more stringent.

‘Bilateral {slks between India and
Pakistan outside Tripartite Forum

72225. PROF. MADHU DANDA-
VATE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Pakistant Prime
‘Minister has made a proposal to have
bilateral talks between India and
Pakistan owwside the tripartite forum;

and

(b) if so, the reaction of Govern-
ment therefo?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
APFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). No, Sir. How-
ever, the presence of the Pakistan
Minister of State for Defence and
Foreign Affairg in New Delhi during
the tripartite meeting wag utilised by
mutual consent for review of some
Indo-Pakistan matters, A bilateral
agreement was gigned for the release
and repatriation of persons detained
in either country prior to the 1971
conflict, A jolnt communique was
also issued specifying that steps would
be taken progressively for implemen-
tation of the normalisation measures
outlined 4n pesegraph 3 of the Simla
Aghement and discussiong would
shovtly be held for resunpiion of
postal emd -tclsemmnunication links
snd restoration of travel facilities.

110
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7226. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state the
progress made by Public Sector Alu~
minium  Project at Ratnagiri ia
Maharashtra?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The
cost estimates of the Ratnagiri alu-
minium project have been accepted.
Formal approval of the Government
to the Bharat Aluminium Company to
implement the project will be givenm
shortly.

Meanwhile, Bharat Alummium
Company anq Maharashira State Gov-
ernment have faken necessary preli-
minary steps regarding:—

{a) acquisition of land for the
project;

(b) arrangements for water and
power supply;

(c) development of the Bombay-
Ratnagiri and Kolhapur-Ratnagiri
roads;

(d) acquisition of bauxite mining
leases; ang

(e) sofl exploration.

An agreement hag already been
signed with a Hungarian fum for
making available to the Bharat Alu-
minium Company necessary technical
know-how.

Indusirial Peace and Security

7227. SHRI JAGANNATH MISHRA:
Will the Minister of LABOUR be
pleased to state:

{a) whether Government have made
arrangements for maintsining pewce
and security in the Industrial Areas
keeping in view the national interest;

(b) whether Governtosnt plan for
imparting training for not propagating
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about strike, look out, sabotage or any
kind of irtbtidation; and
<

(c) if so, the facts thereof?

THE MINISTER OP LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (c). Al country-wide pro-
gramme of Workers’ Education is al-
ready in operation since 1958. The
object of the Scheme 1s, among other
things, to promote among workers a
greater understanding of the pro-
blems of their economic environment
and their privileges and obligations
as union members and officialg and as
citizens. Institutional arrangements
to atteng to and solve the problems
faced by the working class are sought
to be made in the comprehens:ve
legislation on industrial relations,
which is under consideration.

Decisions taken at Algiers Conference
for maintaining peace in Indian Ocean

7228. SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI NIHAR LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Conference of
Foreign Ministers in Algiers recently
discussed the problems of developing
nations and the peace in Indian Ocean;

(b) it so, the decisions arrived at
in this regard; and

(c) whether any decsions have
been taken to mobilise public opinion
against the U.S. move in Indian
Ocean?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes. Sir.

(b) and (c). Having noted with
concern the decision to develop the
Anglo- American base on Diego
Garcia, the meeting decided that Non-
aligned vountries should intensify
their efforts in the United Nations and
elsewhere to persuade the powers
ooncerned to desist from such action.
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The meeting also noteg the incree-
eingly effective mobilization by the
Non-aligned and other developing
countries of their national resources
to the benefit of their economic deve-
lopment. There was also recognition
of the need for cooperation among
the Non-aligned countries in evolving,
urgently and in a spirit of solidarity,
all possible measures to assist the
Non-aligned and other developing
countries to cope with the immediate
problems arigsing out of the rise in
o1l prices,

Texts of documents adopted by the
meeting of the Coordination Com-
mittee of the Non-aligned countries
at Algiers are available in the Li-
brary of the House.

Eradication of Mosguitos from Delhk

7229. SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI RAMAVATAR
SHASTRI:
Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Mosquitos menace has
increased in Delhi which has resulted
hardships and widespread atack of
Malaria; and

(b) if se, the steps taken to eradi-
cate the Mosquitos?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) There is always in-
crease of mosquito nuisance to some
extent during this part of the year
which is very conducive for the
breeding of mosquitoes. During
January to March, 1074, 120 malarix
positive cases were detected as com-
pared to 37 during the corresponding
period of 1973.

(b) At present the eradication of
mosquitos is neither possible mer
contemplated. Efforts sre made for
the control of ths mosguitoes by
carrying owt amti-larval operations.
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These operationg are being carried out
by the Delhi Municipal Corperation,
and the New Delhj Municipal Com-
mittee in their respective aress.

Soviet stand on Indian Ocesn

7230. SHRI P. GANGADEB: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether hig attention has been
drawn to 2 news-item in the press that
Boviet stand on Ocean is linked to
detente;

(b) if so, whether Russia had stated
that open seas can be used by any
country; and

(c) the reaction of Government in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Government
have seen a press report according
to which the Soviet Deputy Foreign
Minister, Mr. Firyubin, ssig in Dja-
karta on 7th March, 1974, that his
country saw the Indian Ocesn ag an
open sea where ships of all nations
could sail freely. The press report
does not however contain any clear
reference to a link-up of the Gov-
ernment of USSR's stand on Indian
Ocean with detente.

(c¢) Govermment support the free-
dom of navigation through the high
seas.

Document prepared by Asian Regional
Consultative Meeting on Asian
Collective Security System

7281. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether the Asian Regional
Consultative meeting of the Afro-
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Asiap Solidarity Organisation has
prepared # document enunciating
therein principles of an Asian Collec-
tive Security System;

(b) whether the gaid document pre-
pared by eight Asian countries includ-
ing India amd the Soviet Union has
been accepted and ratified by the
Afro-Asian Solidarity Conference; and

(c) the broad features of the said
document or system?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (¢). The Govern-
ment of India do not participate in
the deliberations of the Afro-Asian
Solidarity Organization and, there-
fore, woulq not like to comment on
the documents prepared or accepted
at the meetings of the Organization.

Self-sufficiency in Production of
Tractors

7232. SHRI RAJDEO SINGH: Wwill
the Minister of HEAVY INDUSTRY
be pleased to state;

(a) whether our country has
achieved a break through in the pro-
duction of tractors and their import
will be eliminated in the year 1974.75;
and

(b) whether Government are oot~
tinuing to issue letters of intent and
licences to the new entrepreneurs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{(SHRI DALBIR SINGH): (a) Yes,
Sir. The demand for tractors in the
country can be adequately met by
indigenous production.

(b) No, Sir. However, proposals
for the manufacture of tractors on
the basis of indigenous know-how
and design or under a sub-licence
from an existing tractor wmanufsetur-
ing unit will be considered on merits.
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fBan on Impert of Foreign Fire-arms

7283. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the import of foreign
fire-arms has been banned since

1973-74;

+(b) whether this has resulted in
manifold increase in their price; and

(e) if so. the dufficulties in removing
the ban and the steps being taken by
Government to check the prices so
increasing?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
The commercial mmport of foreign
Fire-arms is banned since 1957 ex-
cept during 1971-72, the ban was re-
laxed for a year 1n regard to 32 pis-
iol and revolver

(b) and (c). There has been a rise
in the price of fire-arms of mported
origin. The question of removing
the ban does not arise due to the
tight foreign exchange position and
the items mnot being of an essential
nature. The Indian Ordnance facto-
ries, however, manufacture a range
of sporting weapons for sale in the
civilian market at competitive prices.
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Steel from old Ships/Aireraft

7236. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government have any
scheme to make steel from old ships/
aircraft and export it;

(b) whether old ships/aircraft have
been purchased for the purpose; and

(c) if so, the number thereof and
the sources of their procurement?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): ()
ang (b). No, Sir. There is no
such scheme under consideration of
Goverament at present.

t¢) Does not arise,

Private Sector Personnel to Man
Public Sectors

7237. SHRI C. K. CHANDRAPPAN:
Wil the Minister of STEEL AND
MINES be pleased to state:

(8) whether Government have
brought private sector personnel to
man the public sectors;

(®) if 80, the reasons thereof:

(¢) whether the person who was a
.manager in Hindustan Steel has been
appointed as the Personnej Director of
BALL;

_ (d) it so, on what basis this
appointmept was made: and
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(e) whether during his {enure wn
Hindustan Steel, the gap between
the workers and the management had
further widened? Y

THE DEPUTY MIN]STER IN THE
MINISTRY OF STEEL AND MINES
{SHR1 SUBODH HANSDA): (a)
A few persons previously working
in private sector concerns have been
appointed to top posts in some of the
public undertakings under the Minis-
try of Steel and Mines.

(b) The policy of Government is
that tne incumbents of top posts in
public undertakings should be men
of proven ability in the fields of in-
dustrial, commercial and financial
management and that suitable per-
soms should be chosen from all pos-
=ible sources.

{c) The present Director (Person-
nel), Steel Authority of India Limit-
ed, was previously working ag Di-
rector (Personnel), Hindustan Steel
Limited.

(dy His appointment was made on
the basis of his qualifications, expe-
rience and suitability.

(e) No, Sir.

Deadiock in wage guidiines commuit-
tee for electricity workers

7238. SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR be
pleased to state:

(a) whether the electricity workers
all over the country are heading to-
wards a united general strike follow-
ing the deadlock in the Wage Guide-
lines Committee over their demands;

(b) if so, the facts thereof; and
{¢) the steps taken to meet the de-

mands of the workers and avert the
proposed strike?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
to (¢). According to press reports,
the workers have a proposal to go on
gtrike, if the Eleciricity Wage Guide-
lines Committee is unable to come to
an acceptable decizilon with regard to
question of wages.
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Movementy of Treops and Alr Land
Vicistiong by Paltistan

7239. SHRI BIRENDER SINGH
RAD:
PROF. NARAIN CHAND
PARASHAR

Will the Minister of DEFENCE
be pleased to state:

(a) whether there has been an
increase in the movement of Pakis-
tani troops all along with Indian
Border during the last three months:

(b) the number of land and air
violations by the Pakistani forces
during the said period and the com-
parative figures for the last quarter
of the calendar year 1973; and

(c) the total loss of life and pro-
.perty in Army during the two above
mentioneg quarters, month-wise?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) No un-
usual movement of Pakistani troops
along the Indo-Pak border has been
noticed during the last three montha.

(b) During the period January to
March 1974 and for the last quarter
of 1973, the land and air violations
were as under:

Land Air
violations violations

January-March 1974 35 3
October-December 1873 14 s

(¢) During this period, two Other
‘Ranks lost their lives in March 1974.
Due tp these violations, there was no
Jess of property to the Army.
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Setthig wp of Socoter Factory in West
Dingal

L

7240. SHRI A. K. M. ISHAQUE:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether a number of firms
applied for setting up of Scooter
factories in West Bengal;

(b) if so, the names of the firms
who had applied for and have not
received the licences and the reasons
thereof: and

(¢) whether any letter of intent has
been released recently, if g0, the
capacity and when the production
will be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Only
two parties have submitted applica-
tione for grant of industrial licencea
for the manufacture of scooters in the
State of West Bengal. Both of them
were granted letters of intent for the
manufacture of scooters

(b) Does not arise.

(c) West Bengal Industrial Deve-
lopment Corporation who have been
granted a letter of intent for the
manufacture of 30,000 scooters per
annum in the State of West Bengal
on 1-3-78 have entered into a licens-
ing agreement with Mis.  Scooters
India Ltd. on 4-2-74 for the manu-
facture of lambreita scooters, It 1§
not possible to forecast with any
degree of exactnesg to when they
would be able to commence produr:';
tion.
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Reerganisation of Management
structure of HMY

7241. SHRI A, K. M. ISHAQUE:
Will the Minister of HEAVY IN-
DUSTRY be pleaseq to state:

(a) whether @overnment have
taken a decision to reorganise the
Juanagement structure of Hindustan
Machine Tools; and

(b) the production of Hindustan
Machine Tools, item-avize, during the
last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The production of HMT, item-
wise, during the lagt three years is
given below:

(Rs. in lakhs)
Ttem 197172 1972-73 1973-74
rEstimated)

Machine Tools 1933 1899 2293
‘Watches 460 450 607
Tractors 289 589 829
Die Castirg Machines 53 82 78
Presses 126 78 127
Prin’ing Machines - 28 s3
Shding Head Stock
Automa’ics -- - 21

TorAL: 2861 3123 4008

Alarm Bell for Cancer

7242. SHRI BIRENDRA SINGH
RAO: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
o state:

(a) whether Government have
seen the press reports on the 25th
March, 1974 wherein it has been
stated that in Florida, Scientists have
isolated an alarm Ddell for cancer that
promises to help fight of the disease;
and

(b) i so, the broad outlines of the
research?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI XONDAJN

BASAPPA)' (a) and (b). Yes. De-
tails of the research besides what
has been given in the Press report on
“Alaim bell”, are not available,

Financial allecatien during Fourth
Plan for Heavy Industries

7243. SHRI A K. M. ISHAQUE: wWill
the Mmister of HEAVY INDUSTRY
be pleased to state:

{a) the financial allocation made
during the Fourth Plan period in
respect of the schemes and projects
concerning his Ministry:

(b) the expenditure, scheme-wisp,
by the end of the Fourth Plan period;
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{c) the percentage of shortfall or
ephancement of expenditure in res-
pect of various schemes/projects in
the Fourth Plan period; and

{d) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH); (a) to (d).
A statement is laid on the Table of the
House. [Placed in Library See No.
LT-6742/741.

Earmarking of Taxi quota of Cars and
Auto-Rickshaws for Self-employed
Educated Drivers

7244. SHRI A. K M. ISHAQUE:
Will the Minister of HEAIVY INDUS-
TRY be pleased to state:

(a) whether the State Governments
have been advise@ to earmark a
minimum of 20 per cent of their Taxi
quota of cars and Auto rickshaws in
favour of self-employed matriculate
drivers and technically qualified
persons. and

(b) if so, whether any assessment
has been made of the progress made
in this regard by the State with
particular reference to West Bengal?

THE DEPUTY MINITER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). About one-thirgq of the produc-
tion of cars and three-wheelers has
been reserved for ftaxi trade and for
use as auto-rickshaws respectively.
Qut of this quota, the State Govern-
ments have heen advised to earmark
a minimum of 20 percent in favour of
self-employed matriculate drivers
and technically qualified persons.
From the returns received from the
State Governments, it is observed that
utilisation of taxi quota and autorick-
shaw quota has been satisfactory. In
order to assess the extent of these al-
locations made in favour of the self-
employed matriculate drivers and
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technjcaily qualified persoms, the
State Governments bave been addres--
sed to furnish necessary information.

Reported Statement by Sri Lanks
Minister over Kachchativu Agree-
ment

7245. SHRI R. V, SWAMINATHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov~
ernment hag been drawn to the press
report that Kachchativu may go to
Sr1 Lanka as stated by the Minister
of Sr1 Lanka, and if so, how far this
ig true;

{b) whether Sri Lanka Minister has
stated that the Agreement has already
been reached in this regard; and

(¢) whether Government have

_ since contradicted the Statement amd

the actual
present?

position obtaining at

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (c). Government have
seen a press report of March 24, 1974,
to this effect. The Sri Lanka Gove
ernment has since denied that their
Deputy Minister of Defence and
Foreign Affairs had stated that an
agreement had already been reached
regarding Kachchativu, though he had
cxpressed satisfaction at the progress
so far made in the talks regarding
Kachchativu. Thig represents the
position at present obtaining.

Proposal to Reorganise Family
Planning Department

7246. SHRI R. S. PANDEY. Will the
Min:ster of HEALTH AND FAMILY
PLANNING be pleased o state:

{a) whether Government propose to
reorganise the Famlly Planning De-
partment ghortly: and
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(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDA-
JJI BASAPPA): (a) and (b). Yes.
The reorganisation of the Depariment
of Family Planning will be so desig-
ned as to increase its working effi-
ciency to the extent possible.

Allotment of Garage of Offices in
Service Headquarters

7247. SHRI CHANDRA SHAILANI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether garages in cffices occu-
pied by Service Headquarters are
allotted by rank; angd

{b) whether the above policy is not
against thst followed in other Minis-
tries|Departments where no reserva-
tion whatsoever of garages is autho-
rised?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) and (b) Some
of the garages have been allotted to
Service Officers by rank. Similar
practice is being followed by certain
other Ministries/Departments also.
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Legislation to prevent starting of
Suk-standarq Medical Colleges

7249. SHRI D. B. CHANDRA
GOWDA: Will the Minister of HEA-
LTH AND FAMILY PLANNING
be pleased o state:

(a) whether Government are con=-
sidering lezislative measures to pre-
vent the starting of sub-standard
Medical Colleges and regulation of
all others in the country;

(h) whether any study has been
conducted by Government in this
regard and if so, the outcome thereof;
and

(c) the 1ieaction
thereon?

of /Government

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K
KISKU): (a) ‘o (c). Yes. In pur-
suance of a recommendation of the
Central Council of Health, the Govern-
ment is considering to have legisla-
tion for the control and establishment
of private medical colleges.

Views expressed by India at Non-
aligned Bureau meet in Algiers

7250. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of EX-
TERNAL AFFAIRS be pleased
to state a  brief account or
the views put forward by India at
the meeting of the Non-aligned
Bureau in Algierg quring March, 1974?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL
SINGH): India stressed, inter alia,
the following points:

Non-aligned countries should rea-
ffirm their solidarity and renew efforts
for achieving world peace and pro-
gress; they should continue to give
full support to the Arabsg in their
just cause to rid all their lands of the
aggressor and ensure a rightful place
to the Palestinians; the recent deci-
sion to develop the Anglo--American
base on the island of Ihego Garcia
in the Indian Ocean was a matter of
particulay concern and Non-aligned
countries should continue their efforts
both in the United Nationg and else-
where in their common endeavour to
make the Indian Occan a zone of
peace the Special Session of the U.N.
General should break new groungd in
restoring the cause of development to
to its legitimate place and giving it a
sense of urgency, and finally, the
necessity for Non-aligned countries
to agree willingly on concrete mea-
sures for alleviating the unbearable
burden being borne by a number of
developing counfries as a result of
rise in ofl prices.

Full texts of the statements of the
Foreign Minister together with the
texts of the documents adopted at the
meeting are available in the Library
of the House.
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Submission of report re: Civil Hospital
Incident

7253, SHRI P. M. MEHTA.: Wil] the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state.

(a) whether Civil Hospital incident
repart was submitted to the Gujarat
Government;

(b) if so, the findings thereof;

(c) the action taken against those
held responsible; and

(d@) whether the report will be lald
on the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISXU): (a) and (b). The Civil Hos-
pital incident was report to the State
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Government by the Director of Health
Services, Gujarat, Gandhinagar. Det-
ailed enquiry has Been ordered by the
State Government who have asked
the Enquiry Officer to submit the re-
port by the 30th April, 1974.

(c) In view of (a) and (b) above,
the question does not arise at presemt,

(1) Tt is not considered necessary
tn lay the enquiry report on the Table
of the House.
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Loss of Man-days in Factories due to
Accidents

7257. SARDAR MOHINDER SINGH
GILL: Will the Mininter of LABOUR
be pleased to state:

(2) what iz the tolal number of
mun-days lost due to accidentg in re-
gistered factories and the factories
which are unregistered during 1973-74;

(b) the total loss on this account
ta the national exchequer; and

(¢) what steps have been taken to
mmprove the situalion to avoid losses
in 1974-75 the first year of launching
of the Fifth Five Year Plan?

THE MINISTER OF LABOUR
(SHR1 RAGHUNATHA REDDY;:
(a) According to the latest available
figures (provisional) 29,609,800 man-
days were lost due to accidents in re-
gistered factories during the year 1972.
Similar information, in respect of un-
registered factories ig not available
since this information is not required
to be collected by the State Inspecto-
rates of Factories.

(b) The requisite information is not
available.

(¢) The safety requirements lad
dowp in the State Factories Rules
framed under the Factories Act, 1048
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are being enforced, constantly re-
viewed, enlarged ang improved upon
wherever necessary. Safely training
and education is also being imparted
through the Central Labour Institute,
Regional Labour Institutes and the
National Safety Council. Amendment
of the Factories Act 1948 to streng-
then the safety measures is also
under consideration

Expansion of Durgapur Alloy Steel
Plant

7258 SARDAR MOHINDER SINGH
GILI.  Will the Minster of STEEL
AND MINES be pleaseg to state:

(a) whether the entire amount of
Rs. 4.50 crotes provided in the Fourth
Five Year Plan for the expansion of
Alloy Steel Plant at Durgapur has
remained unspent; P

(b) the number of other steel planis
for which provisions were made dur-
ing the Fourth Plan but because of
reduction in the provisions later on,
have not yet been commisgioneq have
been abandoned; and

(¢) the estimated rise in cost of

these projects since then?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes, Sir;

{b) There has been no case of non-
commissioning abondoning of any
Steel Plant due to reduction of pro-
viston in the Fourth Plan outlay;

(c) Does not arise in view of reply
to part (b).
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Statement by U. S. Spokesman

Claiming Reaffirmation of U. K.

support for Joint Naval Base at
Diego Garcig

7259. PROF, ¥ NARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state;

(a) whether the reported statement
of George Vest, the spokesman of the
U.S. State Department. claiming the
reaffirmation of the UK, support for
the Joint construction of Naval base
and air facilities at Diego Garcia has
come to the notice of the Government
of India;

(b) if so, the reaction of Government
to this s*atement; and

(¢) whether any formal protest has
been lodged with the U. K. Govern.
ment regarding their proposed colla-
boration in the Naval base in the said
Island?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Govermment has seen
press reports relating to the statement
of 5 Spokesman of the US Govern-
ment that the new Government of
the U.K. had notified the USA that a
foreign policy review including the
subject of the expansion of military
facilities at Diego Garcia was under
way and that the State Department
had expressed the hope that thc new
British Government would reaffirm
support in this regard.

(by and (c). Government have
conveyed their grave concern to the
Governments of the UK and the USA
regarding the expansion of the base
facili‘ies at Diego Garcia According
to our information this matter is still
under review by the Governmeni of
the UK.
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Proposeg visit of Dr. Henry Kissinger
to India

7260 SHRI P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the visif to India of the
US. Secretary of State, Dr. Henry
Kissmger was recently planned and
later cancelled;

(b) if so, the reasons for such can-
cellation; and

(¢) whether Dr, Kissinger is likely
to visit India later in the year 1974 and
if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) to (c). The visit of
the U.S. Secretary of State, Dr.
Henry Kissinger, to India, has not
been cancelled. The visit, for which
no firm date has yet been fixed, is
likely to take place some time in
May-June, 1974.

Committee to review Labour laws of
Gujarat

7261. SHRI P, G. MAVALANKAR!:
Will the Minister of LABOUR be
pleaseq to state:

(r) whether Government of Gujarat
had appointed a Committee under the
CLairmanship of Mr Justice D. A.
Desa1 of the Gu)arat High Court to
review the labour laws of the State
of Gujarat;

(b) if so, the terms of reference of
the said Committee;

(cy thg time by which the report of
thiz State Labour Law Review Com-
mittee is likely to be made available to
Government; and

(d) it already made avaflable, its
main recommendations and proposals?
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THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (d). The requisite jnformation
is being collected and will be laid on
the Table of the Sabha in due course.

Increase in Cancer and Thrombosis
Diseases in India

7262. SHRI P. G. MAVALANKAR"
Wil the Mimster of HEALTH AND
FAMILY PLANNING be plcased to
state;

(a) whether two deadly diseases of

cancer and coronary thrombosis are
on the increase in India;

(b) if so, the statistical details there-
to for the three years 1871, 1972 and
1973; and

(c) whether Government are taking
steps to meet such an increasing
challenge and if so, the broad outlines
of the medical facilities and expert

services being made available in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KONDA-
JI BASAPPA): (a) No country-wide
survey on the prevalence of Cancer
and Coronary thrombosis in India has
been conducted.

(b) Statement showing the num-
ber of cancer patients admitted dur-
ing 1970 and 1971 in the wvarious
hospitals and a statement showing
the patients treated in the hospitals
and dispensaries of the various States/
Union Territories due to Ischaemic
heart diseases during the year 1969
and 1970 are laid on the Table of
the House, [Placed in Library. See
No. LT-6745/74], Information for
the later years is still awaited from

different States and Union Territo-
ries.

(¢) The Central Health Education
Bureau and the State Directorates
are educating the public on preventive
aspects, periodical check up, early
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diagnosis and treatment. Expert ser-
vices are available in many of the

hospitalg in India including teaching
hospitals,

Demand by Army Officers for better
Pay and Service Conditions

7263. SHRI P. G. MAVALANKAR:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the Army Officers in
the varieus grades have been demand-
ing better pay and service conditions;

(b) if so, the nature of the said
demands; and

(¢) Government’s reaction ang the
responge thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1
J. B. PATNAIK): (a) to (c). No de-
mands for better pay and service
conditions have beep directly received
from the Army Officers. However,
recommendations of the Pay Com-
mission for befter pay scales for
Armeg Forces Officers are under con-
sideration and Government decisions

thereon are expected to be taken
shortly.

Visit by Vice-Chairman of Irag

7264. SHRI P. G. MAVALANKAR

Wil the Minister of EXTERNAIJ,
AFTFAIRS be pleased to state:

(¢} whether the Vice-Chairman of
Irag visited India in March, 1974;

(b) if so, the duration of his stay
and the broad outlines of the subjects
discussed; and

{¢) whether any agreement was
signed between Iraq and India as a
result of the said visit and if so, the
main features thereof?
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TH MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL. SINGH):
(a) and (b). Mr. Saddam Hussein,
Vice Chairman of the Revolutionary
Command Council of the Republic of
Iraq visited India from March 25 to
28, 1974. The two sides discussed the
internationa)l situation, bilateral re-
lations and other matters of mutual
interest. At the conclusion of his
visit, a Joint Communique outlining the
main subjects discussed ang conclu-
sions reached was published.

(¢) An agreement establitiing a
permanent Joint Commission between
India and Iraq was signed during
the visit of Mr. Saddam Hugsein and
1its text was laid on the Table of the
House on March 29, 1974 Another
agreement was reached on the detai-
led implementation of the understand-
ing reached eariler between the two
countries ahout an Iraqi loan of US
dollar 110 million on soft terms to
enable India to pay for oil-imports
from Iraq.

Clogure of Tatanagar Foundry Com-
pany Limited, Jamsghedpur and
Payment of Workers dues

7265. SHRI RAMAVATAR SHAST-
R]- Will the Minister of LABOUR be

pleaseg to state:

(a) whether the Tatanagar Foundry
Company Limited, Jamshedpur is vir-
tually closed since the year; 1968,

(b) whether majority of workers
have not been paid their provident
fund dues inspite of the repeated peti-
tions made; and

(¢) if so, the reasons for not paying
them their dues?

THE MINISTER OF LABOUR (SHRI

RAGHUNATHA RFEDDY): The Pro-
vident Fund Authorities have inti-
nated ag under:—

(a) Yos; since 21st November, 19686.
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(b) and (c). Claims could not be
finally setilegq in several cases due
to non-payment by the employer of
provident fund dues in full and non-
submassion ot certain returns, The
members have, however, been gran-
ted advances under paragaraph 68(H)
of the Employees’ Provident Funds
Scheme, 1952,

Non-Deposit of EPF. by RV.HM,
Juie Mills Katihar

7266 SHRI RAMAVATAR SHAST-
RI°- Will the Minister of LABOUR be
pleased to state:

(1) whether the RV.H M Jute Mills
Katihar has not deposited rupees 18
lakhg of Provident Fund deducted
from the wages of the workers,

(b) whether the management of
the factory hag withdrawn the Provi-
dent Fund amount of one hundred
workers deposited with them without
the knowledge of the workers;

(¢) whether the workers who retired
during laest three years have not been
paid their Provident Fund dues; and

(d) ir so, what action Government
have taken against the management
for their defaults?

THE MINISTER OF LABOUR
({SHRI RAGHUNATHA REDDY)
The Provident Fund Authorities have
reporteg as under,—

(a) Information regarding the ex-
act amount 1 defau! towards wor-
kers’ share of Provident Fund contri-
butions is not readily available.

(b) No. However, 11 cases of with-
drawal of provident fund money
were detected in October, 1972 in
which defalcation through imperso-
nation was suspected.

(c) As defalcation was suspected,
payments were stopped pending veri-
fication of acecounts, The accounts
have since beem rechecked and ar-
rangements are being made to clear
the pending, claima.
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(d) Besides action for recovery of
arrears under Section 8 of the Em-
ployees’ Provident Funds and Family
Pension Fund Act, 1952, prosecutions
have been launched for several de-
faults agaisnt the manageemnt,

Cases {nitiated by Danapur Canton-
ment Board for unauthorised cons-
truction and encroachment on
Government Land

7267. SHRI RAMAVATAR SHAST-
RI: Will the Minister of DEFENCE
be pleased to state:

(a) the number of cases initiated
by the Danapur Cantonment Board
against persons carrying out unautho-
rised constructions and encroachment
on Government land during the
years 1971-72, 1972-73 and 1973.74 and
the expenditure incurred by the
Board, year-wise; and

(by) the number of cases in which
the Board has succeeded and lost se-
parately?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) The niforma-
tion is as follows:—

Yezr No. of Cases Experdsture
incurred
1971-"2 21 Rs. 1105 .85
1972-73 a1 Rs. 53.00
1973-74 17 Rs. 276 49

(b) The present position of the
cases referred to is ag under:—

Nu. dropped— 12

No. compoun.'ed— 6

No. pending with 30
cantt, Board

No. pendingin 20
Court

Nbo. lostin Court 1

- it o el
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Payment of rent to owner of holding
No, 34 Danapur Contonment

7268, SHRI RAMAVATAR SHAST-
RI: Will the Minister of DEFENCE
be pleased to state:

(a) whether the holding No. 34
(old 41) situated at grant square,
Danapur Cantt. was under the occu-
pation of the G.E. (M.E.S.);

(b) whether Smt. Joy Sen, the
owner of the House brought a suit
for eviction and arrears of rent
against the G E. and succeeded:

{c) whether the G.E. never
rent to the owner of the House.

paid

(d) whether electricity supply line
has been discontinued in the said
holding by the GE.; and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) Yes, Sir.

(b) Yes, Sir, in the Court of the
Munsif 2nd Patna. Government
however, filed an appeal in the Court
of the District Judge, Patna against
the judgement of the lower court.

(¢) to (e). The information is not
readily available and will be laid
on the Table of the House as soon
as possible.

Strike by Workmen of Calico Chemi-
cals and Plastics, Bombay

7269. SHRIMATI ROZA DESH-
PANDE: Will the Minister of LA-
BOUR be pleased to state:

(a) whether workmen of Calico
Chemicals and Plastics, Bombay have
been on strike since the 10th August,
1973:

(b) whether many items produced
in the Company are used in the De-
fence indugtrien and purchased by
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State and Central Government
partments;

de~

(c) whether workers have always
shown their willingness for direct ne-
gotiationg or for arbitration through
a mutually acceptable agency; and

(d) if so, their demands and the
steps being taken to settle the strike?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
to (d). The matter falls essentially
in the State sphere Howeevr, ac-
cording to available information, the
strike by workers of Calico Chemicals
and Plastics, Bombay, which started
on 9-8-1973 has been called off and
the workers resumed work from
18-3-1974 following a reference by
the Government of Maharashtra of
24 out of 32 demands of workers for
adjudication by a Committee The
remaining 8 demands were dropped.

Pig Iron Production at Durgapur

7270 SHRI R N BARMAN Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Durgapur Steel Plant
failed to produce the requred quan-
tity of steel, that 1s 19,000 tonnes of
pig wron per month; and

(b) 1if so, the reasons for the same
and the steps G vernment propo-e
10 take to st~irml ne the procduction
of Durgapur Steel Plant®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The target for production of Pig
Tion varies from month to month. It
18 a fact that in geneial the produc-
t.on of Pig Iron has been lesy than
the target though the Plant did pro-
jwe more than 19,000 tonnes a
jonth on two occasions in this year.

(b) The reasons for the short fall
are (1) shortage of hot metal owing to
shortage nf coal and coke and (i)

APRIL 18, 1974

Written Answers - 148
diversion of greater quantity of hot
metal to steel making Production of
hot meta] 1n the Blast Furnaces is
expected to increase during the cur-
rent year and as a result, production
of pig iron is also expected to be
satisfactory.

Manganese Ore Supply to Bhilai Steel
Plant

7271, SHRI R. N. BARMAN' Wwill
the Mimuster of STEEL AND MINES
be pleased to state-

(a) the sour~e of supply of Man-
ganese Ore tc the Bhilai Steel Plant
and the totsl reaguirement thereof

(b) whether the MOIL 1s one of
them, and

(c) whether Bhilui Steel Plant has
any commtment for taking supply
from MOIL and if so, the percentage
thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
total Manganese ore requirement of
Bhilaz Steel Plant a1 approximately
1,20,000 tonnes per year The sour-
ces of supply are Manganese Or¢
India Ltd and various private par-
ties

the major

(b) Yes, Sir, MOIL is
suppher

(c) Bhilaz Steel Plant has jecently
negotiated a contract with MOIL
for supplv of 105000 tonnes com-
prising of 15,000 ionnes already sup-
phied between September, 1973 to
March, 1974 and 90,000 to be supplied
during the periog of 12 months from
April, 1974 to March, 1875. Thus
what MOIL has contracted to suppls
m 1974-75 would amount to 75 pe:
cent of Plants annual requirements
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Resignation by Scientific Awviser to
Vefence Minister

7272. SHRI BISHUTI
SHRT VASANT

MISHRA:
SATHE:

Will the Minister of DEFENCE boe
pleased to state:

(a) whether Dr. Nag
Scientific Adviser to
Minister, resigned;

Chaudhuri,
the Defence

(b) if so, the reason for his resig-
nation;

(c) whether cthe. scientists are
unwilling to join the Defénce WMinis-
ter’s Adviser’s post; and

(d) if so, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) to (d). Do not arise.
Workers laid off in Faridabad

7273. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
LABOUR be pleased to state:

(a) whether a number of workers
have been laid off at Faridabad;

(b if so, the reasons thereof;

(c) whether a number of industri-
es have been closed down; and

(d) if so, the names of the indust-
ries and the number of workers af-
fected in these industries?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
to (d). The information is being col-
lected and will be laid on the Table of
the House.
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17274, ot gHE AR FEAA
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Expeditious Disp);al of cases relating
to Public Sector Undertakings

7279. SHRI A S PURTY. Will the
Miuster of LABPQOUR  be pleused to
state:

(a) whether cases relating to Public
Sector Undertalungs i which Cen-
tral Government have taken the rle-
cision to refn the dispute to the Tri-
bunal for adiudication are not beng
dealt with expeditiously; and

(L) i so, whethoer Government pro-
pose to lay dow: the precise polict
for expeditious disposal of cases s0
that workers may not suffer then
right to establish their claim before
Tribunal?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). The need for expedi-
tious disposal of cases refereq for
adjudication is kept in view while
finalising the comprehensive Indus-
trial Relations Law.

Allotment of Svooters to Canteen and
Stores Department (India)

7280. SHRI DHAN SHAH
PRADIIAN.

SHRI BHALJIBHAI PAR-
MER:

Wil the Minister of DEFENCE bYe
pleased to -tate:

(a) the ramoer of applications re-
ceived by Cantzen Stores Depart-
ment (India) from Arniy Officers for
allotment of scooters during the perion
1970 to 1973, year wise

18, 1974
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{b) the number of scooters demand-
ed by C8D. (india) from the manu-
{actures, anq the number of scooters
received hy the CS.D. (India) during
the years 1970 to 19873 year-wise,

(c) the date of the application up
to which the allto'meni has been
made at present; and

(d) whether there i1s any mcreaso
m the average number of sccoters re-
cenned by CS.D. if so, the extent of
such increase?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) The number
of applications from Army officers
and their equivalents in the Navy
and Air Force and such civilan Gazet-
ted officers as are entitled to make
puichases fro mthe Service Canteens,
13 as under.

1970 7568
1971 7242
1972 8111
1973 10408

(b) The information is as under:—

Year Dem ind Receipt
197¢ 5436 4643
1971 6856 6780
1972 5232 5942
1973 5938 5532

The excesd receipt in 1972 wes
against the shortfall in the previous
years.

(c) 25th Jaguary, 1971 in the case
of Lambretta and 28th July, 1970
the case of Bajaj Scooter.

(d) As will be soon from the ans-
wer to Part (b) of the Question, there
is an improvement in the supply posi-
tion from 1971 onwarda.
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Commnities on Distributioy for Pig
Iron and Coke

7281. SHRI S. N. SINGH DEO: Will
the Minister of STEEL AND MINES
be Dpleased to state:

(a) whether a committee has been
set up to lay down guide-lines for
distribution of available pig iron and
o coordinate supply of coke;

(b) if so, when the committee came
into existence and the names of the
members;

(c) the numler of times this com-
mittee has met date-wise and the
major decision taken; and

(d) the aumb.r of small industries,
State-wise, passing through serious
crigsis owing to shortage of pig iron
and coke for which attention has
been drawn?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir,

(b) The Committee was set up
inmitially for pig iron distribution, on
21-8-73. Hard Coke was also brought
within the scope of thiz Committee on
6-12-73. The names of the Members
of this Committee are as under:—

(1) Shri T Ghosh, Iron & Steel
Controller—Chairman.

(2) Shri S. M. Ghosh, Joint Secre-
tary. Min, of Steel and Mines,
(Department of Steel).

(4) Shri N. N. Tandon, (subsequent-
ly Dr. P. C. Alexander), Deve-
lopment Commissioner, Small
Scale Industries,

(5) Shri S. K. Sinha, Dy. Director,
General, Technical Develop-
ment,

(c) The information is being collect-
ed and will be laid on the Table of
the House.

374 1858
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(d) Industrial unite requiring pig
iron and hard coke, gmall as well as
big, would have been affected to
some extent by the shortage of pig
iron and hard coke.

Yo QWo wwwil W wwmam ¥
afeafir  frafew  wsanft afafa
o1 afedor

7382, o wWehmTaw wiiw :
T oW W 7y Ty A FaT w3k e

(%) sro gro wrdf r weqeren
# frgwr oftsfas  faifer dad
afafy w1 wRfe sfa¥et awe W
g gur ;WX

(%) s 7 37 W @y foig
forar ?

ww Wit (st e W) : (5)
ag ®TH, 1073 §F grey gf o

(&) saw sadr & & &, i
fr afafa gra fewfor & of &, a9
darew ¥ oF A & eqrfea A
Tt

Emoluments o! Officers of Nationa
lised Coal Mines

7283. DR. LAXMINARAIN PAN-
DEYA: Wil the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Coal Mines Autho-
rity is empowered to effect drastic
reductionsg in the emoluments of of}-
cers of taken over mines: and

(b) whether in otber nationalised
sectors emoluments were protected at
the time of take over?
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THE DEPUTY MINISTER IN THE
MINISTIY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). All the officers of the mines
taken-over by the Coal Mines Autho-
rity were screened and their grades
and salaries were fixed after taking
into consideration their qualifications,
experience and the responmbilities
shouldered by them. There is, there-
fore, no question of any arbitrary
drastic reduction in the salaries,

The same procedure was adopted by
the Bharat Coking Coal Ltd.

Standing Committee for Selecting
Delegation to International Meets

7284, SHRI D. P. JADEJA. Wil th
Minister of EXTFRNAL AI'FAIRS Le
pleased to state

(a) whether there 1, any Standinz

Committee ‘or selecting delegates to
International] meets such as at U.N.O:

(b) 1t so, the compo-{ron of the
Commuttee, and
(¢) the cniterna  adopted 1n  selec-

tion of the deiegates?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR!I SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.

(¢) Members of the Indian delega-
tions to UN General Assembly repre.
sent the Government of India Conce-
quently, the mam cniterion for selec-
tion 13 that they should be in agree-

ment with Government's policies. 4

Lxport of Iron

7285 SHRI PRABODH CHANDRA
Will the Minister of STEEL AND
MINES be gleased ic state

(a) whether Government’s .tten-
tion has been drawn to the press re-
ports that 1'on had an assured :nter-

APRIL 18, 197¢
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national markst apd could feteh fancy
prices; and

(b) it so, the steps taken to boost
its export?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRi SUBODH HANSDA): (a) and
(b). In view of the present shortage
of pig iron in the country, no fresh
commtment for export of pig iron is
being made. As and when the avail-
abiity 1mproves, the position will be
reviewed

Visit to India by Madame Allende,
Widow of former President of Chile

7286 SIIRI 1 N MUKERJEE W.li
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether Madame  Allenrle,
widow of the mariyred President cof
Chile, 1s visifing Irdia on 1nv lat ev
from the Pirme Minisier of Indix.

(b) whethor the P: me Miriler of
India has applied her mind towards
evolving wavs  {an2 ble a4 well  as
symbolic, of helpiny the forcec of
freedom 1n .le ardd

(c) whether the contemplates muak-
ing on hehalf of Indi; a token finan-
c1al contribution f{o such forces as has
been done ny Prine Mimster Olat
Palme of Norwav?®

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL BINGH):
(a) Madame Hortensia B. Allende,
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widow of the formey President of
Chile ig visiting India at the invita-
tion of the Natignal Federation, of
Indian ‘Women.

‘While the Govern-
ment bas expressed concern at the
happenings in Chile in September
1973, this is essentially a matter which
falls within the jurisdiction of a
sovereign State. The Government of
India hopeg that peace and harmony
will prevail in Chile so that its people
can attend to the tasks of national
reconstruction and reconciliation
without outside interference and with-
out further violence.

Steel Units running in Deficit

) and (c).

7287. SHRI L. V. VIKHE PATI.:
Will the idinister of STEEL. AND
MINES be pleased tc state:

(&) whether the Public Scctor steel
unils ere runmng ir Jeficit, and

ti) if 5o the reason. therefor?

THE DEPU1Y MINISTER IN THE
MiNISTRY OF STEEL AND MINES
(SHII SUBODH HANSDA:: (.) The
precise working results of the pubiic
sector steel units for the yeur 1973-74
will ke known only aftcr the accounts
for the year have been finalised and
audited The present 1ndications,
however, are that while Bhilai Steel
Plant would earn a profit and Rour-
kela Steel Plant may break even
Durgapur Steel Plant, Alloy Stecls
Plant at Durgapur and Bokaro Steel
Plant would incur a Jloss.

(b) The principal reason tor Dur-
gapur Steel Plant and Alloy Steel
Plant mncurring a loss is the fact that
the production at both these plants in
1973-74 was much below their rated
capacity  Esculations in costs  was
another important factor. As regards
Bokaro Steel Plant, only one of the 4
converters for the first stage of 1.7
million ingot tonnes was commissioned
on 31st January. 1974, and the pro-
duction of finished steel has yet to
start
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Partial Decontrol

7288. SHRI D. V. VIKHE PATIL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether huge accumulation of
stecl storks at the steel plants has
had any adiversc cflece on the policy
of partial deconirol of steel announc-
ed in October last; and

(b) the ,teps Government propuse
to take to bLr'nt about partial decon-
110l of steel?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Statutory Control on the price and
distrnnbution of steel had been with-
drawn even before Qctober 1973. The
prices announced by the Jomnt Plant
Committee under the reviced pricing
policy in October 1973 made no change
in the prices of plates structurals and
railway materials which are predomi-
nantly used by the State and Central
Governmenis  public sector  under
takings ang basic industries, while
the prices of other catugories have
been inereased by varying amounts.
The accumulation of stocks at the

Steel Plants has not  affected  this
policy
Joint Plant Committee for Steel

(ot

7289 SHRI S N SINGH DEO: will
the Minister of STEEL AND MINES
be pleased to state-

(a) whether Joint Plant Commutiee
takes a long time t) toke ony action
on the appl.cat.on for steel quota wn.d

(b) if not, the number of applica-
tions received Ly Joint Plant Com-
mittee during 1972 date of receiving
of applicationg and action iaken, ap-
plication-wise, during this wvear”?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) At
present, there is no system ot accord-
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g “quotas” for steel. The  Joint
Plant Committee receives indents for
steel materiale and prosesses the
same, No case of undue delay in pro-
cessing of indents by the Joint Plant
Committee has come to Government's
potice. The Committee generally
takes about two weeks to plan the
indents. With the streamlining of
procedures consequent on implemen-
tation of the recommendations of the
rtudy Group on Steel Distribution
System, it is expected that this time
would be reduced further.

ften Answers

(b) As the number of indents plan-
ned is very large, it would be extre-
mely difficult and time consuming to
ccmpile detailed information in respect
cf each of them. However if such
mmformation ig required in respect of
any specific indent or indents, it would
be collecteq and lald on the Table of

Committee to examine service condi-
tions of Class NI and IV Employees of
Delhi Hospitals

7290 SHRI AJIT KUMAR SAHA
Wil the Mimister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether any Comittee has
reen =zet up by th» Government re-
cently to 2xamine the ervice conal-
tions of the Class Il and IV em-
rloyees of Dell1 Hospitals,

(b) if so, the terms and conditions
of the Committee and

(¢) when the Commttee 15 likely to
submit its report?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
AMILY PLANNING (SHRI A. K
KISKU): () Yea

(b) To examine in detail the service
conditrons and other allied administra-
tive matters in respect of Clase III and
IV staft of Delhi Hospitals.

APRIL 18 197¢
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{c) By the entt of Aprfl, 1974,

Group Hospitals of Assam Toa Estate

7291. 8HRI NOORUL HUDA: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether all the Group Hosgi-
tals in Assam Tea Estate have been
abolished;

(b) the reasons therefor; and

(c) what steps (ijovernment propore
to re-introduce these nospitals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. X.
KISKU): (a) to (c¢) Efforts are being
made to collect the necessary infor-
mation from the Government of Assam
and will be furnished as soon as
available

Recommendasion of 47th Meeting of
E,S.I. Curporation

7292. SHRI MOHAMMAD ISMAIL
Will the Minister of LABOUR be
pleased to stite

(a) the 1i1ecummonddst.on anl deci-
sions of the 47'h meeting of the Em-
ployees State Insurance Corporation-
and

(») the rea:tion c¢f Government
thereto?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) A statement indicating important
1ecommendations/decisions 1s enclosed.

(b) The recommendation for pro-
viding Central assistance to the Em-
ployees’ State Insurance Corporation
and raising the State’ share of the
cost of medical benefit is based on the
recommendations of the Committee on
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Perspective Planging, which is already
under consideration, Some recom-
mendations/decisiong are within the
competence of the Corporation. Some
others, which require approval of the
Central Government will be consi-
dereq on receipt of a formal reference
from the Employees’ State Insurance
Corporation.

Statement
8. No. Recommendations decisions

1. The Central Government ghould
consider the question of
providing Central assistance to
the Employees’ State Insurance
Corporation. They shoulq also
take up with the State Govern-
menty the question of raising the
State share of the cost of medical
benefit from 1/8th to 1/4th.

2. The Annual Report on the acti-
vities of the Corporation for the
year 1972-73 was adopted.

3. Eight non-official members of the
Corporation were selected to re-
present the Corporation on the
Standing Committee.

4. The question of increase of Per-
manent Disability and dependants
pension to compensate for its
depreciation through increase in
the cost of living may be referred
to the Actuary for examination.

3. The excess payment made to
Insured Persons through mistake
may be recovered in easy instal-
ments, in case of genuine hard-

ship.

6. The recommendatinns of Medical
Benefit Council regarding provi-
sion of additional equipment in
E.S.I. Hospitals, research in indus-
trial medicine and hygiene, review
of list of diseases for Extended
Sickness Bensfit. provision of
artificial appliances ete, were
approved.

. The Beport of the General Pur-
poses Sub-Committee on -the
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working of E.S.I. Scheme in Tami}

. Nadu was adopted,

The D.G.H.S. has been asked to
look into the question of purchase
of commonly used drugs/medi-
cines under the ES.I.C. at centra-
lised rate contract.

The scale of diet recommended by
the National Nutrition Advisory
Committee and the Medical Bene-
fit Council, for the beneficiaries ot
ES.l Scheme who are admitted
to the E.S.I. Hospitals for inpatient
treatment, was approved

10. A capital construction reserve

11.

12.

14.

15.

16.

17

fund, for financing the construc-
tion of E.S.I. Hospitals/buildings
etc, may be set up, with 10 per
cent of the total revenue derived
from contributions.

The limit of per capita expendi-
ture on capital construction may
be raised from Rs. 150/- to Rs.
170/-.

Plans and estimates for additional
hospitals/annexes may be sanc-
tioned 50 as to provide upto 5 beds
per thousand employees, as against
the existing yardstrick of 4 beds
per thousand employees.

. Delegation of certain power from

the Central Government to
ES.I.C./Standing Committee/
Director General.

Certain changes in recruitment
policy of the Corporation

Withdrawal of medical posts in
the ESIC. from the Central
Health Service and creation of a
separate cadre of medical posts in
the E.S.I. Corporation.

The Annual accounts of the Cor-
poration for the year 1970-71,
alongwith Audit Report. wers
appraved and adpoted,

The Corporation’s Revised - ¥ati-
mates for 1973-74 and Buodget
Estimates for 1974-78 'were
approved.
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Non-payment of Provident Fuad and

Family Pension to Workess of Jalpur
Udyog Ltd. Kanpur

7293, SHRI MOHAMMAD ISMAIL:
Will the Mmister of LABOUR be

pleased to state:

ia) whether the attuntion of Gov-
ernment has been drawn to the non-
payment of Provident Fund and Fa-
mily Pension to the workers of the
Jaipur Udyog Limited, Kanpur,

Goveinmen{ have re-

(b) whether
irom the

ceived any memolanduni
workers, and

(¢) the steps Government bave
taken to safeguara the inteiest ot the
workers?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA  REDDY).
The Provident Fung Authorities have

reported as under.—

(a) and (b). Yes. The Kanpur Jute
Factory Mazdoor Sabha and Jalpur
Udyog Staff Union have jointly sub-
mitted a memorandum on 25-8-1875.

(¢) Mys. Jaipur Udyog Ltd. have
not paid Provident Fund dues for the
period March 1970 to March 1973, and
for August 1973 onwards They have
represented under Section 19A of
the Employees Provident Funds and
Family Pension Fund Act, 1952 chal-
lenging the applicability of the Act
and their representation is wunder
consideration. However, Provident
Fund dues for the period April, 1970
to March 1973 have been assessed by
the Regional Provident Fund Com-
migsioner, Kanpur and proceedings
under Section 7A of the Act for assess-
ment of Providnth Fund and Family
,Pension Funa contributions for the
period August 1973 onwards have also
been initiated.

APRIL 18, 1974

Written Answers 168

Strike in HM.T. Pinjore

7204. SHRI SAMAR MUKHERJEE:
Will the inistar of HEAVY IN-
DUSTRY be vizasad to state.

(a) whether the attention of Gov-
ernment has been drawn to the ane-
day token strike of the Pinjore unit
ot HMT on the 30th January, 1974;

éb) if 50, the reasoas for the sirike;
an

(c) the steps taken by Goveinment
to redres. the grievances of the em-
ployees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
The employees of HMT Pinjore went
on a token strike on 30th January,
1974 to protest againgt the delay in
the wage revision settlement

(c) A wage gettlement hag been
reached between the management and
the unions According to the settle-
ment, the 'mmumum salary will be
Rs 300 plus HRA (for such emplo-
yees who are not allotted Company’s
quarters) at the rate of Rs. 25 per
month making the total of Rs 325 per
month with effeet from 1-10-1973.

Employees in M.AMC., Durgapur

7295. SHRI KRISHNA CHANDRA
HALDER: Will the Minister ot HEAVY
INDUSTRY be pleaged to state:

(a) the totil numbter of persons
employed including all categories of
employees in Mining and Allleq Ma-
chinery Corporatian, Durgaput in the
years 1871, 1972 and 1873.

(b) whether new recruitment was
made; and
(c) if s0, the year-wise figures
thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) (a) The
total number of all categories of per-
gons employed 11 MAMC Durgapur in
the years 1971, 1972 and 1P73 was
6066, and 6936 respectwely.

(b) Yes, Sir

(¢) Category wise figures of new
recruitment during 1971, 1972 angd
1973 are as follows —

1971 1972 1973
Cficers 25 25 14
Supervisors 14 2 70
Skilled workers 2 4 2
Unskille | workers/Sweepers 110 313 235
Others 1 72 79

TOTAL 153 476 460

—— s sy ey

Alleged Slave Lohom (amps In  Irop
Mines (Kalta Mines)

7296 SHRI KRISIINA CHANDRA
HALDER Wil the M.mister of STEEL
AND MINES be pleised fo state

(a) whether (lovernment are aware
of the existeace of slave laboar camp-
in some of the captve Iron Mines
Kalta Mines’ under Public Sector: and

(b) it so, the facts thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir

{b) Does not arise.

Strike in Iisco

9297, BHRI KRISHNA CHANDRA
HALDER: Wnll the Minister of STEEL
AND MINES be pleased to sfate
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(a) whether contract lavourers 'of
L1S.Co Ltd, Burnpur went on strike
from 25th December, 1973, and

and
they were

(b) the nature of their demanu,
the manner in which
settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA) (a) and
(b) A section of contract labourers
at Burnpur led by CITU Union went
on sirike with effect from 29th
December, 1973 The demandg related
to an Increase in the wage rate for
contract labour their absorption 1n
the permanent cadre and other related
facilities

The effect of the strike after the
third day was minunal An increas-
ing number of workers on strike
starteq coming back to work and the
strike was called off unconditionally
from the 12th January, 1974

Alleged Victimisatim of Union Leader
of Birsua Mine«

7298 SHRI KRISHNA CHANDRA
HALDER Wil the Mister of
STEEL. AND MINEg be pleaseq to
state,

(a) whether the Unwon leader of

Barsua Mme, was victimuised, and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No
Union Leader of Barsug Irom Ore
Mines was victirolsed,

(b) Does not arise -
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State Labour Ministers' Conterence
'7209. SHRI DINEN BHA1TA-

CHARYYA: Will the Minister of
LABOUR be please, to state:

{a) whether the two-day confec-
ence of State Latour Ministers was
held in Deltt under his Chairman-
shup, and

(b) if so, the ouicome of the con-
ference”

THE MINISTER OF LABOUR
(S8HRI RAGHUNATHA REDDY):
(a) Yes, Sir.

(b) A statement indicating the
Mamn Conclusiong of the Conference
was placed on the Table of the House
on 21st February, 1974 in reply to
the Unstarred Question No 218 by
Shnt § A Muruganantham

Btrike by Trade Unlons in WIMCO
Match Factory

7300 SHRI DINEN BHATTA.
CHARYYA. Wil the Mimster of
LABOUR te p'eased to state

(a) whether Trade Umions of all the
units of ‘WIMCO' match factory ob-
served a prote:t strike for 24 hours in
the month of December, 1973 on a
common ‘lemand for the revision of
wage and other 1ssues and

(b) whether these unions have al-
ready informed b1z Ministry that f
their demanids are not fulilled they
would launch a contindous strike 1
all units?

THE MINISTER OF LABOUR
(S8HRI RAGHUNATHA REDDY):
(a) and (b). The matter falls essen-
tially in the State sphere. However,
sccording to  available information,
there was a token strike on 14-12-1973
in some units of "WIMCO’ Ltd. The
notices regarding the token strike
were addressed to the management
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but copies thereof were endorsed
emong others, to the Union YLabour
Minister also,

Desths llue to tettinus xd Dipitheria
in the doumtry

7301. SHRI MANORANJAN HAZRA:
Will the Minister of HEALTR AND
FAMILY PLANNING be pleased to
state

(a) whether Gouvernment are aware
of the fact that Tetanus alone takes
750,000 lLives every yesr, two lakhs
children, suffer from Diphtheria and
60 to 70 per cent of the chilorer up
to the age of 10 suffer from whooping
cough, and

(b) 1f so, wnit remedial measures
have been adop‘sd by the Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KONDA7Y
JI BASAPPA): (a) The Government
are aware that commulative morhdity
and mortahity amongst the vulnerable
population from these diseases, as
could be measured by hospital statis-
tics 1s fairly high A statement ghow-
ing cases and deaths reported due to
Te‘anus, Diphtheria and Whooping
Cough during 1971-72 18 laild on the
Table of the House. [Placed m Lib-
rary See No LT-8746/74)

(b) The Gavernment of India have
adopteg the following remedial mea-
sures*

(i) Immunisation of pregnant mo-
thers against Tetanus with g view to
protect the new bormn infants from
getting Tetanus and to protect mothers
from the risk of tetanus infection.

(ii) To give triple immunisation to

ing Cough ang Tetanus.
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Production Targets of Metaliurgical
Philkis of Shitaj abg Bukaro In view
of Coul Crisls

7302, SHRI * MANORANJAN
HAZRA: Will the Minister of STEEL,
AND MINES be pleased to state:

(a) whether Indin and the Soviet
Union agreed to cooperate in ‘he fur-
ther expansion of the metallurgical
plants in Bhilai and Bokaro; and

(b) if so, whut are the production
targets of those twc units taking into
consideration the coal crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) The targets of production of
Bhilai and Bokaro for the Year 1974-
75 are as follows:

(In million tonnes)
In got Stcel Saleable Steel

Bhla
Bokaro

207
0 12

1.655

—

These have been arrived at after
discussions with the other concerned
organmisations and are dependent upon
assumptions regarding easing of con-
straints being fulfilled. It is too soon
to lay down detaileg targets for the
stages of expansion. In fixing these,
complementary programmes for en-
suring the required supply of all raw
materials including coal will also have
to be drawn up.

11.55 hrs.

S8HRI PILOO MODY (Godbra):
You might allow him to put that
question which you did not allow.

MR. DEPUTY-SPEAKER: Which
question?

SHRI PILOO MODY: About Chini
He wanted to ask a question on that.

MR. DEPUTY-SPEAKER: 1 think
this is unusual. We are four minites

1808 (SAKA) Re. Adj. Mot.

174

before time. Shall we go on to the
next item?

SOME HON. MEMBERS: Yes,

MR. DEPUTY-SPEAKER: So with
the consent of the House wg go on
to the next item.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The people are los-
ing interest in Parliament and in
parliamentary democracy.

MR. DEPUTY-SPEAKER: Whether
people have lost interest on we have
become more efficient is yet to be
seen.

SHRI NAWAL KISHORE SINHA

(Muzaffarpur): It is the Chair's effi-
ciency.

SHRI JYOTIRMOY BOSU: I had
given notice of an adjournment mo-
tion...

MR. DEPUTY-SPEAKER: There is
a call attention motion. Shri Daga.

AN HON. MEMBER: The Minister
15 not there.

MR. DEPUTY-SPEAKER: This is
rathey unusual, There is no Minister
to reply.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): He is coming. Mean~
while, you might take up miscellane~
ous work.

11.57 hrs

RE. MOTION FOR ADJOURNMENT
(Query)

MR. DEPUTY-SPEAKER: I do not
know--I think we will hold thisg over
(Interruptions). Please do not get
confused. Let us get on with the

business. Let us go to the next
item.

PAPERS LAID ON THE TABLE

SHRI JYOTIRMOY BOSU (Dis-
mond Harbour):" My adjournnent
motion on atrocities commiited on
Manipur worien by the PAC....
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MR. DEPUTY-SPEAKER: Order,
order. I will give some information
about that.

SHRI JYOTIRMOY BOSU: I have a
privilege motion. ..

MR  DEPUTY-SPEAKER:
everything at the same time.

SHRI JYOTIRMOY BOSU: 1 am
taking it in order of precedence.

Not

MR. DEPUTY-SPEAKER: You rai-
sed about....

SHRI JYOTIRMOY BOSU: Ad-
journment motion ang a piivilege
motion
MR DEPUTY-SPEAKER. I shall
attend to both.

SHRI JYOTIRMOY BOSU: Thank
you.

MR DEPUTY-SPEAKER. 1 have
seen both the notices, (Interriptions).
Order please

MR JYOTIRMOY
very sorry.

BOSU I am

MR DEPUTY-SPEAKER. I will at-
tend to both the things. Number one,
I saw your notice about those atroci-
tics committed somewhere in Manipur,
1t 18 a serious allegation.

SHR] JYOTIRMOY BOSU. It is.

MR. DEPUTY-SPEAKER,  But I do
not think it is a subject for adjourn-
ment.

SHRI JYOTIRMOY BOSU: Tt is.

MR. DEPUTY-SPEAKER: 1 think
it would be better if it could come
under a call attention motion or under
377. 1 would admit it under either
of those categories, but not under an
adjournment motion,

About your privilege motion, it re-
lates to what has happened yesterday.
As you know, the House has decided
to have a special debate on Bihar
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tomm-row You could raise this mat-
ter tomorrow.

SHRI JYOTIRMDY BOSU:. No, Sir.
I may not speak. Somebody else
may speak. It is a different issue. 1
have got the PTI creed. Kindly allow
me to make a submission.

MR DEPUTY-SPEAKER: In any
case, because the Bihar debate is
coming tomorrow, I have not gone in-
to the whole thing very -carefully.
You will allow me to go through that
notice again. Then tomorrow you
could raise it Do not raise it now.
I am holding it over 1 hawve not re-
jected it. But do not raise it now.

SHRI JYOTIRMOY BOSU May I
make one submission?

MR DEPUTY-SPEAKER: Do not
msist now I am holding it over.
I have not rejected it (Interruptions).
1 have not read your notice very care-
fully; because it relateg to Bihar, give
me an opportunity to go through it
todav Be satisfied with that (Inter-
ruptions) Order, order

SHRI JYOTIRMOY BOSU:
will allow me both these things

You

MR. DEPUTY-SPEAKER: I have
not said that. I said I will attend to
both the things. I did not say I
would allow you both the things.
See how he twists my words'

SHRI JYOTIRMOY BOSU. I stand
by what I said. Let the tape be
checked (Interruptions).

MR. DEPUTY-SPEAKER:
to be laig on the Table.

SHRI JYOTIRMOY BOSU: You
said this is to be allowed under 377.

Papers

MR DEPUTY-SPEAKER: If I have
said that, I will allow you.

SHRI] JYOTIRMOY BOSU: About
the privuen motion, 1 have collect-
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MR. DEPUTY.SPEAKER: 1 said I
am holding it over. Otherwise, do

you want me to say that I do not
admit it?

SHRI JYOTIRMOY BOSU. Because
they come out with untrue things.

MR. DEPUTY-SPEAKER: I will
hold it over. I have not said that I
have rejected it (Interruptions)

What do we do now?

We are living in very difficult
times. We are all harassed. To it
all we are adding confusion by our
lung power Everybody seems to be
out of juint Even the Minster of
Irrigation and Power, who is known
for hig sobriety and other kinds of
things and for also respect to the

House, found himself unable to be
present  an time when  hig subject
came up. 1
12 00 hours

Anyway, I will come to you later
on

SHRI JYOTIRMOY BOSU: Angq No
Rajya Sabha!

MR. DEPUTY SPEAKER: Let us
pass on to the Papers to be laid on
the Table.

12.01/2 hours.
PAPERS LAID ON THE TABLE

ReviEws AND ANNUAL REeporTs oF

MacuIiNE TooL CORPORATION OF INDIA

LiMITED, AJMER aXp HINDUSTAN Ma-
CHINE ToOOLS LIMITED, BANGALORE

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): Op behalf
of Shri T. A, Pai, I beg to lay on the
Table a copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:

(1) (i) Review by the Govern-
ment on the working of the
Machine Tool Corporation of
Indin Limited, Ajmer, for the
year 1972-T8.

{i1) Annunl Report of the Machine
Tool Corporation of India

CHAITRA 28, 1806 (SAKA)
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Limited, Ajmer, for the year
1972-73 along with the Audit~
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No, LT-8731/
74).

(2) (i) Review by the Govern-
ment on the working of the
Hindustan Machine Tools
Limited, Bangalore, for the
year 1972-73

~

(i1) Annual Report of the Hindus-
tan Machine Toolg Limited,

Bangalore, for the year 1972-

73 along with the Audited
Accounts and the comments
of the Comptroller and

Auditor General thereon

Placed in Library See No. LT-6732/
741.

MR.
Ganesh,

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): On behald
of Shri K. R. Ganesh, I beg to lay
on the Table—

MR. DEPUTY-SPEAKER: Has he
imformed us—(Interruptions)

DEPUTY-SPEAKER: M.

You have not given any prior notice,

SHRI RAGHUNATHA REDDY. He
is not here and so I rose to lay it.

SHRI PILOO MODY (Godhra): Not
only hag he not observed the rules
of the House but he has tried in a
sneaky way to sneak in into the pro-
ceedings the laying of a paper for
which there was no authorisation.

MR. DEPUTY-SPEAKER: I do not
know why Members want to put me
in this difficult position.

SHRI PILOO MODY. You discharge
the Minister. (Interruptions)

o7 QO wB NG (W) At
fr gt 2dr f groww gebg gal
gfaaY & gies W frsefi ol

MR. DEPUTY-SPEAKER: Will you
please sit down now? I am peired
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of the matter end I am unhapply
about it. Nindly sit down. I am
swying that I do not kmow why Mem-
bers want to put me in this difficult
position, especially Members of the
Treasury Benches. I really do not
know where we are heading to.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): May I say a word? We
have the highest respect for the
Chair; but this is an extraordinary
situation, and in my living memory
an event like this has never happen-
ed, namely, the Question Hour col-
lapsing.

MR. DEPUTY-SPEAKER: It did
not collapse. I understand your diffi-
culty and I appreciate it. But I tell
you that the Question Hour did not
collapse. I think today we have
covereq the maximum number of
questions that we ever did im this
House.

SHRI K. RAGHU RAMAIAH: What
I meant was that the Question Hour
ended earlier than it should.

MR. DEPUTY-SPEAKER: A little
before. Anyway—

SHRI K. RAGU RAMAIAH: All the
same, we are sorry for the incon-
venience caused. Mr. Ganesh has
come NOw.

MR. DEPUTY-SPEAKER: Item No.
4,

THE MIKISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): 1 beg to lay op the
Table a copy each of the paper ligted
in Jtem No. 4 of the Order Paper...

ot g¥n W W o Wi o &
ayet it Yawrew oy e § 1
war & gu@ are wat 2w gaw ol ?

18, 1974 Papers Laid 180
MR, DEPUTY-SPEAKER: I have

ot allowed the first one to be laid. ¥

will explain the position to you.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 have a point of
order. It is not quite clear to us
whether Mr. Raghunatha Reddy who
was attempting to lay the paper on
behalf of Mr. Ganesh had carried an
authority with him which had receiv-
ed your concurrence. He had gone
through the mill. I am unable to
understand—I am confused—_how we
can put up with this sort of attempt.
We want your observation on it.

MR. DEPUTY-SPEAKER: Let me
hear Mr Kachwai now.

st O & €BNIG . ITTewy A
o wreR Wity off &1 AT qEIRT At
A N X G HN Td wawraT
mfa sgRiah awmadid
o sy fiRe Avare it ot g @y
Ffaggm @& 5 wFTA AW oS
Yy qreqT Ty 9 3 & W A
& fi saver ey off v oy AEA & Fafee
a7 gy gt § A gA " o Iwer
uAE FTH Ay 97 3qfewn R W
e A FAE WA A R
Fw oY ferAr ahy W 4

MR. DEPUTY-SPEAKER: Order
please Let us do it with a little
calm now. Mr. Kachwai has ralsed
the point Now, let me first recapi-
tulate what has happened. I had
asked Mr  Ganesh—(Interruptions)
Why don't you lHsten? You ralsed
something end you do not want 2o
listen! I had esked Mr. Ganesh to
lay the papers standing.is his nsme
on the Table. At that #tage Shri
Raghunatha Reddy got up ang he
said, on behalt of Mr. Gestesh, he
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laid those papers. I was also 4 little
surprised. I wanted to ascertain from
the office whether Mr. Ragunatha
‘Reddy had been authorised or not,
because I have not seen anything like
that and I was also not informed. I
did not allow Mr. Raghunatha Reddy
to lay the paper on the Table of the
House. At that stage Mr. Ganesh
was seen coming into the Chamber.
Mr. Raghu Ramaigh, the Minister of
Parliamentary Affairs, made a legi-
timate submission that today hap-
pened to be an unusual day and the
House had proved itself very efficient
and disposed of the business a few
minutes before the Scheduled time.
I will concede this that the Ministers
these days are very harassed and
very hard worked especially with
power failures and current not pass-
ing through live wires and all kinds
of things.

SHRI PILOO MODY: On a point
of order. It is entirely uncalled for
to say that the Ministers are work-
ing hard; it is very inaccurate inde-
ed.

MR. DEPUTY-SPEAKER: That is
your opinion. In view of the extra-
ordinary situation, 1 exercise the
residuary powers which I have in
regulating and I perrut Mr. Ganesh
to lay the papers on the Table.

WY gUW WT WP © WTF TERA
Ry AT TP P oA @A R
fau @t o fodlt ¥ o T A 9T, &
=y gt gA ¥ | TW A6 T I I-
IR ST WY}, v sy § d@
w&z w74 & fog Aare & 7

MR. DEPUTY-SPEAKER: I do not
know. He might have, I believe, been
told by Mr. Ganesh and he might
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Thave failed to inform me. I do not
know what happened. I am not go-
ing into that. Mr. Ganesh might have
told him: “because of some difficul-
ties, I may be late” and he might
have fsiled to inform me.

W pEN WT g I Wy
IR T A4 97 9 @A & fod A e
R @Yy ? ofy s T T
et A wireq 7 aviy sy ur § w13
o forg wry 3% gfed fr ¥ fra wfa-
FCX W g 4| ¥k @l S W
o g fo & &0 & @1 ™ 1 Y
ag o sgr wfgy 5 & aaf ¥
o B T A

SHRI P. G. MAVALANKAR (Ah-
medabad): What are the Chair's ob-
servations on the Mimster’s conduct?
You said sometime ago that you, Mr
Deputy-Speaker, Sir, were placed in
a difficult situation. What is the ob-
servation of the Chair with regard to
the unusual practice? A minister
without any authorisation gets up and
says something on behalf of his col-
league. What is the observation of
the Chair with regard to that?

MR DEPUTY-SPEAKER: I had not
permitted that.

SHRI P. G. MAVALANKAR: Sir,
nowadays, we Ssee that many times
senjor Ministers are remaining absent,
they go out of Delhi and ask their
juniors and other colleagues to attend
to Parliamentary work? Is this in any
way adding to the gignmity of Parlia-
ment? Is this the attention to Parha-
mentary work? Years ago, when late
Jawaharlal Nehru was the Prime Mi-
nister, both he and the Deputy Prime
Minister late Sardar Veallabhbhai Patel
never left Delhi even for a single day
when the House was in Seysion. Now.
adays, we see Ministers are remaiming
absent and they go out of Delhi, when
the House is in Session. Is this way
the dignity of Parliament is to be
maintained? We want your observa-
tion on this.
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MR. DEPUTY-SPEAKER:
whst?

SHRI P G MAVALANKAR: Whe-
ther the Ministersg are showing enough
and adequate respect and attention to
Parliamentary matters? They go out
of Delhi. Late Jawaharlal Nehru and
Sardar Vallabhbhai Patel never went
out of Delhi even for a day, when the
House was in Session Is this the di'g-
nity of Parhament? Wny are we 8it-
ting here?

SHRI P M. MEHTA (Bhavnagar):
Sir, I am on a point of order, (Inter-
ruptions) Mr. Deputy-speaker, Siv, my
punt of order 1s this. When any Mi-
nister, without being called by the
Chair, In an unautho:ssed manner, can
get up and lay the papeis or uy to
lay the papers...

MR DEPUTY-SPEAKER I
already given a ruling on that

have

SHRI P M MEHTA Can he do
that? Kimndly pull them ap. They
should not behave in that way.

MR DEPUTY-SPEAKER, In order
to save time, if you want to make
small submssions, you can do so. If
I do not allow this, there 19 more noise,
mote shouting and more ume 1s lost
It you want tc make small submissions,
you can do so. I have already given
that Members do not hsten They
keep on rising, speak at the top of
their voices By this, mo'e time 1s
lest You can make small submissions
Mr Ganesh wants to say somethung
Mr Nahata wants to say something
Atter that, let us have a gentlemens
agreement not to repeat, not to shout
and I shall dispose off the .natter.

SHRI JYOTIRMOY BOSU: Sir, you
have observed that you are not aware
whether Mr Ganesh has given a ver-
bal authority to Mr. Raghunatha
Reddv you are not aware that he
has srught your permission and then

APRIL 18, 1074
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On ‘you said that they did not take your

MR. DEPUTY-SPEAKER: He did
not inform we.

SHRI JYOTIRMOY BOSU In thie
House, without your congent, nothing
can be done. That is the residual
power you can carry with you. In
spite of that, you come out with
your observation that they are hard.
working, as 1if nobody else in this
House is working hard.

MR. DEPUTY-SPEAKER: Why o
you take it that way?

SHRI JYOTIRMOY BOSU. I am
glad that you mentioned about Mr.
Ganesh and Mr Pant. that they are
working hard I do not difler on that.
Bu*, your obeervation has really sur-
prised me You do not know, whe-
ther he 1s cartying proper authornty.
You are not in the know of things.
Not only that You expeet us to
swallow that Befoie that, what has
happened today? Ona Minister did
not come 1in time, the other Minister
did not come m time and another Mi-
nister gets up impioperly, allegaily
and 1rrezularly to speak on his behalf
without vour knowledge What {y hap-
peniug to this Housn®

MR DEPUTY-SPEAKER-
have made your poimnt

You

SHRI JAGANNATHRAO JOSHI-
(Shajapur) Without pruper authori-
sation, M1 Raghunatha Reddy got up
to lay the papers You did not ap-
prove of it; you did mt allow it A
thing which you did unt consider pro-
per has been done by the Minister.
Should he not at least express his
reget? (Inlerruptions)

SHRI MOHANRAJ KALINGARA-
YAR (Pollach1): Yun asked him to
lay the papers. At that time, he did
mention something Prohably, you
ale not aware He should apologise
to the House for this,
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S8HRI AMRIT NAHATA (Barmer):
We request you to put the records
straight. 'What bappened. today?

When the question hour was over,
four minutes before 12 O’Clock, you
expected Calling Attention to be taken
up. The Minister ot Lirigation and
Power was late by three minutes, be
cause he thought usually the Question
Hour is over at 12. Had you taken
up the calling attention as usual at 12,
it should have taken at least half an
hour. So, the ministers who are ex-
pected to lay papers on the Table
usually expect that they would be
called upon to do so at about 12.30.
But things so happened that you
wanted the ministers to lay papers on
the Table at 12. JIf Mr. Ganesh was
not present to lay his paper on Tablew
he may be sleeping he is nut expec-
ted here before 12.20 or 12 30. If the
ministers who are to lsy papers on
the Table were not present at 12, 1t
was not their fault.

SHRI PILOO MODY: There are
two distinct 1ssues involved. One is
parliamentary proprioty, ol which the
ministers are not in the least eoncern-
ed You heard now the impassioned
defence of Mr. Ganesh, 5 defence
which was not required hecause what
Mr. Ganesh has done is certainly par-
donable in view f the fact that we
know he went to the dentist this mor-
ning apart from other things. But
for Mr. Nahata to maintain that he
can be sleeping while g Parliament
scssion is going on is directly contrary
to the certificate that you yourself
gave to them a little while ago. Be-
sides, if you like, I sm quite prepared
to put in front of you Mr. Borooah,
who will readily admit that he is not
at all hard-worked: So, the issue
really does mnot revoive around Mr.
Ganesh at all. It revolves around Mr.
Raghunatha Reddy whé tricd to do for
Mr. Ganesh precisely what Mr. Nahata
tried to do in defence of Mr. Ganesh.
Mr, Ganesh must be very fortumate.
Unfortunately, Mr. Raghunatha Reddy,
contrary to the rules, tried to sneak
something into the House behind the

CHAITRA 28, 1896 (SAKA)

Papers Laid 186

. back of Parliament and behind the

back of the Deputy Speaker. The
point is, although you did not permit
him to lay the paper because I drew
your altention to it. unfortunately
there were no stricturesz to follow or
an apology. This is the point at issue

A

The second point is, why are the
ministers absent? Where is Mr.
Swaran Singh today to answer his
questions? I am ceceing it day after
day, Cabinet Ministers do not aittend
Parliament even on days on which
iheir owm ministry's questions are
being asked, let aloas the Prime Mi-
nister who should be present every
day. I do not know what the hell they
are doing. You say they are uard-
worked. But looking at the condi=
tions in the country, they are neither
working nor sleeping.

SHRI P. G. MAVALANKAR: When
thi# unfortunate situntion arose, you
said in so many words, “I do not un-
Jerstand why the Chair is put in such
a difficult situation, namely. to reflect
on the behaviour of the Treasury Ben-
ches.” We are told every now and
then that parliamentary democracy
has to be protected ani defended.
When the louse is 11 session, senior
ministers are ¢ihoosin: to remain ab-
sent not only fioin the House but go
out of the capitul when qu.stions and
other issues about their own depart-
ments are being discassed. T won'd
hike to know from yud whi'ter 1t 18
the desire ot the Chun that ‘he junior
Ministers should speak on behalf of
their senior colleagues so that the
senior colleagues can choose to ignore
and neglect the proccedings of Pare
hament. Is that the way theg Parlia-
ment is going to be respecied? Is that
the way the Government wants to up-
hold the respect for Parliament as an
institution and for parliamentary de-
mocracy as a systera of life? This
case is not isolated. This is just one
more case of Treasury Benches not
showing enough respect, enough care
for Parliament and Parliamentary
proceedings.
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BHRI K. R GANESH: Sir, you are
awpre of the extracrdinary situation
ioday. The Question Hour ended a
few minutes earlier, and the Calling
Attention was not taken up. I have
been in the habit of sitting in this
‘House for hours end hours every day.
T have to lay papers almost gvery day
or every alternate day. Yesterday
1 wag here for three hours, just be-
cause some privilege motion was
raised; even though it was not exactly
against me, I had to be here since I
wag handling a particular subiect To-
day I was to cumn-~ here bv 12 O
Clock Since I was +,'d that the whole
thing is collapeing, I informed my
people to request my colleague, Shri
Raghunatha Reddy, to lay the paper
on my behalf, in case 1 do not reach
here in time. I do not know why hon
Members should make a big issue out
<f that. I was here two minutes after
twelve I want to set the records
straight. I dp not want the impression
to gain ground that I am not here to
lay the paper on the Table, which
takes just half a minute, whep I am
here for hours and hours. At the
same time, we have seen whep im-
portant discussions are taking place
cn vital matters that this House has
been absolutely empty. We have seen
that also. Nor was I sleeping (Inter-
ruptions) Neither did I go to den-
ist If there was somethmg wrong
somewhere and something collapsed,
1 did not collapse.

SHRI K. RAGHU RAMAIAH: In
view of what I have stated, I would
tequest the House to leave the matter
at this stage I submitted to the
Hcuse at the beginning . .(Interrup-
ticng) Kindly listen to me. What
‘happened today was something very
extraordinary. Nobody expected it.
Many of the Ministers wait every day
for twg or three hours to lay their
rapers. Something was mentioned
about Shri Swaran Singh. He has
gone to New York to attend the meet-
ing of the United Nations General
Apsembly. Generally speaking, no
senior Minister leaves Delhi when the
‘Parhiament is in session, unless thers
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is some very apecial work to be atiend-
et to. So, I would reguest vou, Sie
and the House to leave the matter
there and let ug procesd with the next
item.

SHRI INDRAJIT GUPTA (Alipore):
Sir, they should express regret for
what has happened. They did not
inform you in advance.

gWdl wiin qdw (FaTEsT)
JeTer AT, 10 Wi B F Ay war F
Y, T 6 A A% TIX AT X 47 |
T qrHF A 2T 177 2 73
adl Y | o FAWwT g7 I § A
ot wafrror BT 4T F HEw N AN DY
¥ A sy gl Y AT e @
grImd ARy TR AT T
#1431 ar 4 &), 717 ¥ 3TN 7370 6w
A I ragT 3w ¥ 5 faye
qz8 IR wT T wfgy o wrrew S0
oI qF AT A AL @ § 1 qg
frgfr %7

MR. DEPUTY-SPEAKER: Now,
let us close this matter Even 80, since
many things have been said, let me
also clarify the 1ssues.

The first thing that I would like to
say 1g, if anybody is at favit, I am at
fault., (Interruptions) May be, tocu-
larly, I am a‘ fault Normally, we have
20 Questions entered for the day for
answers. I have just checked up;
about 8 Members were absent, about
8 Questions were not put, which means
today we completed 12 Questions
which is not a small number. Very
often, we are able to complete 2 or
3 ar 4 Questions at the most. There-
fore, if anybody is at fault, may be I
have Leen at fault; maybe, I have
been going at a faster speed. You
are used to a certain speed snd, may-
be, I am going at a iafter spend. That
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is how the whole confusion occurred.
So, if anybody is at the root of the
confusion, I am at the root of the cin-
fusion.

Now, it i3 normal's expected of
Ministers, when they sce their item
in the Order Paper, to be here 5 to
10 minutes before that item comes.
They may not be present in the
House. But, I think, they are present
in‘ Yhe Parliament House. They have
microphones in their chambers and
they follow what is going on in the
House. Then, their Secretaries are
alsg there. They inform them about
the pcsition of their item, Moreover,
we must consider that they have other
things also to do. They have other
things also to attend tu. Therefore,
when their ilem is about to come, their
Secretaries inform them,

They should not take the House for
granted. But from the feeling of
agony in which Mr. Raghu Ramaiah
spoke, the feeling of agony in which
Mr Ganesh spoke—they feel agonised
thut this should have happened—I do
not think there is any suggestion that
they wanted to show disrespect to the
House. Certain things have happened
in the House. Even su, let me remind
them, so that this confusion may not
occur in future, that the Ministers
should try to be here 5 to 10 minutes
before their item comes up.

Today, it so happened that we con-
cluded the Question Hour about 4
minutes before time. Mr. Pant was
expected to be here 5 to 10 minutes
before that. It might be—I do not
know——that because he had to go
through certain facts and 211 that, he
could not rush in here in time and he
alsn did not anticipatz that the Ques-
tion Hour would end so soon.

AN HON. MEMBER: Wlat
Mr. Ganesh?

MR DEPUTY-SPEAKER: If you
concede that to Mr Pant. then you
have ta ronged» 1. more to Mr,

374LS—1T.
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CHAITRA 28, 1808 (SAKA)

Papers Laid 190
Ganesh because the Call Attention
normally takes about 45 minutes to 1
hour. Therefore, he legiimately did
not expect that that would not be
taken up. You cannmot hold that
against him, Now I have this from
Mr. Ganesh that, when he heard his
Sevretary must have informed him
that this was happening in the House
---, when he heard that this thing was
going on, he found that he would not
be able to reach here he said that he
had conveyed to Mr. Raghunatha
leddy to do it on his behalf. That is
on record; he has said this and I have
no reason to disbelieve him, The only
thing that happened was, when Mr.
Raghunatha Reddy got up to lay the
papers on the Table, since I had not
seen any information that he would
he doing ® on behalf of Mr. Ganesh—
because it is a normal thing; they do
not have to take my permission; they
have only to inform me that 1s just
a courtesy that they inform that so
and sp would not be present and
somebody else would do it—I checked
up from the table, and when they re-
plied ‘no’, I said that I would not allow

Mr. Raghunatha Reddy to lay the
papers on the Table of the House.
Just then Mr. Ganesh was coming.

Therefore. let us forget about i*. The
matter ends there, Mr. Ganesh may
now lay the papers on the Table.

DETAILED DEMANDS FOR GRANTS OR
MINISTRIES OF COMMUNICATIONS,
FINANCE ETC. FOR 1974-75

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
Table a copy each of the Detailed
Demands for Grants (Hindi and Eng-
li%h versions) of the following Minis-
tries for 1974-75:—

(1) Ministry of Communications.

(2) Ministry of Finance.

(3) Ministry of
Power.

Irrigation and
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{Shri K. R. Ganesh}

(4) Ministry of Lsbaur.

(3) Ministry of Tourlam ang Civil
Aviation,

(6) Mimstry of Works and Hous-
ing. ol

[Placed n Library. See No LT-

6783/74].

NOTIFICATION UNDER DELHI SHOPS AND
ESTABLIBHMENTE AcCT

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): I
beg to lay on the Table—

(1) A copy of the Delhi Shops
and Establishments (Amendment)
Rules, 1974 (Hmdi and Enghlsh
vermons) publisheg in Notification
No. P. 4(16)/74/CiS/Lab in Dclhu
Gazette dateq the 20th March, 197¢,
under sub-section (3) of section 47
of the Delhi Shops and Establish-
sAentg Act, 1054,

¢2) A statement (Hindi and En-
glish versions) showing reasons
for delay in laying the above No-
tification {Placed in Library. See
No. LT-6734/74).

ANXNUAL REPORTS Or HINDUSTAN ARRO-

NAUTICS LTD., BANGALORE AND BMaRA1

EartH MoOVERs L1p., BANGALORE AND

Navy (Pay & ALLOWANCES AMEND-
MENT REGULATIONS

THE DEPUTY MINISTER 1.{ THE
MINISTRY OF DEFENCE (SHRI
J B. PATNAIK). 1 beg to lay on the
Table—

(1) A copy each of the follow-
ing papers (Hindi and Enghsh ver-
sions) under sub-section (1) of
section 819A of the Companieg Act,
1956, —

(1) Annual Report of the Hin-
dustan Aeronautic; Limuted Ban-
galore, for the year 1972-73 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.
{Placed in Library. See No LT-
6735/174).
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{iiy Annual Report of the
Bharat Earth Movers Limited,
Bangalore, for the year 1872-73
along with the Audited Actounts
and the comments of the Comp-
troller and Auditor Genersl there.
on. {Placed wn Ivhr ry. See No
LT-6786/74).

(2) A copy of the Navy (Pay
and Allowances) Amenament Re-
gulations, 1974 (Hindi and English
versions) published in Notification
No. S.R.O. 9-E 1n Gazeite of
Indiag dated the 5th April, 1874,
under section 185 of the Navy Act,
1957, [Placed in Library. See No
1.1-6737/74).

ReEvikew Anp ANNUAL Reromrs orF
TrIVEND STRUCTURALS Ltp,, AND Rarcim
Hreavy ENGINEERING CORPORATION
Lro.,

SHRI DALBIR SINGH: I beg to lay
on the Table a copy each of the fol-
lowing pepers (Hind); and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(1) (i) Review by the Govern-
ment on the working of the Triveni
Structural; Limuted, Naini, Allaha-
bad, for the year 1972-73.

(1) Annual Report of the Triveni
Structurals Limited, Nawny Allaha-
bad for the year 1972-73 along with
the Aud ted Accountg and the com-
mentg of the Comptroller and Aud:-
tor General thereon

[Placed 1n Library. See No. LT-

0748/741,

{2) (1) Review by the Govern-
ment on the working of the Heavy
Engincering Corporation Limited,
Ranchi, for the year 1872-73.

(11) Annual Report of the Heavy
Engineering Corporation 14d,
Ranchi, for the year 1972-73 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. |[Placed
mn Library. See No LT-8739/74|.
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CONVICTION OF MEMBERS

MR. DEPUTY-SPEAKER: I have
‘to inform the House that I have re-
<eived the following telegram dated
the 17th April, 1974, from the Superin-
tendent of Police. Bhopal, addressed
4o the Speaker, Lok Sabha:-—

“Chief  Judicial Magistrate,
Bhopal, intimateq in writing that
Sarvashri Atal Bihari Vajpayee and
B.  Chowhan, Members, Lok
Sabha, have been convicteq on ad-
mission under section 188 IPC and
sentenced {o imprisonment till the
rising of the Court on 16th April,
1974.7

PUBLIC ACCOUNTS COMMITTEE
"HUNDEREp AND TWENTY-SECOND REPORT

SHR1 JYOTIRMOY BOSU
(Diamond Harbour): I beg to present
‘the Hundred and Twenty-second Re-
port of the Public Accounts Commit-
tee on Report of the Comptroller and
Auditor General of India for the year
1971-72—Union Government (Posts
and Telegraphs).

ELECTIONS TO COMMITTEES
(i) CENTRAL SILK BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL, DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI). I beg to move:

“That in pursuance of sub-section
(8) (c) of Section 4 of the Central Silk
Board Act, 1948, the members of this
House do proceeq to elect, in such man-
ner as the Speaker may dircet, four
memberg from among themselves to
seyve s members of the Centra] Silk
Board, for the next term comencing
from the 39th June, 1974, subject to

the other provisions of the gaid Act.”

MR. DBEPUTY-SPEAKER. The
question is:

“That in pursuance of sub-section
(8) (c) of Section 4 of the Central
Silk Board Act, 1948, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct, four members from among
themselves to serve as members of
the Central Silk Board, for the
next term commencing from the
29th June, 1974, subject to the other
provisions of the said Act.”

The motion was edopted.

i) Joint CoMmarrEe oN OfFices
oF Prorit
SHRI PATTABHI RAMA RAO
(Rajamundry): I beg to move:

“That this House do recommend
to Rajya Sabhg that Rajya Sabha
do elect two members of Rajya
Sabha according to the principle of
proportional  representation by
means of the single transferable
vote, to the Joint Committee on
Offices of Profit in the vacancies
caused by the retirement of
Sarvashri S. A, Khaja Mohideen
and Sanda Narayanappa {from
Rajya Sabha and do communicate
to this House the names of the
members so appointed by Rajya
Sabha to the Joint Committee.”

MR. DEPUTY-SPEAKER. The
question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do elect two members of Rajya
Sabhg according to the principle of
proportional  representation by
means of the single trasferable
vote, to the Joint Commitiee on
Offices of Profit in the vacancies
caused by the retirement of
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[Mr Deputy Speaker]

Sarvashr1i S A Khaja Mohideen
and Sanda Narayanappa from
Rajya Sabha and do commumcatc
to this House the names of the
members so appointed by Rajya
Sabha to the Joint Commutiee "

The motwn was adopled

BUSINESS ADVISORY
COMMITTEE

Forty-FIRST RLPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMAIAH) I beg to move

“That this House do agree with
the Forty-first Repoit of the
Bu iness Advisory Committee pre-
sented to the House on the 1T7th
Apul 1974"

MR DEPUTY-SPEAKER
question 1s

The

with

the
pre-
17th

“That this House do agrece
the Forty-fiist Report of
Business Adwvisory Committee
sented to the House on the
April, 194"

The motion yas aopted

1224 hrs
MATTERS UNDER RULE 377

(2) A11rGED Rare oF Wowr\ AND GIRLS
By BSF prrsonNNeL IN Manreur Hinn

ARFAS
MR  DEPUTY-SPEAKER Mr
Shyam Sunder Mahapatra He 15
not here Mr Samar Guha He

is also not here
Mr Jyotirmoy Bosu
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) 1 have got an
alarming piece of information

Officers of 95 Border Secunty
Force stationed in Manipur East
District have conmitted a number of
rapes on Manipur and Naga women
They have been posted to Manipur
East District for security and gafe-
guud ot the citizens of this territory
But what they are doing 1s that they
ale practising serious repressions, and
they are 1aping girls and women
right and left Instances are there
Miss Rose of Ngapuram, daugther of
Angda was under house ariest and
w1 forcibly 1aped at the point of
pistol by Major Punder Officiating
Cimmandant and Capt Nagy, Assis-
tint Commandant gt 930 pm on
4th March 1974 According to  the
Nara <ocial custon, she could not
hide under the Sun the Moon and
the Stars because she had been raped
by the Border Security Force officer
She had therefore, ended her hfe by
committing suicide This 18 what 18
happening

SHRI S M BANERJEE (Kanpur)
Where 15 the Home Minister? He
should have been present here

SIHIRI JYOTIRMOY BOSU Another
hideous crime was committed in
Githang village on 3rd March 1974
At about 1130 pm a group of Border
Sectirity Force officials visited Grihang
villige under the commang of Maj
Dhan Prakash, the Depuly Comman-
dant Bhogwan Singh, Sub Magor, Jit
Singh Havildar, Chandra Singh and
Min Bohadur L/Nk Ther motive
was you could well understand and
thev also took to raping and repres-
SIVC measures

On 5th March, 1974 a school mother.
Miss Ngaishangla was arrested and
detained 1n a room of the school Her
cloth, gari, blouse and skirt were re-
moved forcibly by Jit Singh, Inspector,
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Chandan Singh and Min. Bahadur as
per instructions of Maj) Dhan Prakash
and his Assistant, Bhagwan Singh,
Bub Major and she was beaten till she
became unconscious and she was then
-raped by these wild BSF officers.
.After ruping, Jit Singh pushed his
stick into her organ. This is what is
.happening there. She was bleeding
profusely and this was done under
instructions of Maj Dhan Prakash and
Bhagwan Singh.

On 6th March another two ladies
also met the game fate. I am told the
man who is in charge of BSF, one
Colonel is the DIG there is shield-
.ing these people because if these things
are exposed, then he will also be dis-
credited His name is Col. Rampal,
DIG, BSF.

The whole thing makes us hang our
heads in shame. I want the Home
Minister to come before the House
and make a statement for these gov-
<ernmental forces living on our money
raping women and girls and this has
become a daily incident in Nagaland
Aand Manipur. Unless thig is stopped,
we would not allow the Parliament to
Junction. This is a serious matter—
raping helpless villagers and putting
stick into the organ and the girl was
bleeding profusely. Is it for that we
are maintaining these forces? Shame
on you.

SHRI S. M. BANERJEE: On a point
of order.

MR. DEPUTY SPEAKER: The
“Minister of Parliamentary Affairs may
come over here, There is something
wvery serious happening....{Interrup-
tions) What is all this, Mr, Bosu? You
bring serious matters to this House
and you do not want to apply your
mind seriously to it. What is all this?
Now, Mr. Banerjee, please sit down. I
am on my legs. I will lsten to you
{ater on. I will have something to say
40 the Minister of Parliamentary
Affairg later on. 1 will firat hear the
point of order of Mr. Banerjee.

CHAITRA 28, 1888 (SAKA)

Matters under 343
rule 377

SHRI S. M. BANERJEE: My point
of order ig tnis. that this particular
notice under Rule 377, raping of wo-
men by the BSF, was given by my
friend, Shri Jyotirmoy Bosu, at 10
o’clock....

SHRI JYOTIRMOY BOSU: I gave
an adjournment moticn

SHRI S. M. BANERJEE: You gave
an adjournment motion. But we gave
a call attention motion but that was
not admitted. But the news appear-
ed, though not so much in detail, and
then a copy of it is alwsys sent to the
Minister concerned. When you per-
mitted this, the Minister is supposed
to know. Mr. Pai yeaterday replied
to a matter raised under Rule 377 by
Mr. Indrajit Gupta. So, the Minister,
Shri Uma Shankar Dikshit must have
known that this matter which comes
under him, purely under the Home
Ministry, will be discussed in the
House by Shri Jyotirmoy Bosu with
your perrpisgion. Knowing fully well,
he has chosen to be absent. That is
why I want {0 know whether it is
open to a Minister knowing fully well
that a subject which is very impor-
tant, very delicate and which is a
heinous crime that 1s being discussed,
to be absent? I request that he should
be summoned, asked to apologise to
the House first and then asked to
make a’statement.

SHRI JAGANNATHRAO JOSHI
(Shajapur): We have got three Minis-
ters in the Home Ministry but not a
single Minister is present. How is it
80, in spite of your admitting a matter
under Rule 377? Yesierday, there was
a Minister who actually got up and
replied. Is it not a contempt of the
Parliament?

H

SHRI H. N MUKERJEE (Calcutta-
North-East): 1 wish to raise a pount
of order relevant tp Rule 377 and ils
utilisation. e
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" {Shri H. N. Mukeifee)

“ % am very happy that this gives an
opportunity for thany urgent matters
1o be brought before the House. I
feel the Chair has a responsibility in
this regard. 1 would not comment on
the conduct of Ministers at this mo-
ment, but 1 do feel that the Chair,
since it is already in the know about
the material to be presented under
Rule 371, surely should antiicipate how
the House might react io a report,—
may be, an allegation, may be an un-
authenticated repert, but even so a
report,—which is likely to agitate not
only the Member of this Ilouse but the
entire public to whom the matter would
necessarily be reported. Therefore, it
is I submit, an obligation of the Chair
to make sure that when the matter
contained in Rule 377 notice is of a
character which requires immediate
regponse by Government by way of
‘rebuttal or whichever else it may be,
it is for the Chair to make sure that it
iz done, My friends have raised the
question of the absence of the Minis-
ter. They might take advantage of
-the plea that since Rule 377 notice
does not require their presence, unless
perhaps the Speaker gives a special
instruction to that effect, they can
very easily keep away, because they
are not concerned about the effect on
the country of a certain revelation
which might be made by some of us
on this gide. I am feeling utlerly
disgusted with what has happened,
because if it is an allegation which
can be rebutted successfully, then they
should have taken guch gn opportunity
and done that because this is a matter,
the repercussions of which are terribly
important and it relates to an area of
the country which has an extremely
-delicate situation. I do not want to
go to all'that in detail but I submit
to you that it is certainly a province
of the Chair and responsibility of the
Chair to make sure that whenever
zueh notices are given for certain is-

%o be raised in ‘the House which

“Minister to give ;mmcmy mwﬁr

in the matter when guch 3 nistter is
raised. Here, sifice tHe Hintter hay ul-
ready been raised we cannot Tet go of
it and we are in possession ¢f it. You
must make the Minister come at sote
point of time and give » complatr
answer to thém,

SHRI N-K.. SANGHI (Jalore): I rise:
on a point of order. BSerious allega-
tions have been made by Shri Jyotir~
moy Bosu; we don't know about the
truth of them. We on this gide of the
House are equily; Wnghlarly wigt
over such matters and if the matters
slleged are true, I request that Gov-
ernment ghould come at the earliest
opportunity to say something in this
matter,

MR. DEPUTY-SPEAKER: That is
your submiesion, not a point of order.
I will mention the facts. “When I went
to the Speaker’s chamber thiy mom-
ing, I am there always at 10 O'clock
on the dot, the Secretmy General
brought to me the papers and I found:
that Shri Jyotirmoy Bo¥u had given
notice of an Adjournment Motion on
this question. When 1 looked into it
1 was convinced that it was a serious

‘subject but not of that magnitude to

‘be brought in as an Adjournment Mo-
tion. Certain heinous things are alleg-
ed to have happened, but I decided
that it was not reslly the faflure of
the Government of India as such as
the misdoings of certain individuals
who may be employees of the Govern-
ment of India. Therefore I decided
not to admit the Adjournment Motion.
But I felt that the matter ig serious
enough and therefore it should be
raixadlntheﬂouse Therefore 1 de-
cided to admit it under Rule 377. Now
about the absence of the Home Minis-
ter..

sew

AN. HON. MEMBER; He is here..

MR.DMBWMwu
at the time of raising it. This notice
was admitted, I think, a few minutes,
may be 10 or 15 minutes, before 1
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O'closk. And, g3 I said the other day,
we dp make efforts to inform the
Miniaters concerned that this would
be coming.

201 CHAITRA 28,

Sometimes we are able {0 inform
them and they have the facts ready
and come before the House; sometimes
we are not able to inform them be-
cause it is at short notice and, it may
be, they do not have the facts and,
therefore, they cannot come before
the House. But, the watter has been
raised. Any matter that is raised is
on record and it is within the attention
of the House. Therefore, I cannot
Ilame the Home Minister for this be-
cause it is a short notice. But, I would
like to say this that the allegations of
misdeeds are very very serious. In
the first place, it is an outrage against
our women folk in the country and if
all the facts mentioned by Shri Bosu
are corract, they are inhuman, hein-
ous—I do mot know how to describe
it; secondly, these thingg are alleged
to have happened in a very very sen-
sitive part of our ouuntry.

Yesterday, we had an occasion to
discuss in a question gboug the trouble
between Meghalaya and Assam. I had
permitted half an hour for that be-
cause I thought that this House and
the nation ghould gay a little more at-
tention to what is happening in that
part of our country. I did say and I
did remark yesterday, that these may
be straws before the tornado—I am
not very pood in Eaglivh—and what-
ever thaf means, 1 sav these may be
straws before the tornadp ard not the

SHRI INDRAJIT GUPTA (Alipore):
It may Become tornmis later.

MR. DEPUTY-SPRAKER: 1 .hink
the coumtry and the House shoulkd
know what is happening in that area.
We have read in the reports many
times ahont the insurrection belt com-
ing up in that ares, affecting the areas
in Assamn, in Nagaland, in Bangladesh,
in Burma~sg link an inswcrection belt

1898 (SAKA) Matters under

rule 377

that is coming up there, We have read
in papers about certain alieged hap-
penings the Mizo hills, about estab-
lishing a parallel Government even
now, collecting taxes from people and
granting receipts for them-—I am here
talking about the Mizo Hills—and the
Chiet Minister of Miro Hills, I think,
had gone on record, as it appeared
from the papers—the Home Minister
may confirm or deny it—tihat he ex-
pected big trouble in that area very
soon. Things are not settled down in
Nagaland. The President c¢f the Rul-
ing Party of Nagaland had gone on
record, making certain accusations
against the Officer of the Governor
there for having put out inspired re-
ports and all that sorl of things 1
come from that part of the country. I
also know that this kind of dichotomy
is there when some people, who come
from other parts of India, when they
go to that place, think that the people
there are not really human beings and
they can treat them in any manner
they like. It I am to answer the
question as to why these things hap-
pen in Nagaland, in Mizoram and all
those areas, it is because of this kind
of feeling that they feel that people
in other parts of India going the-r
feel, that these people are not human

beings and we can do a thing fa any
manner there and nébhedy would take
notice of this sort of thmg There-
fore, T would urge the Home Ministor
—T1 am happy. he is here pcw, he mav
not have the facts and 1 am not say-
ing that what all Shri Bosu says are
all facts, they may be trus or mey not
be true, but, since the slizgations have
been made and since we are worried
about this part of thiz country and,
if they weant that there showid bhe a
trwe national integration. 1 think the
Government should take this matter
very seriously—to make a thorough
enquiry about this. If the faets ave
not true, then it must be stated that
they are not true; if thev are true. he
should come before the House apd say
that unfortunately these things are
true, and tell us what actioa has been
taken aganinst these particuigy cfficers.
1 think we should leave the matter

20
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SHRI JYOTIRMOY BOSU: A dele-
gation of M.Ps should vigsit these areas.

SHRI H. N. MUKERJEE: Sir, I was
expecting you to give « ruling in
order to remove my misgivings re-
garding the matter that arise out of
the procedure I asked the Chair very
respectively to regulate the discussion
in so far as 377 is concerned. Do I
take 1t that 377 can be used only for
bringing in a matter and keeping it
hanging fire, even for one day. The
way you spoke this news going to that
sensitive part of our country might it-
self create some serious situation. If
am immediate answer from the Gow-
ernment is not forthcoming things be-
come difficult. I therefore want-
ed you to give me and the
House an understanding tat when
such delicate matters are raised
under 377 they would be answered
immediately., I they are kept hang-
ing the entire purpose is lost.

MR. DEPUTY SPEAKER: As the
Minister himself is here he might
hke to say something.

SHR] SHYAMNANDAN MISHRA
(Begusarai): It igs not a question of
this matter having been raised today
on the floor of the House by the
hon'ble Member Mr Bosu. This mat-
ter was first reported in the news-
papers a fey days back and yet the
Governmen‘ thought it fit to allow it
go un-~ceniradicted. Why should the
Government be s0 insentive t{o press
reports in matters like this?

SHRI K. P. UNNIKRISHNAN: (Bad-
agara): Sir, you have better know-
ledge of the local conditions of the
sensitive eastern reginn. But may I
regretfully point out that the obser-
vations which have come from the
Chair today, to my mind and to many
on thig side are rather unfrotunate,
and also it is unoftrunate that rather
widé-sweeping generalisationgs have
been'made fromn the Chair. I would
lixe it to go on record. (Interruptions)
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A number of people from my Stfate
have gone to these areaz and served
there with distinction. They were
immensely liked and praised by the

local people. While we condemn
this incident and want the Home
Minister to take stringent action

against these offenders and book
them, may I add that your generali-
satiang can be used by certain ele-
ments who are entirely hostile tp this
country. (Interruptions)

MR. DEPUTY SPEAKER: I have
given certain expressions and I have
also given certain directions, that the
Home Minister may make a8 thorough
enquiry into it and come before the
House with whatever findings he
has. As he is personally present, if
he wants to say something he can do
so or we close the matter here,

THE MINISTER OF HOME AFF-
AIRS (SHRI UMA SHANKAR DIX-
SHIT): I am not in a position to say
anything more than what I have al-
ready said. 1 have taken your ins-
tructions and 1 will also go into the
record. We shall make enquiries into
the allegations made in this House
and whatever 1 the result the House
will be informed about that, A num-
ber of allegations have been made,
but all of them are not correct.

In the press a number of allegations
are made all of which are not correct.
A statement made in the Houge is a
different matter from newspaper re-
ports.

SHRI JYOTIRMOY BOSU: The
Home Minister ig fully in the know
of things 1 have beep tabling the
call-attention-notice for the last seven
days, a copy of which has been going
to the Home Minister every time. He
is the man who perpetually tellg un-
mixed untruth in this House.

ot wze v wwddy (rfa )
TR A, FE TF ANT  FRAT
) ong e wy v & A
A aft d gz I wR T
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SHRI UMA SHANKAR DIKSHIT:
1 myseli feel unhappy over this, and
we shall have a thorough inquiry and
very etript action will be taken against
apy person found guilty.

SHRI JYOTIRMOY BOSU: This
has become a police raj to rape wo-
mexn and parade nude women among
the public; it is a police raj. He s a
{ascist; this Government is fascist.

MR. DEPUTY-SPEAKER: Mr.
Vaj)payec has given expression to the
feelings of the whole House.

SHRI JYOTIRMOY BOSU: I do
not agree. It is the Government which
is respousible. Shri Vajpayee wav
sy anything he likes.

CHAITRA 28, 1896 (SAKA)

Matters under 206
rule 877

MR. DEPUTY-SPEAKER: I am
very happy with this statement that
the Home Minister himself is very
much agitated about it He has said
that very strict actlion will be taken
against the guilty individuals, and
the fact that the House is agitated,
1 think, will be the best insurance to
the people there that the country
feels for them.

SHRI JYOTIRMOY BOSU: What

about sending a delegation of MPs to
visit that area?

MR. DEPUTY-SPEAKER: 1t is
not called for at this stage.

Under rule 377 there ate twp other
notices, but when I called the Mem-
bers concerned they were not there,
any probably they were also victims
of the same confusion. Now, Shri Shy-
am Sunder Mohapatra,

(1) INSECTS IN A BOTTLE OF LFMON

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): I am grateful to
you for having called me. I want to
bring before the House one very sor-
did fact that is happening in the bot-
tling companmes which are selling cold
drinks toour people, and particularly
the Laimca Co. Here is a Limaca botlle
which contains msects, not one, but
very large ingects and middle-size and
small ones. Probably, millions of our
people, children and women and old
people must have drunk it. I am
bringing this fact to your notice so
that you may kindly sce that there is
some nquiry intg it 1 have also
heard from other places that such
types of bottles are avaiiable not only
in Delh:1 but alsc in other parts of the
country So, let there he an inquiry
to find out what exactly is the condi-
tion 1n which these are prepared, whe-
ther the conditions are hygienic or
unhygienic, so that there will not be
a recurrence of the glucose incident or
the oxygen incident 1 want to place
this bottle on the Table of the House.

MR. DEPUTY-SPEAKER: Only
veiterday or the dav pefore yesterday
we discussed about the drug adulters-
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[Mr. Deputy-Speaker]

tion which had cost the lives of 0
many of our countrymen. The adul-
teyation of drugs and food has become
%0 prevalent in the country that I
think we should take thig matter a
little more seriously. Therefore, I
feel that that bottle may be sent to
the hon. Minister of Health....

SHRI PILOO MODY (Godhra): Do
not wend it to Dr. Karan Singh. He

will drink it:

MR. DEPUTY-SPEAKER: Let him
make a thorough inquiry into this If
there are insects inside the lamca
bottle, how many of our countrymen
are drinking thig adulterated stufl.

13 s,

Let them make an inquiry and then
come before the House with the find-
ing.

SHRI K S CHAVDA (Patan): Co-
ca-cola also

MfRt. DEPUTY-SPEAKER: At the
moment it 19 Limca,

(i) IIT., KHARAGPUR

SHRI SAMAR GUBA (Contai): 1
want to draw your attention under
Rule 377 to a serious condition that
has been created in onhe of our pre-
mier Institutes of Technology, the
1 I T Xharagpur. It is strange that
a genhius has been found in the India
Tobacco Co The Chairmap of India,
Tobacco Co  has been made Chair-
man of the Board of Governors of the
IIT. I do not know what technologi-
cal knowledge he possesses.

AN HON. MEMBERS: He 18 2 mem-
ber of the Board of the Reserve Bank
aleo.

SHRI SAMAR GUHA: I do net
kmow whether he has an emginering
degree or whether he has any experi-
mo! running any engineering ins-

The Kharagpur Technological Ins-
Wute is & premier hutitute of Tech-
nology beparting  higher engineering
odututhn to our students. Tt was

set up by Dr. B. C. Royand Dr, J. €
Ghash., This genius of the Indis To-~
bacco Co. immediately found two
other geniuses in his company--or is
it geniit* I do not know English weill
enough. Another geniug was imme-
diately taken, a retired man, an ex-
ecutive officer on a salary of Rs. 1,800
as the Chiet Personnel Adviser to the
Chairman of the Board of Governors.
In violation of all accepted procedure
of giving appointment, without issu-
ing an advertisement, without consti-
tuting any selection board, without
even approval of the Visitor, the Pre-
sident of India, he appointed that

gentleman,

SHRI PILOO MODY: What is his
name?

SHRI SAMAR GUHA: He appoin-
ted another genileman of India To-
baceo Co.

SHRI PILOO MODY: What is his
name?

SHRI SAMAR GUHA: The first
name 18 Shri A N. Haksar, the second
is Shri A. M. Sharma and the third
neme is Shr1 Barua, as executive off
cer He is also a retired officer {In-

terruptions),

THE MINISTER OF PETROLEUM
AND CHEMICALS (BERK D. K
BOROOAH). He is « Bengali Barua!

SHRY SAMAR GUHA: The third
man is also of the India Tobacoe Go
I do not know what type of technolo-
gical knowledge he has 4evdioped
He has been made the Supreme autho-
ity to go into the uffairy of the Imsti-
tute of Tethnology and suggest chan.
ges in policy maetters and stracturel
changes also in the whole administra-
tion of the TIT

There is a strange report that this
gentleman, the Chairman of Indin
Tobacco Co, inviled the students/
staff to a cocktall party in which he
distributed drinke (hot) to the stu-
dents also.
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SHRI PILOO MODY: What else do
you distribute at g cocktail party?

SHRI SAMAR GUHA: His whole
business was directed against the pre-
sent Director, Shri Basu, and the Re-
gistrar, Shri Sur. His whole plan is
to drive them out. He has already
written a letter to the Minister of
Education, Prof. Nurul Hasan. I have
sent that letter to you. Thig man is
so much of an aspirant that not
only is he satisfled with the Chair-
manship of India Tabacco Co, and
in becoming the Chairman of the
Board of Directors of IIT, but he
now wants to hecome the Chairman
of the Indian Institute of Management
by ousting Shri Ajoy Kumar Mukher-
jee and another gentleman. He has
written a letter to Prof. Nurul Hasan,
a copy of which also T have given to
you, I shall just read one setence
from that letter written to Prof.
Nurul Hasan:

“As very kindly indicated, I
would only be too willing to take
up the responsibility of the Chair-
manship of the Board of Governors
of the Indiy, Institute of Manage-
ment at Barrackpore,”

He is not satisfied with one Chair-
manship and also another Chairman-
ship in the Indiar Institute of Tech-
mology, but now he is aspiring to be-
come the Chairman of the Institute
of Management also. He hag written
a letter as if he is dictating things
to the Minister of Education. He has
suggesteq that there will be four
Deanships and men of his choice will
be there; perhapy they are men
either from the Indian Tobacca Co,
or any liquor company, I do not
know.

Already there iy g journalists’ Awso-~
ciation’s resolution, a copy of which
also 1 have given to you. That reso-
Jutioy, strongly condemns this whole
procedure. They have used the word
“nefarious”. I do not want to repeat
that word. DBut they have beem so
tuch exercised over the whole

CHAITRA 28, 1896 (SAKA)
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matter. This is @ game of intrigue;
a game of collusion. The Institute of
Technology is to be run by a man
who hag no technological knowledge
whatsoever! If thig is a thing which
goes on, what will be the fate of thus
country? What will happen to this
country if the Chairman of the Indian
Tobacco Co., 18 to be in full charge of
running a premier institute of tech-
nology, when the future of the coun-
try lies in technology, the future of
our industries depends on technology
and the future of science depends on
technology?
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Therefore I would request the
Government through you, and the
hon. Minister through you, to come
out with a statement. 1 have given
you the papers. I want to know from
the hon. Minister whether eminent
men like Dr. Triguna Sen or Dr. Gill
of Chandigarh who have the know-
ledge and experience of running en-
gineering institutes and of technology
in thig country, some such men, will
be immediately asked,—whether their
services will be requisitioned—to go
fully into the whole affair of the
Indian Institute of Technology at
Kharagpur. Otherwise, an explosive
situation may develop there. We
cannot blame the students If those
students are dissatisfled, other results
may follow. A chaotic condition like
strikes md ether situations iy
develop which I do mot want, it
being a premier technological imstitute
which wall preduce our future emgi-
neers and technologists.

Therefore, I want the hon. Minister
to come out with a proper statement
over the whole affair. The letters that
have been written indicate that al-
ready certain things have happened
leading to the appointment of this
genius, Mr. A, N. Haksar! What are
those things may alsp be brought to
the notice of this House.

MR. DEPUTY-SPEAKER: ‘These
proceedings and the letter which was
sent to me may be sent to the Min-
ister concerned.
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{Mr. Deputy-Speaker]
{iv) REPORTED PARADING BY POLICE IN

BoMeay OF A HARIIAN YOUTH AFTER
BEING STRIPPED NAKED

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, I have given
notice under rulg 377.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What is the basis on
which you select the notices wunder
rule 3777 A lamca bottle was pro-
duced here. But we have given notices
about the atrocities commitieg on a
Harijan youth who wag stripped nak-
#d and whose face was tarred by the
police before they took him in proces-
sion to the police station in Bombay.

(Interruption).

MR.
Banerjee,

DEPUTY-SPEAKER:. Mr.
kindly sit down. I have
seen your notice. (Imterruption)
Order please. Now, my reactlon to
this was to admit your notice, but you
have to understand that so many
notices have been receiveq ang 8o
we have to choose.

SHRI S. M. BANERJEE: (Kan-
pur): There is a Cal] Attention
Netice also.

MR. DEPUTY-SPEAKER: Kindly
€it down. We have to choose. I am
not bound to give reasons, but the
fact ig that so many times we have
discussed the atrocities on Harijans
not now but very often we have dis-
cussed them. I thought that other
things had precedence. If you ask
me why that bottlte of limca was
allowed and why not this Harijan
question, the Home Ministry de-
mands are coming and we have also
discussed this many times. Ome inci-
dent has happeneq in Bombay; where
as the other thing is a food item which
,our people in general go, buy and
drink; it affects countless number of
people. I thought that this should
e pinpointed and an enquiry should
be made. Anyway, since you have
referred to it, I will allow you to
mention it; you may mention it.
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SHRI KRISHNA CHANDRA HAL-
DER: It is a very serioug thmmg. 1
do not want to repeat. The Harjjans,
Scheduled Castes and Scheduleg Tri-
tes are treated as third class citizens,
not even as second class citizens
The Home Minitser should enquire I
demand immediate suspension of the
Assistant Police Inspector who was
responsible for this horrible incident.

The Home Minister should make 3
statement as early as posaible,

SHRI § M. BANERJEE: I want ‘o
make one submission. This news has
appeared in the Times of India, A
Harijan youth named Kamble was
strippcd naked, and his face was tar-
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red and he was taken ip procession to
the Worli police station last Thursday,
to teach the Dalits in the BDD chawls
a lesson. This is a serious matter. In
the front page of the Times of India,
there is this news also: “Poona:
Four persons were arrested today for
allegedly outraging the modesty of a
14-year-old Harijan girl in Karamolt
village in Poona district last night.
One of them is a primary school tea-
cher.” 'The entire House was concern-
ed at what happened i1p Nagaland and
Mantpur and you also expressed your
sentiments. These things will have
a very bad effect. I would appeal to
the Homg Minister who is sleeping.. .
(Interruptions).

THE MINISTER OF HOME AF-
FATRS (SHRI UMA SHANKAR DIK-
SHIT): 1 am not sleeping.

~ e el

SHRI C. M STEPHEN (Muvattupu-
zha): Anything can be said here by
anybody. He is overdoing it. He says
that the Home Minister is sleeping
here. Can anything like that be
said here?

MR DEPUTY-SPEAKER: It is not
proper We ghould be more courteous
to each other,

SHRI C. M. STEPHEN: He was out
of hig senses; that is why he says he
is sleeping. Why should he say this
in the morming? I can understand. if
this has happened m the evening. (in-
terruptions),

SHRI S, M BANERJEE: May 1
assure hon, Mr. Siephen that I have
got more regard for the Home Minis-
ter, than he has

SHRI C M STEPHEN: It is not a
question of regard It is a question of
healthy behaviour, how to talk and
how remarks suould be made o any
matter. It is a matter of concern to
others alsp. (Interruptions).

1898 (SAKA) Power failure in
the Northern
region (CA)

Thig shows, he is not concerned about

thig issue. He is concerned about
something else.
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SHRI S. M, BANERJEE: Sir, I feel
sorry if I had injured his feelings.
But, the question 1s. I do expect that
he will keep hig eyes open The ques-
tion is, he should make a statement
and allay the fears in the munds of
Harnans,

1316 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MAJOR POWER FAILURE IN THE
NORTHERN REGION

SHRI M C DAGA (Pali): Sir, I
call the attention of the Minister of
Irrigation and Power to the following
matter of urgent public importance
and request that he may make a state-
ment thereon:

‘Reported major power failure in
the northern region of the country.’

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
Before I make the statement, may I
briefly refer to some of the remarks
that were made this morning, if you
will allow me? Firstly you were good
enough to observe that I am always
very particular about my respect to
the House and then you mentioned
that it would be better if we listen
to our loudspeakers in the rooms I
may, on a poiny of information, men-
tion that all of us do not have loud-
speakers in our rooms. In fact, most
of us do not have I, Sir, through
your good offices. we could get loud-
speakers 1mn our rooms, it will greatly
facilitate our work. Secondly, you
were pood enough to say that it would
be good ,if we come early to Parlia-
ment House I was, in fact, here since

10 A». this morning and 1 arrived
here at about one minute to twelve
Normally if questions had continued
business would have been smooth.
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From my room, it takes gbout 4 minu-
tes to come here. Even if I hagd loud-
speaker in my room, I would not have
known that the business had collaps-
ed,

MR, DEPUTY-SPEAKER: It did not
collapse. It went off at great speed.

SHRI K, C. PANT: But, it ended
before. Some of our rooms are very
far away and even if I walk fast{
am a fast walker in the Cabinet—it
would take me normally 4 minutes to
come here. The third point 1s as you
yoursel{ mentioned, I was in touch
with the Punjab Government and till
now, 1 was trying to get as many
facts a3 I could. This is all I want to
£3y. t

A double-circuit 220 KV transmis-
sion line exists between Bhakra-
Nangal and Delhi. This line normally
carrieg about 300 MW of power of
which 80 MW is available to Delhi,
20 MW to Punjab and the rest to
Haryana and Chandigarh On the 16th
April, 1874, at 0215 hours, one of the
angle towers of this line fell as a re-
sulf of two legs being cut near the
ground level. According to the Pun-
jab Government, this act of sabotage
18 suspected to be related to a strike
by some of the emplovees of the
Punjab State Electricity Board As a
result of this Act .the power supply
to Delhi, as well as to Haryana and
Chandigarh, has beep interrupted. It
hag been possible to make alternate
arrangements for supplying some
power to Haryana and Chandigarh
from the Bhakra system through other
transmission Iinks which exist in the
area and thus maintain supply to es-
sential services The quantum of
power supply is, however substan-
tially less than the normal supply.

The supply of power as a conse-
quence of the feeling of this line has
been reduced only in the States of
Haryana and the Union Territories of
Delhi and Chandigarh. In Delhi, the
generation was 200 MW on I7th April
1874, since one set of 62.5 MW of the
IP. Btation had been on forced out-

-age due to super heater tube leakage
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the Northern
region (C4)
since 14th April 1974. In addition, &
super-heater tube leakage on the 16th
April atternoon has caused shut-down
of the 100 MW unit of Badarpur sta-
tion. The 62.5 MW set at the LP.
Station is expected to be commission-
ed today itself. The Badarpupr station
is also expected to come back to-day.

Delhi had to resort to load shedding
as a result of the shortage of about
30—35 MW during normal times, and
60—65 MW at the peak load time.
This was despite U.P, giving assistance
of 20 MW to Delhi It is hoped that
normal supplies will be restored to
Delhi later in the afternoon today.

Haryana would receive some relief
with the 62.5 MW set ip the LP, Sta-
tion of Delhi and the Badarpur unit
coming back. However, significant
mmprovement will only take place
when the 220 KV transmiseion line is
restored. The situstion in Chandi-
garh can only improve with the resto-
ration of the 220 KV transmission line,

Senior engineers of the Bhakra
Management Board. Haryana State
Electricity Board and the Punjab
State Electricity Board are at the site
and the work 1s going on round the
clock for erection of the angle towe:
after repairs and restoring the hine
It 18 expectedq that line would be
energised on the 28th of April, 1074

While the feeling of the angle towe:
did not by itself affect power rupplt
in Punjab, there have been reports of
interference with a number of trans-
mission hines in the State and then
being put out of action through acts
of sabotage resulting in disruption of
power supply to agriculture and in-
dustry Water supply in some urban
areas has also been affected,
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The Punjab Government have tak-
en all necessary steps for the protec-
tion of the transmission lines and sub-
stations against sabotage.  Patrolling
has been intensified and the cooper«-
tion of villagers has heen enlisted t»
help in watrhing the safety of tne
power transmission system,

I am sure all sectiong of the House
will join me in condemning these acts
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of sebetage. Buch antinational acti-
vithes resuld in considereble disloca-
tion of normal economic setivity over
large areas and cause unnecesssry
suffering to the common man,
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the Northern 218
region (CA)
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MR. DEPUTY-SPEAKER: I really
do not see where the relevance is,

SHRIM C, DAGA: 1 am explaining
how this position has come about, I
am not confining myself to the failure
at present. May be, it is not relevant
to today’s motion I am putting the
question. Before that I am giving the
background

¥ 7 & e 1 tifefed Qe
F WA o TT0E ¥ AG TG
T €1 FEIYT 9AT AT T T WA
fag v adAgm &1 WM EF X
¥ fag &1 faarme & 7 o A
J g faqfosy & fmd gffeae ¥
Fare w1€ qerr forar & 7

& ag wam Iwar g s dww
wghd @2 ¥ wiw fa A oW
1 ET LT AT F T A E 7
& w7 & f5 3 orifen fiofres ey
Wil | A Wy ady ey oy 7 ware ey
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AT & I¥ AN WY LATHT IAW AV
T A 2w gforr whme
qor & fasreft ) gorf & 0 ¥ faw—
ary fogr wr @ @ X gnwr g R
g Rfa Pt oaz & o7 o e wifey
f faeret #r @ av g o A
EATAT 754 7 qF |

MR DEPUTY-SPEAKER. He
should ask the question now

SHRI M C DAGA Even when a
point 15 raised under rule 377, the
member 13 given some time to explain
the point Foi; the Calling Attention
a Member 1= given ten minutes I
have not completed my question and
I am being disturbed every one minute
I should not be disturbed ke that
It 15 difficalt to put a straight ques-
tion

MR DEPUTY-SPEAKER You aie
giving facts yhich have no relevance
to this discussion

SHRI MUKHTIAR SINGH MALIK
(Rohtak) $Si1, you are not here to
teach him Let him explain it m his
own way

ot q® wx e FAT SP0F
AT frgr @ 7 3w F faww wrd
¥ e T AT 27 T 9T 1o
"7 17 707 F1EE AT AT 18 7T
T af R w 3T A & froee
forar wor & g T T RS QAT
FAE R gfyrpz AT AN
& AW X ° arra FEr § fr eifar-
W AT 7 T FIH AW D T
aEfaTr 4wz oW 1w 3 0 I\
o ¥ 7 cfrom wE R ORI
w8

“According to a spoke.man there
was considerable jesentment among
the power cmployees and engineers
sgaingt interference by the offi-
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cials and bureaucrats in the work-
ing of the power house. These
officials issued orders for the main.
tenance of the power house without
any basic knowlegde of the work.
They also prepared plans and de-
signs without any consultation with
the competent staff. Political patro-
nage has made a mess of the working
of most of the power houses "

HT A CAfRfE O & wer 9w
i F Jyrdy grer 7 § AR A
rfafmas i spvdor & s T
wrsr § 1w Afafor w s w@
AT A E? e wr g 8 0

w Iv g a7 w3za fr fed
¥ T a ¥ feaft aar rgaged?
fradY are fawr of 7 g7y Ferar
I FY AP AT 7 Fow Ay 40
"TFIT 98 w1 § =R 971 /v gy,
e A T (Sawm) F fae
FY a1 BT 1 7T WY famAy & v
so #arv feae faal oo owod
e FATarTA AR | 79
foreitare faselt w19 AR we w9
Rad ¥ ¢ * oW awfrd 7 am
TQ & A P45 Wt w7 T frad oy
FEWAT WY Hfzw o7 T FEar SOOTA
2 7 wr AT WAt o % for omw
T iz oY g #1 TerET F
T AT ? Arwe A% gaEy @ 7

fer oo frafen ¥aq v & 7
AT WS AT A W B
T8 g fyafer god s g 1w
O AT A7 W AT F ) RFT TR 7
T41, FAF O A AT ML AT T
TE WE AF A 7 zoasfwa @
fraf § ° 25 Tz 1 IR AT A
T TR AT X Gy § 7
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SHRI K. C, PANT: The questions
that the hon. Member hag raised are
wide-ranging. I do not mind taking
them one by one and answer them.
It will take a bit of time.

The first point that he raised was
about the Badarpur Power Station
and how this affected the power
situation in Delhi. As the Heuse
knows, the Badarpur power has been
going to U.P. 100 MW power umt
and, except that. at one stage
0.2 million units was going to Punjab
and 0.2 million units to Haryana, But
lately, only 0.2 million units is going
to Haryana and the rest is going to
U.P. This has not really affected
the power situation either in Delhi
or in Punjab, only {0 a very marginal
extent in Haryana,

The other point that he mentioned
was as to how many timeg there
should be repeated break-downs
this three-montha old plant This is
a new plant and, becauge this is a
new plant, there have been certain
teething troubles also. I went into
it in some detail with technical
people The maih reason is that the
quality of coal supplied, the thermal
value of it, hag varied with the result
that sometimes the temperature has
been very high inside the furnace.
This has led to the leakage to some
of the super heater boiler tubes. All
I can tell my hon friend is that while
there were three break-downs in
February and one in the beginning
of March, this is the next break-down
in the middle of April The frequency
is, certainly, going dokn. But we
are trying to see, that is, the local
management and the engineers, that
the temperature ig properly con-
trolled, To some extent they can
do it As regards the variation in
the quality of coal, it is difficult for
them to control.

Another question that he raised was
about the break-down in power
supply in Delhi. Since I have been
here in this Ministry, this is the first
occasion when there hag been a
partial shedding of power: and all
these monthg T do not Tecall any
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eother occazion when there had beem
shedding of power.

The next question was about the
hartal by the Punjab Electricity
Board workers, whether we had
called them here, The simple point
is that they are the employees of the
Punjab Government and they have
to negotiate with the Punjab Govern-
ment, and it is for the Punjab
Government and themselves to settle
this matter. We really do not come
into this question except to the extent
that there 13 a Wage Guidelines
Committee which recommended
certain interim relief, which was
called at the Central level Except
to that extent, the rest is really
between the State Government and
its employees Even the recommen-~
dations of thiz Committee are not
mandatory, they are recommendatory
by their very nature.

Then he asked whether cases had
been registered or not. Cases have
been registered by the Punjab Gov-
ernment and rightly =o. About
arrests, I have been informed that the
Punjab Government hag certain leads
and in cooperation and coordination
with theg Haryana Government, is
following up these leads and hopes
to make certain arrests soon.
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Then he asked why this sabotage
took place. He has gaid that, perhaps,
it 13 because the technicians do not get
enough of an opportunity. I have
great respect of Mr. Daga and I am
surprised, I am amazed, that he should

be asking for reasons for sabotage
taking place It is an amazing state-
‘ment. Instead of condemning out-

right, instead of condemning strongly,
this kind of anti-national activity, to
try to find even the remotest occasion
for it by talking about technicians in
this context is, I think, very very
unfair to the people who have suffered
because of this kind of sabotage. I
would only say that, if there were
enemy agents who had been sent into
the country to disrupt our power lines,
this is the kind of thing they would
have done. Therefore, it is this kind
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of condemnation coming from this

House which i3 needed at this time

and not seeking justifications for this

kind of sabotage.

As for priorities and rationing of
power when it 1s in short supply,
these are matters we have gone into;
we have written to the States and we
are reviewing this matter constantly
so that we can curb unnecessary con-
sumption of power when 1t 18 m short
supply, and we give to those industries
which are prionity industries priority
treatment 1 the supply of power.

SHR! DHAMANKAR (Bhiwandi):
It 1s vary gratifying to note from the
statement of the hon. Minister that
Government has taken very urgent
steps to rectify the mistake in Badar-
pur power station and the sabotage
and xmg of the tower between
Bhakra-Nangal and Haryana It is
very disiressing to find that, when the
country 1s passing through serious
shortages, there arc people in this
countty who indulge in sabolage and
distupt the hife of peace-loving citizens
of this countiy The power shortage
not only disrupts industry but even
the normal hife of people is disrupted.
Power fuilures have become a routine:
we find that there have been power
fatlures all over the country; not only
in the northern region, in Gujarat
Maharashtra and Tamil Nadu, since
the last two or three years, there have
been muany occasions of power farlures
which have caused losses to the extent
of erorcs of rupees to industry and
agriculture also. From that point of
view, it ig very necessary to see that
there are no power failures and the
working is very efficient. I do not
know whether these regional grids:
five regional grids, have been formed
and the Regional Electricity Boards
have been set up. 1 do not know
whether the functioning of these
Boards is efficient and whether there
js any co-ordination hetween these
Boards.

1 would like to pose some four
guestions to the Minister and I would
like to know specific answers,
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My first question is: is it because
the inefficient and unsatisfactory func-
tioning of the Northern Region Elec-
tricity Board that has caused all these
faillures and shortages in power
supply?

(2) Will the Minister explain whe-
ther labour involvement in generating
power and distribution centres will
be considered by the Government?
Just how he said that there was a
sabotage and they have resorted to
sabotage at various places not only
on towers but also on transmission
lines. If labour is dissatisfied, these
things are bound to happen and there
are people to encourage these pepole
to take to sabotage and create disrup-
tion in th entire country. 1 would like
to know whether the Government will
think of formulating a general policy
of involvement of labour in all these
power plants, both in the generation
and distiibution centres.

(3) What will be the long-term and
short-term measures to alleviate this
recurring problem of power shortages
and power failures?
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(4) How is the Minister going to
consider, to reduce the transmission
Tass of 18 per cent? Dogg he intend to
take to decentralised small power
houses which will have lesser length
of cables and which will minimise the
transmission loss

With these few words I would like
to know what steps the Government
are intending to take

SHRI K C PANT: There was power
shartage in various parts of the coun-
trv upto June last vear. Then with
the monsoon coming, the situation
materially improved except in certain
areas and twn of the important areas
were UP whers the Rihand dam did
not ret the water expected and Shara-
vati where also water did not collect
sufficiently in the encloseq lake, This
was the nosition in June or July 1973
and gradually then over the vear we
found that after the month of Novem-
ber rvoughlv, the situation started
retting more aerious in many areas in
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the country and with the irngation
demands for Rabj the gituation became
qute critical in two of the areas
although in some of the other States
the position was comfortable or there
was & marginal surplus. So. the picture
18 different in different parts of the
countiy and I have indicated the posi-
tion that s likely to prevail in the
different States, Elsewhere I have
done 1t on another occasion giving the
nameg of Stateg which are likely to
be 1n a comfortable position and those
States which are likely to be short of
power,

As far as the regional grids are
concerned, there are five regions, The
Southern Grid 1s functioning fairly
well. In the north, I would not agree
that the shortage has becn caused by
malfunctioning of the regwonal gnd
because, as a matter of fact, wherever
shortages have taken place, those
States themselves; have helped to a
very laige extent by transmitting
power to their neighbouring States.. .
(Interruptions) There is co-ordination
between the State Electricity Boards
and the Centre It 1s not a question of
formal co-ordination only, but there
is actual, practical co-ordination and
we have found that wherever there
was some difficulty, we have called the
other Stat(s and they have talked to
each other. The important thing is
that there hag been a willingness to
help and this willingness to help has
bee;, reflected sometimes in States
even curtailing some of their require-
ments to help the neighbouring State.
For instance, UP gave something to
Delhi yesterday. This has been going
on for the last few months and all the
States have been co-operating with
each other in thig matter, So, I have
no complaint at all on that account

About the short-term and long-term
measures, long-term, of course, we
are trying to gee that the Fifth Plan
targets are achieved and we are
making arrangements and we are
gearing ourselves to see that this is
done of course, with the co-operation
of the States because States do actually
put up most of the projects. There
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are various gteps which we are taking
all of which will take a preity long
time t0 pe outlined here, 'Lhat 1s the
long term peispective. As for the
shoit term perspective, we are 1iryng
to advance 1o the extent possible com-
lection of the projects, to make use of
the capacity aiready established, etc.
and this 1s the best way and the only
way, I think, to quickly increase the
avallability of power. With regard to
the other point ‘mentioned regarding
transiwsion losses, 1 may submit, the
Ruial Elecirification Curporation has
taken up ceitain schemes to improve
matters to cut down transmission
losses and 1 think there are about 22
schemes, Some of them involve instal-
lation of eapacitors, more of sub-
stations and so on, Industiy and agri-
culture have also to cooperate in this
matter and we do discusg with States
and see what should be done. I myself
have had several discussion with
industrialists who have come to see
me to see that we set up more capa-
citors, we iry to cut down transmission
losses and so on and thig has met with
somg response, I should say, Regard-
ing the question of labour involve-
ment, as a matter of principle also,
we are sympathetic towards labour
and we ale wishing to have labour
involvement and that is always
attempted 1n the public sector. It is
difticult to answer the other question
which he rarred  He said, if the labour
1 dusatisfied sabotage will take place,
1 am 1eally surprise,
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SHRI DHAMANKAR: There are
people who ate encouaging the labour
to take to sabotage. That 1s what I
said

SHRI K C PANT. What I like is a
categorical, unqualified, strong con-
demnation hy the House of sabotage
activitics  If there is any attempt to
make a scapegoat of anybody or to
offer some explanation, I think that is
a misplaced attempt and we should

condemn cuch activities. We are
always for legitimate tiade unjon
activities to be encouraged, But

among trade unionists themselves, 1
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am quite certain, they themselves
rightly condemn and come out strongly
against such kinds of sabotage acti-
vities... This condemnation would
have a healthy effect.

SHRI NAWAL KISHORE SHARMA
(Dausa): It is most unfortunate that
some of them are not coming out with
such g kind of attitude.

SHRI S. M. BANERJEE (Kanpur):
We do not support sabotage; we are
against it.

SHRI K. C. PANT: We have to
isolate the saboteurs; we are not inte-
rested in allowing the saboteurs to
escape beneath a cloak of trade union
activity and all that. I don't think
anybody in this House or any trade
union leader would be interested in
providing any cloak of trade union
activity to any saboteurs. All of us
have to see to it that they are isolated,
they are dealt with severely, sternly,
and punished and also we have to gee
that a necessary chimate is created in
this country whereby everybody
knows that no one in this country
would allow this kind of a thing to
happen. Angd if it does happen, any
person who indulges in such things,
who 1s guilty of it, will be regarded as
the enemy of the people. Therefore,
Sir, this is the kind of a climate which
we have to create,

Wt A s (9)
Sursae oY,  qw F Mredr ey faorelt
ol FE & oo WA A A
g g & " ¥ guwr g AT AR
A T ® &1 og a9 < Sy
g fefawcht A &0 o ofa ), dfew
w gw faa sy rdwm R
wifefedtad ¥ 30 gare  whnfai
T gEAw ¥ awg & o, g,
fearest sqw, <vdne WX A @
feesly & S fawreft #Y sfomg do1 &
af § ouwhad Sty g fear
WY | %W FEey § welt Y ¥ avww
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TN YS wanw fer § e
TF ARG HARH g Tar
Wi &=, die-sre o fs oY fisar
T E | A-RT FTARGT g e
T s Y AT R uwaw § B
AE-FY ¥ Wex HT TRAWTH FT F IRy
urE ¥ WEA 30 g geATiE 9%
9w FE N wfws § o s
oY W e, faerEd W
W o Sraa A AT ST ae A
w® & 39 % faars ff oft ag § Ny
R FEY qg WX W qWm Ny
WEN WE § AW @ gl
g 1 Wfew w gar v & fed
Fe Al & 9w ot g R
TEA AAA G EW AYE W 9
qaT W § 1 W wrad qar agf
goar & fewd deere A, g
IR AT & qA AWgd S W IRy
ey # Fiferwr &y o wwaT B ae
I F faars ger w3 #r fifoe
fom warE &7 gvdT wrf o g #%
gFar SR & At owEE #Y fae
g ®¢ wwar § ) wfex @t g
71 7 owg A § R oo aad W oft
it o geaw gt 41, s
ggaw g ot AR s e
AR & 917 AT EF g1 T 9y o
affr Im s T wr g1 ! QR
wa fagq A ¥ oF faA A I
qEqE  FE AT W 10 P AR
X wwg g o Afew @
AT & AN, IV & aga ¥ Rl &
graet #7 faq qar s og T
Y AT g WY I A | qeet 0@
@t Nifaw @ ot s A doy w7
vafigfad) @ qrarfe feter &, fom
F Ay e fag § =94
farets wrodr gver gfage ey w0
w sifer W afe W W@
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i ! hal/ SR |

o¥ Yy aT o wie oy § odfRefedr
ad wigar ¥ e 1, Tg AR

X A AR ® om W o9 ¥
dw o | AT AR WA
rA Tl A R BT o1
WY v wwes o e
o 7R N afew & o g
¥ ®, 30 FIX QEATEY A OF A9
Wy oww faar wE gEaw A
o g o aff a@a argw
AT FEAH  OHW | I§ X A™
gr g%

ANy dw w fF et
fady &%  AETERE A AT Y,
o X ¥z frar 30 wAr TRy
feefts T & fom A 3w & fawelY
wegy w5 AfE 11 Ter Prem
et ¥ wa FHfaEr #Y ag 30
o N wefm s |, wAfe
agEaT  1-10-1973 ¥ ] AF
fomr Wik doma o faeE A A
woft @ T R s & A
7| oamy B T 20 o
g fegm omd iR WY ST e
FLG & I 7 & F 50 oA
seafar = sWmA fear sy
I AW FAEI 9T HA St X %D
W wErl YW ¥4 gTE
NamD e a8 &
& oy g v o o Y At &
st SRET w1 W St wawee R,
wifaw w7 Ard aww A ww A
Fgdi widia W7 o nAsifude I
méz afww awH T fembw
1 § 30 ww wwlo agEe 3
¥ fagaw & T wOFT *T TN
t? W oW Al T ey we W
rEx rwrfew A ¥ § 1w
aur wifes e &t wd fag
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aifer a7 fs ag & w7 fs 2w
W wron A gE Y& A wgw
fr reem wr g€ oYR 9w oY mivt
Fa¥ g Twaga § ! Wy
AT § FF FLAHRT  F AT AR
& a2 Tw o A€ w Az
e & ? fascft st e A Emar
we g, sy W1 o9 fed
®q ¥ Awfaa &, Suy gy awd o
gAfEr st ¥ F w3 &Y
FALH AR FT T & ? oW
AT 77 & fAm g oafagfady
AE A FE T oAEA AT A
T AAW AT 9K g WAAT ST
FHaIfvar ¥ faare o st
1€ %, 39 F AaEe fawonw,  zed
aiEw § e ow fear wan
I AT W AT T FEAT G aely
wrf gear faww @Far 1 W
FWAEr #gN & s AET wom ( f
AT-ET FTANAT  AGS  FAT A6
T3 FTEET SR T FY wifgw
LA T - -

it g ag 1 fr g awe
fau- @, mgart 7 wmamfwnd 5
ZTTHE A AW " fawA S wi §
Hfr nafnm T4y w1 am faad
AR FTE A ¥ o E wre §
st TEAr 3 e avferzen ot afer
M TR AW AN HEAFE WR
T TEAT WA T —AaN,
o, T g3, feedl, gdme—-
agray off gepIr A7 oAb gmr g,
IT W AAEs ¥ weEe agy el
qr fraft mameT fawdt @Ay
W R YW AITET T HEAT Y
¥} IOHRATY 17 v IR?

SHRI K C PANT: Bir, I would be
,very happy 1f Shastryi could persuade
those who ure going on strike to spare
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hospitals and nursing homes for which
he naturally hag some sympathy. I
think these egssential serviceg should
be spared under any circumstances. If
he could exercise hig good officeg in
the matter that would certainly help
the Punjab Government.

1 have already briefly mentioned the
reason for the strike. I said the
Guidelines Committee had recom-
mended interim relief of Rs. 30/-.
Some of the State have given this
interim relief while some otherg have
not given it. I met the other day
Haryana Chief Minister angq asked him
about it. He told me that he had given
Rs. 30/- to his employecs only a short
while ago and as such, he could not
give them another Rs, 30/-. This is a
matter which each State has to consi-
der in the light of its wage structure
in the State. I have not talked 10 all
the States but with a few States I
talked to each one of them looked on
this question from the point of view
of their own wage structure within
the State for all categories of
employees.

sttt wreat: 3 ZIT L

FITTHAZ T AT 7T IT AT 1
14 hrs,

SHRI K C. PANT: The Punjab Gov-
ernment has taken certain steps and
has tried to deal with this They are
the best to deal with thig matter. They
did not seek our advice. We are not
required to advise the State Govern-
ment in this matter. It 1s a matter
between them ang their employees.
This is a matter which they will have
to deal with. Shastriji said that 1
should invite them to find some way

out, Reasonableness should be on the
part of all. 1 am sure that he would
agree that reasonableness can be

hoped from all if they are advised
properly. His gdvice probably is
likely to count in certain quarters
more than mine. Whether they are
traders or they are certain political
elements or whether it be anybody
else, anyone indulging in activities of
sabotage of thig kind has to be con-
demned. The maximum which Shri
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Shastriji was prepared to go to was
that he would not support the gabot-
age. He only said ‘Ham samarthan
nahin karenge’. As I said earlier, I
had hoped that he would come out in
strong condemnation of gabotage and
that he would condemn those who had
induiged in this sabotage. I wonld
expect nothing less from him. After
all. he is a very senior Member here
and we all look up to him, Here is a
case when strong voice from him will
do a lot of good, and even after I ait
down, I expect him to get up and say
that be condemns anybody who has
indulged in this sabotage. This is the
kind of thing which will have a heavy
impact and not just saying that he
docs not support sabotage. I would
never dream of accusing Shastriji of
supporting sabotage. But I would
expect hrm to condemn it, and this is
the minimum that is required in this
situation He sghould not twist it to
say that I am using sabotage as a
weapon against the workers, I am
not; T want to isolate the saboteurs.
Fie should not accuse the workers...

SHRI RAMAVATAR SHASTRI:
Who are the saboteurs?

SHRI K. C PANT: I am only trying
10 isolate the saboteurs. He has tried
to confuse the issue so that all workers
are condemned for sabotage. I would
request him not to condemn all the
workers. He should condemn only
the saboteurg but condemn them
strongly. 1 have great faith in the
workers of this country, and I have
great faith that they will see through
any attempt which is made to confuse
them, and any attempt to mix up the
saboteurg and the workers so that the
saboteurs cannot be isolated is bound
to fail.

SHRI RAMAVATAR SHASTRIL
Who are thoge gaboteurs? He did not
mention their names. This way he
wants to condemn the entire working
class of 30 000.

st aferere fuy wive : Frcdt
=fyw7 aw, mE aww A R fe
A W AT FCAN g WA
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AT AW WA ®T N WA

g arswa & Hferd & v
ey WerHfaw A
He has begun to appeal to the beiter
gentiments of the Members of the
House.

g $rx & & ag A W oI

g WA 1| 9T % FA owm
agr wEm | WwEd Y gl S
gWlT T oW SN A

AT WE A AVET gt Faafea
F fomd F 007 grww A v B
gftar ggft 7 ¥ v mpr dm
R Or A ¥ oA ¥ Ad
mrAr f& AWAR 7AW A6 7F a7
T wvdr & fmoAdr

wr gt # fe odeewy SEamT
/T | WH VIO AT TAE T AR
¥ gvEre w1 Y an abw
TSI FT A AP W v o @
1A amafR i T w-
g v AR 7AW AT 1IN
¢ A a faew rawrcatma
TAAT AFAA T AT FHC A TR
fo samafaragr ¥ @ @ 31 I
ghayonr o ¥ aewafET:
¥ 39 & wRT Y OfwEAT R FIT
CLLA i S i ol (e
w7 At wrwr wN ¥ O oAd
e s B S L i i Tl i
daff At gArdy WA R T ¥
MY THAEF FARWwEMI §)
Mg AR FIAY {AAZ T B

a1y ghrar amde afrar 77 w9,
wTq WA AT Y, I A AN I )

AT AL FLAE AT AR | TF
Damgr A § e &Derar 3wy
Tt qwToFrIr ¥, W AT WY
w7 FH g ) AfeT g dwgTew
Wit Wz wIA w9 AW A g
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AT wIR FT WTA wforor & ?
A FTETY MY gET 99

A g dAr ANy AT ¥ owma { Wy
Mar | A ar FElEade 99
s #y gaferm W H  fefeew
WAT & q7 AR ET TH AR A
glioron =1 s fafreeg AT 2
fr chreftfady A8 % aawrfray wy
ArT e w1 wvs e T Ay
ST A qg AT R R AT T
T 2 mif fifom ¥ oz Sy A
I AT AV 07 THATC FETERT
97 AM ¥ 37 % 1145 % O
AT ogTAr @ o3af fgwegm #1
TIFAT G2 F T3 AT AL gy LT
ay #iArE, FfF AR drem ®
¥ xer g & w7 13 wefedt w1
AT ATA, AEHIT K AT TIAT ¥
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SHRI K. C, PANT; I was not making
the point that the power situation was
easy. ] know it is gifficult, and we
have often discussed it in the House.
So, there was no question of finding
an alibi for that. The only point was
that once the power situation is known
to be so difficult and the agriculturists
and workers are both dependent en
power today to’ a much larger extent
than previously—even agriculture is
very much more dependent on power
—acts of sabotage of this kind are. as
1 said, anti-national and anti-people.
That was the point I was making.
terruptions),

I am surprise that some Members
feel uncomfortable when 1 talk of
condemning sabotage. Why should
they feel uncomfortable and this kind
of discomfort? It doea not display a
very healthy attitude towards sabot-
age.

Sir, I know and agree with Mr.
Malik that there has been difficulty in
Haryana, poth in industry and agri-
culture, because of want of power.

AN HON. MEMBER: Punjab?

SHRI K. C. PANT: Also in Punjab.
But what I was saying was that—
whether it is Punjab or Haryana or
Uttar Pradesh to which Shri Malik
referred—we have tried in the last few
'‘months, and al] the Stateg had tried
to co-operate in trying to help each
other. Therefore. we have bheen able
to minimise the distress to the extent
possible. This two-way traffic of
power has, I think, definitely helped
the situation. I admit that the situa-
tion is difficult. It is not difficult in
Himachal Pradesh and Jammu and
Kachmir to which my friend referred
There it is easy. In Rajasthan it is
easy. at Jeast much easier than in the
other States. But it js difficult in
Uttar Pradesh, Haryana and Punjab,
in that order. :
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o} warwrer wq:  (afawvwn) <o
o g d

SHRI K. C. PANT: Rajasthan is
marginally surplus. I have gone into
the reasons for the breakdown. I do
not want to repeat them. So far as
the ligitimate trade union activities
are concerned, and strikes are concer-
ned, the need for negotiation is there.
There cannot be two opinions on it,
and this is a matter between the
State Governments and their employe-
es in this case (Interruptions).

SHRI 8. M. BANERJEE: During Dr.
K. L. Rao's time, a meeting of repre-
sentatives of employees all over India
was called. I mentioned that those de-
cisiong should be implemented. You
can do it.

SHRI K C. PANT: You were ot
here when 1 went into the background
of the agitation and explaineq exactly
how the guidelines commiitee had re-
commended an iterim relief and how
some of the States have implemented
it and some have not implemented it
and the State Chief Mmisters have
given a reply I have gone into it;
he was not here at that time.

About the question of having a new
Minisiry at the Centre, it is far be-
vond thig question But if the sug-
gestion is that there should be no
Power Ministry in the States ang only
the Centre should deal with the ques-
tion of power, that is a wide-ranging
suggestion. But if that is the sugges-
tion, I would like to take note of it
at any rate I do not know whether
he has consulted Shri Vajpayee for
making that suggestion.

It would be far-reaching in its im-
plications. So far as stand by arran-
gements in the case of breakdowns
are concerned, I would assure him
that the best standby arrangement is
to have stronger grids within the re-
gions so that one power station or one
State can help the other in the case
of break-downs which to taxe place
from time to time.

SHRI BIRENDER SINGH RAO
(Mahendragarh): The Minister's state~
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ment unfortunately has not touched the
real problem. Strikes and breakdowns
in power are becoming a daily feature.
Punjab is the wrost. The present
trouble started from Punjab. Agricul-
ture, industry and all essential services
and the normal life of the people had
been disruped. This is the thirq day
of the strike, Hon, Minister hag not
mentioned but even Himachal Pradesh
has been affected just 1like Delhi,
Haryana and Chandigarh.

238

But the strangest fealure of the
whole thing is that Punjab has bene-
fited at the cost of Haryana because
of the falling of this tower and the
transmission lines and because of the
strike. There seems to be a clever
sdheme even in the madness of the
strikers to fell this tower with a view
to benefit Punjab at the cost of other
States. Would the Minister throw
some light on this?

St wAnw $qT [qTIET AT
Frmarad QuAr T T R

ot aty fag ax  fafrer amw
¥7 or At = frdva &
F oafifez @rver & 0

Haryana was already short of power
to the extent of 40 per cent of its
needs. It was consuming 21 lakh units
less daily and wi‘h the present break-
down for the last few days Haryana
is drawing only 22 lakh units as against
an allocation of 31 lakhp units where-
as Punjab has been drawing during
these days 45 lakh units every day as
against its share of 37 units.

ST oA WYT  aTAIE R
A A8 ¥ ferd wRt A AR §
waE A YT Wy ¥ Ay )

SHRI BIRENDER SINGH RAO: Are
you the Minister? You qo not even
know that the Pumjab Electricity
Board is situated in Patiala. Punjab
engineers are looking after the trans-
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mission lines which all pass through
Punjab tarritory. They are also look-
ing after the power houses and als¢
holding important positions i, the
Bhakra management board. If that
is the case, would it not be right to
prevent this continuing loss to Har-
yvana to have separate lines for Har-
yana to be looked after by Haryana
staff inside Punjab territory so that
Haryana does not suffer indefinitely.
I think the real problem is the in-
efficiency of the electrici‘y boards; and
the wrost of it all seemg to be the
Punjab State Electricity Board. Does
the hon Minister know that the Chair-
man of the Punjab Electricity Board
is an engineer who has the worst ve-
cord of service? Before him, there
was an engineer He was shunt-
him. Hhis house was raided and
there were agitations amongst engi~
neers on that account Would the
hon Minister tell us whether he ever
cared to go into this thing or whether
it was because Punjab Government
wanted to bring in somebody who
could be depended upon more to collect
money for the politicians there, that
this new Chairman was brought in?
I know some of the Members also in
the Punjab State Electricity Board
One of them is an ex-clerk of the
Congres Committee of Punjab He
knows nothing about elecrticity It is
this political patronage which is res-
pongible for the mesg in Electricity
Board. Is there any screening of the
record of Chairma, and Members be-
fore appointment? (Interruptions).
cord of service?

He knows about political power,
but not electric power. All these
things require a through proble 1
think it was an unfortunate decision,
when Government of India decided
to set up these electricity boards. I
was Irrigation and Power Minister in
those days and resisted the formation
of a Board in Punjab But the Gov-
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ernment of India forced us to fix up
a retiring I1.C.S. Officer ag Chairman.

MR. DEPUTY-SPEAKER. Now, put
your question,

SHRI BIRENDER SINGH RAO: Al
these are questions. T hope you will
allow me These power boards have
become denss of corruption. That is
why, they have no control over the
staff There are strikes every day.
1 would like to know, whether there
is any sdheme for having territorial
army units, to take over from the elec-
tricity slaff in times of emergency
when they decide to go on an inde-
finite strike instigated by my friend
sitting on the right side, holding the
society to ransom? At this time of
grave economic crisis, which the coun~
try 1s facing, 1t is really most criminal
for essential srevices to be disrupted
on account of strikes by organised
labour The hon. Minister wants our
help in condemning acts of sabo-
tage But, what hag the Minister
and his Government in Punjab
done about it? They have wuot
been able to apprehend the people
responstble for this sabotage Was it
a difficult task® It can only be the
techmeal persons who could have done
it and also the officials belonging to
that area What would he say about
it? Has he found out anythig for the
Punjab Government? I would suggest
that all these electricity board staft
should be brought under Army Act
by making them join thie Territorial
Army so thai thig trouble stops. Now,
I would like 1o make one point in
regard to stand-by arrangements

MR DEPUTY-SPEAKER: He
already replied.

SHRI BIRENDER SINGH RAO: My
point is different, if you could kindly
listen and bear with me There were
a large number of private electricity
supply companies, in towns, when these
electricity boards camg into existence
They were all nationalised. Hydro-
power was supplied in these northern
States May I know, what has hap-

has
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pened to tiiese thermal plantg which
these electricity supply companies had?
Can’t they be uged in an emergency?
Are they being maintained properly?
I would also like to know, whe'her
he ever cared to know, what was the
total energy being produced in the
towns, where these electricity compa-
nies were working? Can the same
amount of electricity by now genera-
ted by these plan‘s or can those com-
paines be revived in the towns, for
commercial and household purposes,
would he consider giving licences
again to the private companies, when
there is so much shortage of power
in the country?

One more point, Sir., There ig a
talk that we should not support acs
of sabotage and strikes. If only the
Minister would consider not giving
undue protection to the electricity
board staff, everything wil} be all
right. They get the protection of
law because they are treated as Gov-
ernment servants, Nobody can lay
s hands on them, whereas, this 1s
purely a commercial undertaking. They
make money. They are ail corrupt
completely. A poor agriulturis! is
being askeq to pay illegal gratification.
If he does not pay his power is cut
off Nobody cap stop it.

They should not be give, this pro-
tection of law. People should be able
to sue them and deal with them when-
over they try to pulldown towers.
Then there will be less trouble.

SHRI K. C. PANT; On a point of
factual information, H.P. has not been
affected. It is g fact that Punjab has
got a little extra power because of the
line being disrupted at that point, but
this is only incidental. Once the line
is restored., this power will again be
distributed in the normal fashion bet-
ween Punjab and Haryana. It would
be very unfair to accuse any responsi-
ble authority in any State of either
complicity or indulgence or careless-

the Northern
region (CA)
ness in regard to this kind of act. It
is not the case here at all. Punjab
1s very anxious to bring the guilty to
book,

The hon. member asked if I had
spoken to the Punjab Government.
Actually I have spoken to the Punjab
Chief Minister thrice yesterday.
At my request, the Chairman
of the Bhakra Management
Board who was in Delhi yesterday
went straight to the spot and work
is going on round the clock to res-ore
the Line. I woulq like to congratulate
the workers and engineers in Badar-
pur and Indraprastha o, the excellent
work they are doing and the speed
which they are bringing back these
umits into produciion. A magnificent
Job is being done and 1 think the
House should give them a word of
thanks.

The powerhouses as well as the 220
KV line in Punjab and Haryana are
manned by the Bhakra Management
Board who have engineers both from
Punjab and Hatryana. There again 1it
would not be fair to accuse thgy Pun-
jab Government m any manner what-
soever.
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So far as the action taken by the
Punjab Government to apprehend
those who have bee, responsible for
this act of sabotage is concerned, I
have already said that the IG of Police
has informed us that they have cer-
tain clues ang leads which they are
following up and they are hopeful of
making some arrests. Beyond that, I
cainot say anything now. I would
like to remind him that this took place
at 2 o'clock in the morning and there- .
fore, it is posible in such cases for
odd accidents to happun in certain
places. I agree with him that vigilance
has to be exercised by the people in
general. I am sure people in general
are very anxious today that they get
the power. Whether he is a farmer
or worker, everybody has come to rea-
lise the value of power. They know
every KW counts for production and
for their daily needs. I am sure the
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cooperation of the people will be forth-

commg in full measure. Ultimately
it ig this co-operation on which all of
us depeng to see that the right cli-
mate is created ahd there is vigilance
on the ground to avoid this kind of
thing happening again. I do not know
the capacity of thermal plants of pri-
vate licensees which have been taken
over, but I shall find out, It it is likely
to help the gituation, I shall certainly
try to get these plants started again,
not perthaps by the licensees, because
that is not our policy, but the Govern-
ment can step in and start these pro-
Jects. I shall find out the position with
regard to this.

SHRI BIRENDER SINGH RAO: I
wanted to know whether the records
of these engineers are screened by
some authority at the Centre before
they are appointed in high positions
like Chairman.

st AR wqT ;. IR W,
¥y o7 & fag 377 7 Fr am forr @
g FEIENT T 0 am fagr ar
§ faw gaar sgar wga g v fafrex
Hge T 9T I TAR TIANT X
T AT T

14.31 hrs.

DEMANDS FOR GRANTS-—19874-78
Contd.

MINISTRY OF PETROLEUM AND
CHEMICALS

MR. DEPUTY SPEAKER, The House
will now take up further discussion
and voting on the Demand for Grant
under the control of the Minis'ry of
Petroleum & Chemicals. Shri Nawal
Kishore Sharma will continue his
speech. He should be brief because
he has already taken fifteen minutes.

SHRI NAWAL KISHORE SHARMA
(Dausa): Sir, 1 will conclude within
five minutes.
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SHRI S. M. BANERJEE (Kanpur):
Sir, X rise on a point of order. You
have gtated that the debate on the De-
mand for Grant of the Ministry of
Petroleum & Chemicals may be con-
tinued. Under rule 340, at any time
after the motion has been made, a
member can move that the debate on
the motion be adjourned.

MR. DEPUTY-SPEAKER. There is
no point of order.

SHRI S. M. BANERJEE: You can
rule it out after you hear me. While
we are discussing the price hike on
petrol, in the city there is a strike
by the taxi-drivers.

MR DEPUTY-SPEAKER: I say this
1s abuse of the rules.

SHRI S. M. BANERJEE: 1 would
reques! the hon. Minister to make
some statement on this

MR DEPUTY-SPEAKER: This has
nothing to do with debate.

1433 hrs.

[SHRI JAGANNATHRAO JOSHI in the
Chair}

s qam fee b (2wr)
aamfr Y, § w4 frAzR 97 @ 9r
f& mravg ¥ AR T T ANy
A T A TF AT § AET R
g Afr 7 § fF W rad e
vt mfafa &, T # faww fem
Wy W ™ A F wqer waea@
w0 v O oy ey garer &
I foer & a9edigT fF ¥ qIETEe
T AT B oTwerew 1 w9 e A
Fgm A 5 amaww g Y W
QAEYTT § gg AT O A7 )
& ag ot wgar wogr froww o
TN AT W 99 W IT A
e & agge fefrwr F aad
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e A W foamad & fy qar
wrar qr, afwr wg ¥ xg FowmTd
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AT § aar ag—-Fewrgad 7
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&t v A fear wr fom & 9w
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fafore T Fr 6wl TV
FEAT | T & AT Fer A
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7z form faredt 3 arears 3 A Az
T FHH A w1 AT A wiEA-
g FTAR A uis g e 7
¥ arg A onnE froy, I A AEaT ar
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dai wgizq g fol @@ a fqdaT s

fF @@ T & Fre@d © ae
14 faf@q G9m F& IT § @”
T GAGT HIX A T GEHET A1 F7
g &A & a1s ¥ w1§ wear fgarg o

SHRI D. K. PANDA (Bhanjanagar)
The Report for 1973-74 does not give
any hope for the future. It is some
sort of a cynical report, away from
self—reliance.

This oil crisis has put the entire
economy into shambles, and we gppear
to be running in circies. Even
with regard to exploration of oH
where there are proved reserveg as in
Assam, we have not progressed and
we do not know how long it will take
to produce oil from Bombay High
where, the Soviet experts have indi-
cated, there are reserves; that sug-
gestion was given by them some ten
years ago, but so far no steps have
been taken.

With regard to IOC management, I
have received—the Ministry has also
received—a memorandum from
the Indian Oil Employees’ Union, East-
ern Branch, Calcutta. In their memo-
randum they have categorically point-
ed out some most serious type of cor-
ruptions that are going on in the
management, specially in the Market-
ing and Refinery Division of 10C. For
the first time in the history, a princi-
pled stand has been taken by the
workers’ union to tight cut this cor-
ruplion, and in spite of their point-
ing out this corruption, the Ministry
has not taken any action so far and

<
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has turned a deat ear to what has been
pointed out. It has been alleged in
the memorandum that, soon after the
Bangladesh war was over, the Indian
Oil Company, Eastern Branch, were
directed by the Government of India
to rush supplies to Bangladesh. So,
from Sikri and other points, large
stocks were sent in which {ransport
contractors were favoured in a hig
way by the concerned IOC officers
The Branch Manager and Branch
Operations Manager who played foul
have just been promoted. That is the
saddest part of the whole story. Now
how will the workers tolerate the
moral lecutres on socinlism from this
Ministry? We want to know, when
certain things were hwrought to the
notice of the Ministry, how those very
corrupt officers have been promoted
tn higher posts 1 demand how the
Managing Directors of Marketing and
Refinery Divisions were allowed ta
give promotions to their favourite
officers in the last week of January
thig vear when there was na Chairman
of the TOC I want a point—blank
answer to this from the Minister

In that very memorandum another
aspect has been given Branch Mana-
ger Mr. Basru has now become the
Deputy General Manager in Bom-
bav This officer, having received
direct encouragement for his misdeeds
from the Managing Director and
Genera]l Manager of I0C, Mr. Bhat-
nagar, immediately committed a fresh
illegal and improper act I will read
ouf that particular mortinn from the
circular order dated 8-4-1974 issued
hy Mr Basru.

“Office Order No P/3173.
Suh: Posting

With immediate effect, Shri M Rama
Ran, Deputy BEngineering Manacer,
will officiate as Engineering Managor
in addition to his own duties till fur-
ther advice”

Now, the Minister must know that in
the judgement given by the Spl Judge
in Bombay on 18-B-1978 tn that sensa-
tional rock cutting case brought up
P,v CBI, three seninr officers includ-
ing the Chief Engineer, Shri §. P,
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Bhatnagar were awarded terms of
imprisonment and fine &nd the
Spl. Judge passed severe strictures
ilso as to why the Deputy Engineer-
ing Manager, Mr. Rama Rao was also
not prosecuted for comnspiracy and
other serious offences

This happened in August 1973 and
in April 1974 thig officer was given
officiat'ng promotion as Chief Engin-
eor. All these things happened be-
cause Mr Kamaljit Singh can get
away with anything. So, I demand
that hon Minister should make a clari-
ficalinn of this position and why no
action has heen taken on this score.

Now as tar as the workers are con-
cerned, they have given this memo-
rondum and they are on the way to
strike; in  addition 4o this demand,
they have also added some other de-
mands of their own and no action has
been taken. Therefore, I Gemand that
the workers’ memorandun should be
paid urgent attention to.

With regard to the prcduct exchange
there 1s onc chapter ‘Product Exchange
Arrangement’ in the report. Now, I
have got a copy of the Auditor
Cieneral's Performance Audit Report,
1970-71 It is on the IOC Marketing
Division, presented to Parliament in
September 1973 1 understand that
thi- is the first time that a perform-
ance audit report on the Marketing
Division has hbeen presented. In the
Review Committee set up by the Go-
vernment of India’s Audit Board there
wele two repiesentatives of the Petro-
levm Ministiy and the most mild
language used in this report you will
find at page 32:

“The Company is not entitled t0o
recover any profit on the products
treated as outright <ale under these
arrangements. The product margin
on motor spirit amounting to about
Rs. 10.61 crores was forgone by the
Indian Qil Company to other oil com-
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panies during 1966-67 to 1971-72. This
in turn increased the repatriable pro-
fits of other oil companies.”

This I am quoting from that very re-
port Of course, the language used is
very mild. But, here ome thing 1
want to point out If the company is
not entitled to recover any profit on
these products and during the period
1966-87 to 1971-72 to repatriable pro-
fits amounting to Rs 10 crores have
gone to the pockets of the foreign oil
companies and during the subsequent
period also there must be a profit of a
minimum of Rs 5 to 6 crores that
maght have been allowed to go into
the pockets of these foreign companies
Therefore, this product exchange
covers not only the motor spirit but
it includes many other items Only
on one item we have already surrend-
ered Rs 15 crores during this period
to the foreign companies. Then, what
will be the position if you just make
a review relating to the other items
also Then you will find that crores
and crores of rupees have gone oOr
rather have been surrendered to these
foreign monopoly companies There-
fore, 1 want to know when this
is 1n the public sector why this profit
should be allowed to be given to the
foreign companies and to the tune of
crores of rupees. How then can the
workers tolerate such a position when
thrv demand a higher wages and even
when we want that the prices of petrol
should be reduced? To-day also you
will find that because of strike most
of the MPs had to come by walk to
the Parliament.

Such is the position which is taking
place and we are not able to reduce
the price to consumers The scooter
and taxi drivers have got loans from
the nationalised banks and the burden
on their shoulders is going on increas-
ing day by day, whereas these foreign
companies have been allowed to loot.
I do not understand what the Minister
is doing as far as these sspects are
concerned.

So far as the price of petrol i< con-
cerned simply because the cost of im-
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ported crude hag gone up now people
are called upon to ay double price,
treble price or even four times the
price. Crores of rupees are being drain-
ed by these foreign oil companies be-
cause of the policy pursued by this
Ministry. As far as the pricing of pe-
troleum products is concerned I charge
that this is simply being manipulated
to serve certain vested interests. Just
one example I will give. Take the
case of private sector fertiliser pro-
ducers like Shri Ram Chemfieals, ICI,
Birlas (Goa) ete. They are supplied
naphtha at a very cheap price because
that is necessary for them to produce
fertilisers. And the price of petrol is
kept at a very high level As far as
our own Indian monopoliets are con-
cerned they are allowed huge profits.
They are supplied with raw materials
hke naphtha at a very cheap rate but
at the samle time we are glving more
and more profits to foreign oil comw
panies Therefore the import paiity has
also played havoe, I should say, and
this just cannot be tolerated any
more I want to get a specific answer
from the hon Minister about this.
There is the Industrial Policy Resolu-
tion of 1948 which has been modifled
mn 1956 but this hag been completely
violated by the acts of omission and
commission of this Ministry. The
Nagpal Ambadi deal has been men-
tioned in the Audit Report at pages 69
to 71 IOC had dealings with Nagpal-
Ambadi, an associate of Messrs. Sik-
ri and Grover who are themselves
associates of a foreing company.
Transformer oil is very much needed
and it is also very much iIn demand
by the expanding steel sector for elec-
t1ical generation and alsp transmission
So on this acore I want the Minister
to clarify the position with regard to
number one, mineral ofl, which includ-
es transformer oil, is in Schedule
A industries, and that is re-
served for public sector. How is it
that Sikri—Grover were issued 2
licence in November 1983 to manufac-
{ure transformer oil? Who initiated this
sort of departure from the Industrial
Policy Resolution? Has the Minisiry
taken any action on them who have
been responsible for the reverssl of
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what has been done by the previous
Ministry?

Secondly, we know that huge stocks
of raw material for manufacturing
transformer oil have been given by
the Madras Refinery in which the
Government had a majority share and
out of these stocks, the private parties
had been allowed to manufacture and
market the much-needed products
like transformer oil etc. Why ig it
that even today the I1.0.C, cannot set
up its own manufacturing plant? This
is very important from the point of
view of basic raw materials, And
why should not the 1.0.C. manufac-
tu.e it themselves and why it should
be given to the piivate monopoly
houses, Who authorised the Managing
Director of Marketing Division to
advance lakhs of rupees to Mussrs.
Nagpal Ambadi? Did he have any
authority? Did he seek the Board’s
authority—1.0.C. Board? Not at all.
By bypassing the Board, & decision was
taken, Therefore, I want also a spe-
cific answer in this regard.

MR. CHAIRMAN: For the rest, you

may pass on the papers to the Minis-
ter.

SHRI D. K. PANDA: I shall pass
on. Hegarding the feitilisers, the Es-
timates Commuittee ,in their report on
page 35, have suggested-—recommen-
dation para—that for the distribution
of fertilisers, the proper agency should
be cooperatives. But, in that respect,
we find that a bigger percentage has
been given to the private dealers and
why they should not be eliminated as
far as distribution of fertihsers is con-
cerned.  In that respect, the answer
given was this.

“The Qureshi Committee which ix
going into the question of fixing a
percentage of share of noperatives
in the distribution of fertilisers and
the distribution margins haqg its last
meeting on the 1%th July, 1973 and
its report is expected shortly.”

The report is awaited. How long will
it take? These are simple things. It

34 LS9
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is a question of a gtrong political will.
Why should it not e channelised
through the cooperatives? Why are
you ugain dealing with these nasty
gangsters—hoarders— the private
dealeis? I demand that directly the
fertilisers should be supplied to the
people 1n that village and the Govern-
ment should make arrangements to
sce that at least what :ver 1s available
must be made avaiable to the peas-
ants There are innumereble suggest-
ns mude by the Estimates Commi-
ttee. Not c¢ven one perceny of them
has been implemented.

Ao regurds Paradip, 1t hias been de-
manded by Government of Orissa
simee a long time. 1 dy not know why
is 1t that this has bcen neglected.
kven no 1eply has been given so far.
The last letter that was forwarded to
tin, munisiry has not yet been replied
to. Why 1, this attitude being shown
as far as Ouissa 1s conceined They
ate huavng so many programmes for
semoval of regional imbalances. I suy
tuat development of Paradip Port
should be takenp up Already a ferti-
lisey plant at Paradip has been sanc-
tioned 1 want to Lhnew one thing
frtom lum Out of 300 MW, of power
whun s produced in Orissa, 75 M.W.
will be tonsumed by the fertilisers
fuctory and 50 per cent is alrcady con-
sumed by the Rourkela Sieel Plant.
Why not you set up your own Central
Pilant at the cential level so  that
Onsse will not  sufter a» far as its
own urlustnial development is con-
co.ned”  Therefore, 1 demand that
there Lhould be some ¢ourdination and
fus the fettilisey plant there should be
a cential power project so that that
particular plant could utilise power
f.om that.

15 hrs,

‘There have been many occasions in
the past when wveveral Members, par-
ticuturly Membe:y of the Ruling Par-
ty, highlighted cumplete lack of per-
sonoel policy 1m IDC 1 fmd frum
Parliamentary procecdings that pro-
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gressive Members like Mr. K. P, Un-|
rukrishnan had given several instances
on 6.7, 1871, that three years ago, of
all this, He had alleged that the son
of a Parhamentary Secretariat em-
ployee—one Tiwari—was given a
cushy job in L.O.C. when the Estimates
Committee was probng into 1.OC's
barrel racket and an officer of the
Estimates Commuttee secretariat was
apprently seduced by 1.0.C. It had also
been pointed out m 1971 that some 75
sales officers were appointed by Shri
Kamaljt Smgh in 1870-71 without
advertisement,

There should be a probe body com-
prising Members of Parliament to
probe into this matter and submit a
report within two months.

SHRI TARUN GOGOI (Jorhat):
The country is passing through a
great economic stress and strain and
to a great extent the energy crisis 1a
1esponsible and 1t will continue to be
a strain on our couniry’s economy.
I'he Minister of Petroleum has to face
the great challanges of energy crisis
and he hag to carry on the onerous
burden. Certain steps have been
tuken 1n the right direction for which
I would lhike to congratulate the Mi-
nister. But many more steps have to
be taken to reach our desired goal. The
prime object behind the energy crisis
was to put political pressureg on those
countries which are hostile to Araba
and who are pro—Israel. In fact,
never before politically less powerful
and mllary insignificant States
could humble the big giants like
America and wealthy  nations
like Japan. For the developed
and weathly nations it was not
the price that was a matter of
concern, What was alarming them
was non—availability of crude because
of the oil embargo practised by Arab
countries. In the energy crisis the
power and developing country like
India has been the worst victim. It
has become a great strain to India—
the country which had spent about
little over Rs. 200 crores now the im-
port wil go up to Rs. 1300 croreas.
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Fortunately, because of vur correct
policy that has been fullowed in res-
pect of Arab—Israel disputes there
has been an uninterrupted supply of
ciude for our country. These coun-
tries have also realised the difficulties
and there is a talk going on between
our country and them for granting
long and soft-term loans so that we
can tide over the crisis. Therefore, may
I plead with the hon. Minister to take
up the matter with all the developing
countries in order to lighten our bur-
den and our strain, especially with all
the developing countries who have
sympathy with the Arab causes and
to impress upon the oil-producing
countries upon our difficulties so that
we may get oil at concessional rate?

In respect of world diplomacy in oil,
India has played its game well, and
I hope India will play its game well,
better and 1t is heartening to note
that the hon, Minister Mr. Borooah is
going very soon to the UNO and 1
am sure he will take full opportunity
there to put forward our case. To-
day, 1t appears from the newspapers
that in the UNO also, delegates from
Iragq, Kuwait and Saudi Arabia have
expiessed their willingness to help
the developing countries and accord-
ing to their views it is not the price
rise that hits the developing countries,
but along with that the exorbitant
rise in prices charged by the developed
countries, that is, those countries
which have been receiving oil at
cheaper rates, alsp hits them, We
hope that there will be more co-opera-
tion with the developmg countries,
and both the oil-producing and
the developed countries will rea-
lise the difficulties of the poor
developing countries and come to
their help.

The energy crisis, as I see it, is a
blessing 1n disguise The availability
of crude oil at cheap rates had
made us more or less lethargic.
Now, the circumstances have compel-
led us to augment our indigenous
sourceg for oil. It has become an im-
perative need now to have intensive
and extensive off—shore and on—share
drilling for oil inside the country or
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n order o find out alternative sour-
ces. In every crisis, there ig a new
strategy needed to meeot un¢ sisuation
The iresh strategy now must be to
curb to the extent pussil.e the use of
crude oil and in industries it has to
be used in such g manner that it will
generate export earnings and it ghould
pbe used only in a vital sectox like ag-
riculture. In order to aclueve it, there
15 no other alternative but that we
have to suffer. There should be a
drastic cut in the use of private motor
cars and the production of private
motor cars should also be drastically
cut and there should be increase in
mass transport system for the common
masses. Thewe should also be g cut
in dieselisation. There should be a
cut in consumption of kerosene oil
An alternative should be found out go
that for cooking and for lighting,
other materials can be used. We
should also use less furnance oil in
industries and in thermal plants, and
we should give more importance to
the use of coal. The circumstances
have necessitated that the soomer the
foreign oil companies are pationalised,
1_.he better it would be for the country.
1 hope the hon. Minister will take the
decision at the appropriate time.

As regards Oil India, I have one
grievance, The Government of India
and the Burmah Oil Co. have equal
shaies and have equal representation
on the board, and in respect of the
dividened also they have equal ghares,
Srmply because of the equal invest-
ment, equal dividends are not justified
for them because the 0il belongs to us
and it is a scarce resource and a very
vuluable resource. Therefore, only
because of equal investment, they are
not entitled to an equal share,

The scarcity or high prices of ferti~
liser or kerosene have not been agitat-
ing the mindy of the poor people only.
but it has been agitating the minds of
all people. But because of the gvail-
ability of crude at blackmarket prices
and it is the poor people and the agri-
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culturists who have been the worst
hit. 1 know ihe hon. Minister Mr.
Borooah has gympathy with the poor
people and the agriculturists, and I
am sure he will evolve a proper ma-
chunery tor dustribution so that these
poor agricultrists will get their due
shares at a concessional rate.

As regards the drug industry, the
private sector wag so far playing a
very signlficant role. Now we have
come 1mnio the picture. The role
played by the public eector is very
small. ln view of the present posi-
tion, in view of the fact that gpurious
drugs are ‘manufactured, in view of
the exploitation and exorbitant price
charged by the private companies, the
public sector must come to play a
dominant role to ensure that standard
quality drugs are wmanufactured and
put on the market at reasonable rates
to benefit the poor people.

Coming to my State, I will be fuil~
ing in my duty if I do not draw atten-
tion of this august House to the in-
justice that has been done to 1t. Assam
occupies the predominant place in the
oil 'map of the country. Oil wag first
discovered in Assam 100 years ago.
Though Assam continueg to have the
highest reserve of oil, though its claims
to be the headquarters of the oil
mdustry cannot be disputed, it is not
Assam which hag been benefited by
the establishment of oil and petro-
chemical industries. Among all the
existing refineries. Assam has the
smallest one, namely of less than one
million tonnes, In respect of other
refineries in other States, they are of
3, 4 and 6 million tonne capacity. From
this you can judge for yourself what
injustice has been done to Assam.
There are such industries in othgr
partg of the country where there 8
not a single drop of oil. 1 do 9ot
grudge any part of the country having
industry in it, whether there is oil or
no oil. We welcome the setting up of
any refinery or any petro-_chezmcal
industry in any part of India, but I
teel that it is not fair to us that we
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in Assam should be deprived of our
legitimate share and legitimate due in
this respect

Injustice has already been done to
us O1l wag discovered 1n Naharkotiya
in 1952 But 1t took about ten yeais
for further getion It kept sealed for
ten years. Then they set up a small
refinery there and that too after a
mass agitation launched by the people
of Assam

Now what 18 own prospect in the
Fifth Five Year Plan? There 15 a
pivposal to incirease the capacity in
regard to oil to 10 mulhion tonnes The
capacity of the Gujarat refinery 1s to
be increased to 3 million tonnes The
capacity of the Mathura refinery is to
g0 up to 6 million tonnes But we
are going to have refinery in Assam
m the Fifth Plan only of one million
tonne

Then 1n 1espect of crude o1l supphied
to Baiauni we 1n Assam have been
losing crores of rupees in not being
able to 1ealise sales tax because of
some technicality or some sort of
agieement between the parties con-
cerned We have been demanding for
a long time g revision of this arrange-
ment so that Assam may not lose cro-
res of rupees on this account

Besides o1l, Assam has coal reserves
which have a low ash content and
contain sulpher According to I
Lahiri, who wag Director of the Coal
and Fuel Research Institute, these are
most suitable for conversion to oil I
plead with the Minister for setting up
such a plant 1n Assam

As regard, the drug industry, theie
have been certamn units set up in the
pubhe sector But the whole castein
regwon of India compnsmg Assam
Bengal Bihar and Orissa has been
completely blackeq out You will he
surprised to know that while all
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States have developed the drug and
pharmaceutical industry, in Bengal,
and Assam there has been a decline
in this field

As regards royalty on crude, there
has been an mncrease n price of the
natural gas supphied from Assam by
10C to the State Thermal Electricity
Plant because of the rise in petroleum
prices Does this not justify increase
in the royalty on crude from Rs 15 to
Rs 307

As regards the location of the
Pctioleum Research Institute, the
natural location should have been
erther Assam o Gujarat What justi-
fication can there be for setting up the
Institute at Dehra Dun? 1 fal to
undcnitand the jogic of this decision

As regards the employees of Oul
India, thaie 15 ng uniform rule, there
15 no ptinciple followed, in regard to
pioemotiony for junior executives and
the lower categories of staff This has
resulted in great discontentment and
thero are complaints of favouritism
and nepotism

It 4 also gratifying to note, and 1
am very hopeful, that the future of
the country 1s not bleak Off-short
drxlhng and the drilling gt Galek: and
other parts of the country have biigh-
tened the hope and I am sure unda
the dynamic leadership of the Mims
ter the whole Ministry together with
its departments will be geared up
activised and well-equipped so that
we can meet the challenge and see
that the country will not only attamn
self-sufficiency but 1t will be convericd
mto an oil-exporting country

With these words I extend my ful’
rupport to the Demands for Grant
of the Ministry of Petroleum and
Chemicals
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MR. CHAIRMAN: Shri Shyamnan-
dan Mishra. One Member from your
party has already spoken. So, you
may not take more than seven minutes
or 80.

SHR] SHYAMNANDAN MISHRA
(Begusarai): Only a few minutes. 1
rise to participate in the debate to
draw attention to a few gpecific points.
Naturally, the House would expect
me to begin with my most natural
place, that is, my constituency. I
have a feeling that the projects at
Barauni seem to be nobody's baby.
None of the projects at Barauni seems
to be keeping to its schedule. They
suffer from a lack of construction
materials gometimeg like steel, cement,
etc., although both these materials
are produced in Bihar. The projects
located in Bihar suffey from a short-
age of these materials. You know that
steel is produced at Jamshedpur and
cement at Dalmianagar and at Bojua-~
dih. And yet. the projects at Harauni
suffercd for a considerable period of
time due to shortage of thege mate-
rials. -

Simularly, in the case of fertilisers,
there have been shppages although
we have got the assurance that now
steps will be taken to see that the
projecy keeps to 1ts schedule, Nobody
has tried to explain to us why these
thinggs have happened, why such
'materials as were readily available in
Bihar could not be made available to
these projects. Is it not strange that it
should have happened?

1 take first the instance of Barauni
Fertalisers. We were told in the report
of 1971-72 that the project was in an
advanced stage of construction and
was expected to go into production in
the early half of 1973. Then the report
of 1872-73 said that the progress of
construction had been affected by the
shortages that I have just now men-
tioned. Now, we come to the latest
report, What does it have to say? The
latest report says that “there has been’
a slippage in the mechanical comple-|
tion of the project due to the delay
in the delivery of some of the critical
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jlems.” One really does not know from
whom is this delay and where this
delay has occurred and who has been
responsible for this delay and which
was the agency which wag to supply
some of the critical items and why has
that agency not been pro'mpt.eno'ugh
to supply these critical items in time.
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We also do not know whether some
of these things that have been men-
tioned earlier, that is, the shortages of
steel or railway wagons have been
overcome and whether the trial pro-
duction of this factory can be expected
to begin in July, 1974 as promised.
Can the hon Minister say that he is
going to keep to the schedule that is,
the trial production would begin in
July, 1974 as promised?

Secondly, with regard to the Barauni
Refinery, the third million unit plant
had already been completed in Jan-
uary, 1969, And jlthough five years
have passed, it has not been operated
regularly and the reason given at the
beginning was that there was a capa-
city limitation of the pipelines. But
I think that that wag not the whole
truth The Governmenth seems to he
shying away from telling the whole
truth that the crude in Assam was
now being diverted to Bonguigaon and
therefore tihe crude was not being
made available to the Barauni refinery.

SHRI D BASUMATARI (Kokra-
jhar): You grudge it?
SHRT SHYAMNANDAN MISHRA:

1 grudge it because that was the
original scheme and they were not
trying to go according to the original
scheme.

Then it was said that the Govern-
ment would make arrangements to run
this unit on imported crude and for
.that purpose imported crude would
pipeline
from Haldia to Barauni. One does not
get any idea from thig report to what
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extent the products pipelines had been
converted fully into thig new use, and
in what quantity this pipeline was
able to transport crude to Barauni re-
finery during the last year. We also
do not know whether the first phase
of the programme that was to be
completed during the Fourth Plan had
been completed. Wag it not the duty
of the Ministry to tell us whether the
first phase that wac to be completed
during the Fourth Plan had already
been completed or if there had been
slippage that information should have
been shared with us The second
phase was to be completed by the
middle of this year What is the
position? Is the second phase going
to be completed according to the
original idea® When would the refin-
ery begin working to full capacity?

Thirdly, there is a strong case for
the location of the Petro-chemical
complex in Barauni area. At one time
it seemed to have been nearly decided
that the complex would be located
at Barauni What factors came in
the way of a final announcement
about the decision one does not know
One has the suspicion that some
pressures seem to be at work for
taking awav the complex from the
Barauni area The scheme of tha Fifth
plan to have a 25 crore arnmatic nro-
ject ghnuld not be taken gway to an
area which may not be as suitable as
Rarauni is for this purpose T wouly,
therefore, earnestly plead for the
nctablishment nf the aromatic complex
which is one of tha projects included
in the Fifth Plan

Lantlv T would come to what might
appear to he an unsavoury deal and I
do* so with some reluctance If mv
information is vroved incorrect. T will
be hapnv Otherwise, it would be
one of the most stinking scandals, The
information that I have got is that
there was an--Iraqui deal for the
nurchase of crude 2t a lower price
compared to the Saudi Arabian erude
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purchase. The Saudi Arabian crude
price was higher, The higher price
paid at that time 1s estimated to total
about two; and g half or three million
dollars It is said that there was
some gecret deal by interested persons
at this end so that a considerable
amount of that high price could be
collected for private and political ends
Let the hon Minister tell us whether
there was any CCP message from a
member of the Planning Commission
Mr Pathak to the Government of
India, particularly to the Prime
Minister emphasising the undesirabi-
Iity of this deal .(Interruptions), The
Saudi Arabian crude wag purchased
at a higher price and the Iraql deal
was earlier for a lower price The
long term deal with Iraq would now
cost our exchequer gquite a huge
amount because they would also insist
on the same price that you have
decided to pay to the Saudi Arabian
deal and if there was such a message
CCP message from a Member of the
Planning Commission, Mr M S
Pathak, who was responsible for
suppressing this message was it
somebody in his Ministry or was it at
the instance of the Minister himself
that this was suporessed from the
Cabhinet and the Cabinet was not put
in j position to take a correct decision
in this matter Now this is one of
the things that would have made mam
heads roll in other countries But
here since you have a majority, vou
think that vou can caver up any clan-
dectine deal of siich a nefarlous
character ns I have placed before the
House

Now these are a few points on which
T wanted to particinate in the debate
and T think T have nnt taken more
time than waq expected

SHRT K P UNNTKRISHNAN (Bad-
gara)- Mr Chairman, this is the fourth
consecutive occarion when T have been
privileged to take part in the discus-
sion on the Demands for Grants i
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respect of this Ministry. In the past,
I have had many harsh things to
say, not motivated by any personal
animus, but solely for the reason that
I consider this vital Ministry to be
of crucial consequence and significance
to the future of this country and our
economic well being. I have been a
critic of this ministry more so because
I felt that this Ministry lacked politi-
cal direction for quite sometime and
a set of officers were allowed to run
it ag a private firm or as an empire and
this T thought to be dangerous, be-

cause when a Ministry of this
kind, where a large number of
public sector undertakings are

under its charge, deteriorates to this
level of functioning, then, it can spell
ruin to the concept of public sector,
to which we are wedded. But, T am
glad, Sir, that this anomaly has been
rectified by our Prime Minister by
bringing in a great and astute states-
man ang putting him in charge of this
Ministry. He has thereby restored its
lost balance and I hope he will, in
the years to come, give the lead re-
quired because in the present context
of energy crisis and our owp balance
of paymentg position, it is bound to
acquire new dimensions of imoprtance.

Sir, the year under review with
which we are primarily concerned,
has seen many international develop-
ments on the emergy front and
the crucial development has been,
what is termed and what we d#te fami-
liar with, as the global energy crisis.
Basically and in a fundamental sense,
it is a question of crisis for the deve-
loped countries, but in a more different
sense I would say. it affects our fu-
ture more than theirs. This ig because
the basic question that hag come up
is of the nature and extent of the prob-
lem of this earth resources particularly
of fossil fules, manneyr and form of its
exploitation and its consequences, the
question of quest for alternative forms
of energy and also the role of inter-
national cartels in, the exploitation of
these resources, are all invloved in
this great debate. I hope this gession
of the United Nations, which is going
to deal with this crisis, and where we
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have two distinguished representatives
from our country—the Ministry of Ex-
ternal Affairs and Mr. Borooah, who
is leaving today--will deal with this
question adequately and what is more,
I hope it will also deal with the ques-
tion of prices of primary products of
the under-developeg countries, because
I consider it of crucial importance in
the present debate. The question of
priceg of primary products should be
raised at least by our delegation and
I hope this question will be discussed,
as was suggested at the las* non-alig-
ned conference of Foreign Ministers.

Sir, 1 shall now deal with the impli~
cations of this energy crisis for our
country because we have not only a
narrow energy base, but, we have
hardly any margin left in our balance
of payments It ig a question of drain
on our slander resources, of our hard
currency earnings and we are absolute-
ly in a difficult phase of our balance
of payments position.

In 1950 we had imported crude worth
Rs 55.5 crores In 1960 it went up to
Rs. 816 crores, in 1970 to 132 crores,
in 1973 to Rs. 460 crores and in 1974
to Rs. 1300 crores, which is almost
60 per cent of our total export earn-
ings! This is the background in which
we shouly approach the whole ques-
tion. The evolution of g new oil po-
licy, g new policy of energy resources
and utilisation of fuel is absolutely
essential for our developmental thrust.
So, I feel that the question of our
energy bas, has to be reconsidered.

The whole question boils down to
having the goal of self-sufficiency in
energy and feedstocks for fertilisers.
This is the question I would like to
pose: Should oil alone remain the fuel
base of the Indian economy? Cap it
ever remaip s0? This ministry and the
Planning Commisison, shoulg have a
hard look at facts of the present as
well as a clear perspective for future.
The officials in the ministry seem to
be talking about a 9 per cent growth
in the rate of consumption. It is a
thing which may be necessary for the
next few years But the whole ques-
tion must be posed afresh, because our
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aim should be 1o restrain consumption
and avoidable demand for petroleum
products and crude and also to look
for new sources of encigy and foed-
sock and sel-sufficlency in the same

For example, take the use of fuel oil
for power generation. I read the
other day the “U.S. News and World
Report” where Dr. Dixv Lee Ray, the
Chairmun of the U.S. Atomic Energy
Commision reports a very interesting
conversatioy with the Iranian Minister
for Water and Power:

“The Iran Minister for Power and
Water told Dr. Ray that none of
Iran’s power planis would be fired
by petroleumn, because Iran consi-
ders petroleum far too  valuable
simply to produce heat fop making
electricity  Iran, a substantial o1l
producer, knows that o1l 15 too valu-
able 15 be burnt that way ”

But 1n India 10 spite of our being
aa 1mporter and hard-messed for
forei'n exchange, we have not un-
dersfood this position  which Iran
has unde stood

I'an has abundant ™l 1escrves and
abunriant forcign exchange reserves
Yet, they a1 not prepareq to use fuel
oi} for power generation whercas we
would lYike to burn it away

As a consequence of the crisis n
supplies of furnace oil, 3 whole range
of industries—textil, mills, cement
factories, drugs and phaimaceutical
comcerrg and foundries and a host of
uther industrial plants have been affec-
1 { For the moment, the gueshinn s
Shall we import less or more? If we
imvort  less, that would necessarily
mean much of our reflning capacity
s} have to remamn 11l It would
alsp mean that the refineries which
we are planmng to construct will be
s‘arveq permanently. While we should
have a perspective planning for our
refinery development, 1 would urge
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the minister that in view of the ear-
lier stated proposition we should take
steps to restrain consumption and
avoidable demand and he should have
a new look at all the refineries, in-
cluding the Mathura Refinery. There
ts alsp the question of mass trans-
port Shall we encourage the demand
for private automobiles as against the
pressure in demand for mass transport
facilities in the urban areas where
180 million people are involved? Whe-
ther it is dieselisation of Railways or
mass transport in urban areas using
petioleum produets as fuel, the basic
question is, shall we have an integra-
ted policy? I would urge the Minister
in charge to look into these and some
other questions that have been thrown
up and a clear perspective brought
before Parhament.

Take, for example, Japan Earher,
«iy g couple of decades ago when
tipan came undetr the Control of Ame.
1can nnperialism, what was sought to
he done in Japan was to convert the
Japanese vnergy requilements mto a
demand for the products of the inter-
rationat ot US o1l carels to the ex-
fent of 80 per cent of the Japanese
needs Thig was so until as late as
1970 If we ate to follow our policy
of inflating or increasing our require-
ments for fuel, particularly from pet-
rolewn products, then we shall find
ourselves in R position very sumilar to
‘hat of Japan. It was argued In
Juman and Ewope by cconomists, that
the more peiroleum you use the more
expoits earnings you get, It was also
argueq in Delhi that a similar policy
should be followed here. I am sory
to say that this policy is bound to
prove counter-produc‘ive in lesg than
a decade The question I have posed
basically has been answered by the
Soviet Union or China, whera they
have gone up to 50 mllion country
crude, or even by a small country
hke Mexico where the aim has been
to have seli-sufficiency with regarg to
These fuels.
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While the reports from Bombay
High are encouraging, 1 hope it will
be extended to the whole of West
Coast, including the Kerala Coast. 1
do not know whether 1 should avoid
saying that, but the basic slogan should
be “explore with vigour” and iwiso
“explore with less of racket”! Becausa
unfortuna'ely, as I have said earlier,
in this Ministry there
within empires!

are cmpires

The second aim should be curb on
consumption. Whep eariler in the
vear the Minister came before the
House for an increased price and/or
excise duty with a view to curb Petro
lecum consumption, we welcomed 1t
Then, there should also be maximisa-
tion of efficiency of the existing plants
Further, r-fineries will have to be
planned ahead. Along with that there
1s need for an integrated transport p>-
licy. Although 1t may not be very
relevant in this Ministry's debate, an
m'egral and related gquestion is the
utilisation of vast reserves of coal and
thorium. About 80 per cent of our
Hydel potential 1s going waste. Also,
we have the world'g hest hydrogenable
coal available. I wonder whether we
cannot evolve a clear-cut cnergy po-
licy, based on certain
assumptions which 1 have
carlier.

fundamental
outlined
Otherwise, we shall have to
pay a very heavy price, not only m
ierms of our development but also
even in terms of our survival.

Then I shall come to the question
of the public sector undertakings under
this Ministry, I shall make only a
passing reference to the Marketing
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Division of the Indian Oil, Corpora-
tion, There have been reports tha{ ina
widely publicised press conference the
Managing Director of the Marketing
Division announced that he had resig-
nedq and he had come vut with certain
ailegations aguinst the Ministry. [
have not found a rcbuttal of it any-
where. I woulg like to know whether
this man, who has been hauled up in
this House and outside, did have the
temerity to say the things that have
been reported in the press, against
the Minister or the Ministry and it
su, what action the Minister has ta-
kenagans him 1 want to know whe-
ther the so-called resignation 13 a fact,
and whether 1t has been accepted and
whether he is stil] today even attend-
g the office and funcnoning as such
fter Luying all the tlings that he wan-
ted to say

Tvie whole question is, as I said,
there aie empires within  empires!
Sonie of these gentlemen who talk
: the (huet eaecutives of the public
sector undrertakings have been behav-
ing as capitalis's without investment.
They tlunk that this is their grand-
fathers’ property or somethiing like
that.

Here - a Corporation with 3 Rs. 991
crores turn-over—it is not a joke, Both
‘he Ministry and the Corpoartion are
accoun able to

Pailiament  because

Parlioment alone cap take decigions

regarding this. 1t is the Parliament’s
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supremacy which has to be asserted
on the question of public sector under-
takings.

In this connection, I would like to
know whether the man who hag re-
fused to implement a rational distri-
bution policy is still going to be kept.
What we require is a new distribution
policy. There are about 2,100 kero-
sene dealers under the Indian Qil Cor-
pora‘ion. How many syndicates are
running these kerosene agencies? What
is happening to kerosene? Is not the
Indian Oil Corporation and the Minis-
try responsible for this? If so, would
the Minister think of evolving a new
distribution policy?

Some time ago, the hon. Minster
was good enough to say that he would
think of involving unemployed persons
and persons of backward regions and
commumnties, like Harijans, in the
distribution notwork 1 would
like to know whether he has evolved
any concrete policy since then

What 1z happening 1s that a new
management elite 1s trying to take
over our public sector undertakings,
as it happened 1n the Pemax of Mexi-
co and the E.N.IL. of ‘Signor Matter”
of Italy. These organisations shall de-
generate if the political direction, the
clem-cut direction with regard to the
policy frame work and the leadership
are not provided by the hon. Minister.
If the Ministry and the Parliament do
not assert themselves, what will happen
ijs that they will be taken over by
these elements which might be suici-
dal not only for the health of the
undertakings but also for the future
of our country,

There is the question of a subsidiary,
the Indo-Burma Petroleum Company
which was acquired by the Govern-
ment sometime in 1969 or so after
acquisition of shares from the Steel
Brothers of London. The then Chair-
man of 1.0.C. under great parliamen-
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tary pressure, had to leave. He had,
without any authority, appointed the
present Managing Director of the
Indian O1l Corporation as the Chair-
man also of the subsidiary, What did
he do? He brought his own relative.
This 18 a classical example of Pemax
EN.JI. He brought his relative who
was an efficient Research Manager
in the Indian Oil Corporation. He
was earlier a sgmall official of the
Burmah Shell o, a comparatively les-
ser pay scale. He was brought as
the Managing Director of 1BP. He,
in turn, brought his relatives. So, this
business of bringing the relatives went
on. Another brother-in-law of his was
brought 1n, brother-in-law and son-
in-law of Deputy Secretary, Joint Se-
cretary, etc-—thig thing went on; 1
shall give the hon. Minister the de-
tails—with flats, perquisites ang so on

1 think, Dr. Kailas talked about the
Finance Director of the 10.C. But
that is a small part of the story
which, on scrutiny, I find is incorrect
and the expenditure has been
authorised by the Company Law ad-
ministration There are other stories
running into flats, perquicites and so
on Would he put an end to all this’
I understand, the officials of the
Ministty of Petroleum and Chemicals
and also of the Indian OQil Corpora-
tion and thewr relatives have also
acquired shares in T BP because the
Government controls only 50 per cent
of the IBP Co shares. Now, after
they have acquired these shares they
have also put in an application for
bonus shares to the Company Law
administration—10 bonus shares for 9
This is how the loot is going on.

I urge upon the Government to
take immediate steps to re-structure
or re-constitute the 1B.P. manage-
ment

Before 1 conclude, 1 ghall =8y
something about fertiliser. Ag I said
hefore, the whole fertiliser poliev
will have to be looked into afresh.
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I am referring to the question of
feedstocks, Some time ago, in a
discussion with the Planning Com.
mission, when some of ug raised the
question of Toyo deal, some of the
members of the Planning Commission
raised their eye-brows and probably

thought that we were talking
ideology! I do not know where this
deal stands today. The whole

question ig thiz: Do we want self
reliance? Shall we do something with
the enormous reserves of coal that
we have? May be the gestation
period will be long. and to begin
with, it may be capital-intensive. But
shall we go ahead with a clear-cut
policy of having five or six coal-based
plants in this country? That is the
question before us now Vi
. le.
Secondly, 1 would like s g '§
gomething which ig very un,lpular;
many of my friends on this side and
also on that side might be opposed
to it, and that is the question of
fertiliser prices I would say that
there is a very strong econcmic case
for a rise in the price of fertilisers
Fertilisers are w=old in black market
and so the money is being taken away
by the middle-men Shall we allow
this to continue or ghall be mop up
some of the surplus income that has
accrued to a section of the rural
sector and stop this racket in
fertiliser to which a number of
members have referred? That is the
basic question before this Ministry
The black-marketing in fertiliserg has
to be ended.

Now I shall not deal with any
person, but references have been
made in this House, and some heated
exchanges have taken place, about
Fertilisers and Chemicals, Tranvan-
core. T would like to assure the
hon, Minister of State that I have
great regard for him. I did not know
the person I have heen talking about
erxcept that T have casually been
introduced. The question i: one of
efficient management, ag I saiq earlier
in this House. The Cochin plant of
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FACT has been shut down since
2nd February, When he comes and
praises the management of a public
sector undertaking, would he bother
to find out what is going on? Would
he at least call some of us, talk to us
and find out what iz going on and
what is wrong with this plant? I
must say with regret. that he has not
made any such effort. In Udyog-
mandal plant, I would like to say,
the percentage of production capacity
has gone down in 1973-74 compared
to 1968-69 or 1971.72; Ammonium
sulphate by about 50 per cent and
phosphate by 45 per cent. As for
the FEDO, the Minister knows what
is happening. Still he would like to
pay a tribute to him, paint a rosy
picture of them in this House and say
that things are improving! Another
basic question is of trade union
disputes. The secretaries and activists
of some political parties—Congress
(0). some belonging to our own
Youth Congress, also belonging to
CPT almost all the parties—are being
harassed: they have been harassed
for saving these things outside. Now
T shall come to this crucial question.
According to the Ministry of Labour
statistics 60 per cent of the trade
uninn disputes in the public sector
undertoking are due to non-economic
causes If vou want to get the
cooperation of lahour in running
them, you will have to take these
factorg into concideration and have a
clear-cut policy regarding these.

I do not want to take much time
of the House. Since this Ministry is
concerned with many other vital
industries, which are of great conse-
quence {o the future of this country
and are also directly related to the
people and their social experiences, I
would say, before I conclude, a word
or two about pharmaceutical industry
also. I warn that there is going to
be a drug famine in India. 1 am
saying this Not only a number of
drugs are going out, they are not
available. Even simple drugs like
codopyrin and analgin which i3 a
product of IDPL are disappearing
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from the market as also so many
other drugs, Who i3 responsible for
this situation? I would like to know.
If STC is responsible, has the STC
been told why they have not imported
certain things in time? If it is only
a question of raw material shortage,
I would like to know whether there
is any effort Ly a section of foreign
companies to black-mail thig country.

Now, Rs. 300 crores iz the present
turn-over of Pharmaceutical industry
out of which 80 per cent of the
capacity has been cornercd by foreign
pharmaceutical companies many of
whom are international giants, In
the Fifth Plan the turnover may
go upto Rs. 600 crores. Are you 2

going to permit this and allow them<. how

to entrench themselves in  this
country? Yesterday, somebody talked
about the General Motors, Now I
was told the Dow Chemicals of USA
is coming into the Indian explosives
market and that Indian Detonators is
being taken over by them. If this is
the tendency, is there any hope, that
at least in this Ministry hon. Mr.
Borooah will be able to assert
himself and his Ministry will be able
to assert themselves and implement
our policies?

In 1965, after the Pakistan war,
there was a blanket expansion to the
extent of 25 per cent. These foreign
companies, instead of expanding their
capacity for producing drugs and
even vitally needed drugs, went on
cxpanding their capacity to produce
cosmetics, toiletries, tooth paste
chewing gum and so on. Shall we
allow this loot to continue. This is
the question I would put to the
Minister to answer clearly. I hope
the hon. Mirister will pay attention
to some of the crucial points I have
rained and I hope he will play a
dynamic role in the development of
our economy.

SHRI INDRAJIT GUPTA (Alipore):
I am grateful to you for giving me
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a few minutes. There is only one
point to which I would like to focus
your attention. It has been referred
to, of course, already by a number
of speakers. That is the question of
the country’s quest for new oil
rasources, indigenous oil resources. 1
think the Minister will ggree that in
'more senses than one, the national
struggle for self-reliance, for econo-
mic developmeni and indeed for
survival in many spheres depends
now on our ability, on our indigenous
talent and resources to speed up and
step up at the highest priority
possible, the search for oil in our own
country.

T»r this respect, the report of the
Mmistry has reminded us effectively
critically inadequate our
avameble crude oil supplies are at

present. We have got the ONGC
producing a little over 4 million
tonnes of crude per annum and
the only other producer is Oil

India which, according to this report,
continues to produce at a steady rate
of 3 million tonnes per annum. [
would like the Minister to tell us how
long this steady rate of 3 million
tonnes per annum has been continuing
steadily. This has been going for a
number of years. There is no increase,
no growth at all asg far as Oil India
is concerned and it should not be put
in the report in this way as to give
an impression that something “very
remarkable has been achieved.
Therefore. the result will be, as it is
stated here, that our requirements of
crude 0il mav go upto 40—43 million
tennes per annum in the next five

vears whereas we are at present
producing only 7 million tonnes
indigenously.

The experience which we have
recently with the Bombay High

off-shore drilling onlv goes to prove
in my opinion that there is plenty
of 0jl in the waters of the surrounding
ocean and not only on the West Coast
hut also. if we set about it, we can
find out quite a lot of oil. T am quite
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sure, on the East Coast ag well of
this continental shelf, stretching right
from Vizag in the South. I would
say, right up to Chittagong and Coxs
Bazar. There is no reason why we
should not have cooperation with
Bangladesh in this matter also.
Instead of cooperation with our
genuine friends, the Government of
India is now geeking cooperation for
the offshore drilling precisely with
those big, multinational foreign oil
cartels who are hovering about and
anxious to get into this business. It
has been stated here in reply to
questions so many timeg that
negotiations are going on; details
have not been revealed; perhaps they
cannot be revealed at this stage.
Even the Sagar Samrat, the mobile
of-shore drilling platform, which I
don’t think, by any  modern
technological standards, can be consi-
dered a very efficient piece of
machinery,—we know its background,
we know how it ran into lot of
trouble in the beginning and had to
undergo modifications repairs and all
that,—but even that, in such a short
span of time, has struck oil there,
which is at a short distance from the
coast of Bombay. Therefore what I
would suggest is that if a herculean
effort is made by the Government,
by the Ministry, by the ONGC, and
all available resources of talent, all
of our high Indian geologists, geo-
physicists, oil scientists, and every-
body concerned, there is no reason
why this pace of oil exploration
cannot be stopped up, quite sharply,
I would say. Without that, I fear,
we are going to be in for some very
serious trouble, As Mr. Unnikrishnan
pointed out, to what extent we can
rely on alternative sources of energy,
particularly coal, is also 3 matter of
research and development in this
regard. But I must say I am not very
optimistic yet about the Government’s
plans and proposals.

There is one thing I would say that
in our foreign collaboration agree-
ments with foreign companies,—
whether they are American, or
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British, or Japanese or French,—for
this off-shore drilling. I  would
request the Minister to be extremely
careful and cautious to see that
onerous terms gnd conditions are not
accepted which will do us immense
harm in the long run.

It is reported widely in the
national and international press that
some of these foreign companies are
trying to pressurise the Government
to see that if they are brought in
with their technology and know-how
ete. for off-shore drilling, they should
be allowed to have a share in the
equity participation, just as we have
had the example of General Motors
coming into Hindustan Motors or
regarding the Indian Explosives and
so on. This should never be allowed.
I know the Minister must have read
sufficient literature and books how
these multi-national oil corporations
(operating in different countries.
particularly the underdeveloped
countries of the third world) have
been able to entrench themselves not
only in the economy, but leading on
from that participation, to stages even
where they are in a position to
over-throw certain Governments.

16.00 hrs.

Therefore, this onerous terms and
conditions of 5 share in equity parti-
cipation or a sharein oil—3 part of the
oil which they find must be handed
over to them—for export must be
avoided.

As far as on-shore drilling is con-
cerned, we have been hearing for such
a long tinfe about the possibilities of
oil-bearing structures in Tripura, in
Assam, in the Gangetic basin of West
Bengal and so on. But, we do not
seem to be making much progress.
And perhaps one of the basic reasons
is that we have not got the equipment.
I woulq like to know from the Min-
ister what happened to the plan, or,
the proposal that there was, for the
manufacture of drilling rigs at #e
Heavy Engineering Corporation’s
Plan in Ranchi? That, as far as I
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know, has failed completely, Why is
it 50? Why 1s it there 13 not sufficient
measure of coordination betweepn his
minisiry, the Ministry of Heavy In-
dustry and other related mmisiries
to see that, to the extent possible, the
resources of the Heavy Engineering
Corporation must be utilised to manu-
facture driling rigs which we re-
quire so badly? Short of it, whether
my friend, Shri Piloo Mody hkes 1t
or not, we will be depending on our

equipments, particularly, for our
driling rigs, on the Soviet TUnion
and other socialist countries like

Rumania etc. And no other country
will give you drilling rigs.

SHRI PILOO MODY, What 1s wrong
with 1t; 1if you are dependent on them
for drilling, you sink with them be-
cause they do not know

SHRI INDRAJIT GUPTA. You
should know that all the data, on the
basis of which, this off-shore explora-
tion of Bombay-high has yielded 1e-
sults was also prepareq by us

MR. CHAIRMAN. I think Shn
Mody needs a little driling. He 1s
1gnorant.

SHRI INDRAJIT GUPTA: He does
not know anything about it That is
the trouble. I would like to know from
the Minister, when he replies, what
concrete steps have been processed or
worked out under the Indo-Soviet
Agreement, particularly, for the supply
of adequate equipment and drilling
rigs which will enable us to step up
the pace of our on-shore exploration
I woulg say this thing that we are
not very much satisfiled with the aiti-
tude that the Government has taken
to the very valuable recommenda-
tions which were made by the Mala-
viya Committee on O N.G.C. 1 have no
hesitation in saying that the very
valuable work of that report is, to a
large measure, due to its Secretary
which, everybody knows I hope,
Shri Borooah knows the name of Shri
Sailesh Ghosh who worked as a Sec-
retary of the Malaviya Committee,
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He is one of the most knowledgeable
persons on oil i this country, And
the O.N.G.C. had laid down as one
of the top priority tasks of the Gov-
ernment for changing the entire struc-
ture of the ON.G.C. from top to bot-
tom. It also proposes that there
shoulq be a separale Ministry of Qil
Exploration and under that the whole
structure of the O.N.G.C. should be re-
vamped and reorgamised from top to
bottom. Re-vamping, as I understand
it, basically means, change of bureau-
crats from top to bottom. Shri Unni~
krishnan gave some examples. I do not
waut to multiply them. The kind of
gentleman sitting in thig vital position
In the whole apparatus should be re-
placed by techmnical people, by the
people who are knowledgeable in this
particular specific field of oil and
petroleum who knows something about
1t I do no! know your new Secretary,
Shr1 Dave. I do not have the pleasure
of his acquamtance but, 1 want to
know why should a Secretary of your
Muustiy—an oil Technocrat—not be a
person who has, over the years, ac-
quired expertise, knowledge and ex-
perience in thus specific fleld? Why
should be always be a general admi-
nistrator and a bureaucrat? Therefore,
1 woulg say m our country we have got
enough talent We have got enough
young people, good geo-physicists,
geologists, scientists and oil people
to whom one should boldly give res-
ponsibility m this period of challenge
if you want the country to really come
out of this deadlock and take radical
steps in the field of oil—our own oil

One of the most tragic things is that
even after 27 years of Independence we
a1e producing only 7 mmllion tonnes of
o1l per year and we found ourselves
in such a hopelessly vulnerable posi-
tion when the fuel crisis overtook the
wotld We were at the mercy of
othets. Whether 1t 158 oil or coal we
have not developed our own resour-
ces Thie basic aspect of our develop-
ment has been 50 tragically neg-
lected that now when catastrophe has
overtaken the entire worlq our coun-
try—however big it is with its vast
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population—finds itself in this respect
absolutely vulnerable and weak. This
is my final appeal to the Minister that
the whole set-up of O.N.G.C. must be
re-organised from top to bottom and
good technologists—our own people
who are technocrats in this line—should
boldly be permitted and given respon-
sibility. Energetic plans should be
taken up with the help from whatever
friendly country or friendly agency it
is available who will supply us neces-
sary equipment and know-how with-
out demanding onerous terms ang con-
ditions which are against our national
interest to make a real breakthrough
in the next five years so that we are
able to tap these resources and gradual.,
ly become self-reliant and overcome
this kind of dependance on foreign
powers and foreign companies.

16.08 hrs.

(SHRI DINESH CHANDRA GOSWAMI IN
THE CHAIR)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN); Mr. Chairman, Sir, 1 know
the House is hard-pressed for time.
So, I wil not take very much time of
the House. I will deal first with the
fertiliser., A large number of hon.
Members including Shri Verma, Shri
Genda Singh, Shri Shivnath Singh
Shri Kachwaj and a large number of
other hon. Members expressed con-
cern about the production of fertiliser
in this country. I fully share that con-
cern of the hon. Members anq I would
not like to mince matters or conceal
anything. I would like to say quite
frankly that the situation regarding
fertiliser is not at all satisfac’ory.
There is g great deal more to be
desired. I would, therefore, like to
explaip the position in some detail be-
cause the country is very much exer-
cised over it.

We are at present trying to increase
the production of fertilisers as fast as
We can. Ag the House is aware, we
have to import large quantities of fer-
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tilisers every year. Our existing in-
stalled capacity is 19,39,000 tonnes of
nitrogen and 5,60,000 tonnes of phos-
phates. We hope to compleie certain
projects by 1974-75, ang in the publie,
private and co-operaiive sector, we
hope to create an additional capacity
of 8,22,000 tonnes of nitrogen and
2,989,000 tonnes of phosphates. There
are other projects which will be com-
pleted after 1974-75, and the iotal
capacity both in the public and in the
private sector to be created after 1974-
75 would be 14 lakh tonnes of nitro-
gen and 3,63,000 tonnes of phosphates.
We have also a number of projects
which have been approved in princi-
ple With these projects 1n the public
sector, the private sector and the co-
operative sector, a total capacity of
23,50,000 tonnes of nitrogen and
5,21,000 tonnes of phosphatic fertilisers
would be created.  Therefore, the
total capacity that we shall create by
the end of the Fifth Five Year Plan
would be 65,51,000 tonnes of nitrogen

and 17,43,000 tonnes of phosphatic
fertilisers
In 1973-74, the installed capacity

was 11,28,000 tonnes in the public sec-
tor. Against that, we produced 5,34,000
tonnes of nitrogen. In the private sec-
tor the installed capacity wag 8,11,0600
tonnes, against which the production
was 5,26,000 tonnes. A number of hon.
Members had expressed concern at the
low utilisation of the existing capa-
city. I admit that the utilisation, par-
ticularly in the public sector is not
very satisfactory. In 1973-74 it had
been 478 per cent which was rather
low. The utilisation of capacity in the
private sector has been 64 per cent
which appears to be very much better.
But 8o far as the public sector is con~
cerned, I would hike to state that in
this we have included the new plants
at Durgapur and Cochin where the
utilisation of capacity hag been 3.9
per cent and 8.6 per cent respectively,
and these are very low figures because
these plants are still being stabilised,
and the production has not yet been
fully stabilised, anq these two plants
are having numerous difficulties.
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SHRI KRISHNAN CHAINDRA HAL-
DER (Ausgram) For instance, what
arc the difficulties at Durgapur?

SHR] SHAHNAWAZ KHAN On a
number of occasions, the House has
exptressed 1its great concern over the
slow progresg cf these two plants The
main difficulties m these two plants
wele as follows

These two plants were erected from
foreign exchange given to us as credit
by some coun ries About 35 per cent
of the equupment had to be imported
and 65 per ceni huad to be fabiicated
indigenously When the plants were
put into commission, we found that
most of the imported equipinent start-
ed faihng It 18 this that has been
giving us a lot of trouble But I will
say this to the credit of our officers that
they have been working very hard and
have pmnpointed the defects in these
plants These plants have worked
from time to tume, but stil} they have
not oveicome the difficulties We have
employed the best talent available in
the country to oveicome this problem,
but so far they have not succeeded, and
now we have requested a foreign firm
who supplied nost of the equipment a
firm by the name Montecatini, who
are international famed 1 the field of

fertilisers They would be sending
their people and would be carrying
out an end to end survey of both

plants They are both in the same
condition ang we hope by this end to
end survey by this very 1enowned
firm, they will be able to suggest some
way out of the difficulties

I would like to point out that 1t 18
our endeavour to start producing fer-
tiliser plants in our own country It
was with this in view that we trieg to
increase indigenous production to the
maximum extent +0 that we have to
mmport only the 'mmmum of equp-
ment from abroad May be there are
certain problems hut when we under-
take new projec's and new jJobs, cer-
tain problems are boung to crop up
It 18 a new venture and we hope with
the help of our engineers and foreign
experts whom we have mwited, we
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will be able to put these plants back
into operation.

I would also like to say that apart
from these two new plants, we have
included 1n the public sector the Rour-
kela plant where the capacity utilisa-
tion is 383 per cent and the Neyveh
plant where the capacity utilisation 1s
214 per cent These two planis are
not controlled by my Ministry

The House knows the problems of
Rourkela They do not have sufficient
coke oven gas Neyveli has the pro-
blem of havmg very old and aged
machinery which 1s continuously
breaking down leading to shortage of
lignite If these were to be left out,
thhe remaimng plants 1 the public sec-
to; compare very favourably with the
plants 1n the private sector Their per
centage would be 73 Therefore, 1t 15
wiong for anybody to say that the
units 1n the puplhic sector are no'
functioning  well Our plantg at
Gorakhpur, Kanpui, Nangal, Namru)
ind Trombay compare very favourably
with any of the best plants in the
private sector We hope that the other
plants whidn are lagging would alsv
come up With ACT, 1t 18 a problem
of old age

SHRI KX S CHAVDA (Patan)* Not
comparable with the Gujarat fertiliser
factory

SHRI SHAHNAWAZ KHAN
Gujarat fertibser factory 13 doing vey
well too But as you know, they weit
also affected by floods We are verv
proud of that factory, they are domg
very well

st A gmE (derwy)

WEh F ¥ ¥ ¥o ¥y )

SHRI SHAHNAWAZ KHAN Swmndr!
also 1s getung old They have plsn®
for rationalisation ang modernisation
of the plant and they hope to switch
over from the use of gypsum to roch
phosphiate, and we hope that whe?
these schemes are introduced Smdrl
would also come up
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In spite of all our efforts, our indi~
genous production by the end of the
fifth five year Plan would be m terms
of nitrogen 40 lakh tonnes and our
requirements in terms of mitrogen
would be 52 lakh tonnes. That leave a
gap of approximately 12 lakh tonnes
which we would still have ‘o import at
the end of the fifth five year Plan. As
1 said, the situation is quite serious,
and with the recent very steep in-
crease in the price of petrol and crude
oil, 1t has become extremely difficult
to import any fertilisers from countries
abroad. Many of the countries with
whom we had entered into contracts
for the supply of fertilisers on a long
term basis have pleaded their inability
to honour those contracts because they
said, “we do not have the oil: and we
do not have the raw materials and
therefore we are not in a position to
supply to you.”

Another very alarming thing that
happened is that urea which used to
cost approximately 50 dollars per
tonue—my friend Shri Jagannath Rao
knows because he was Minister of
Supplies—is now not available even

at 300 dollars per tonne. We are
hunting for fertilisers ....
SHRI K. S CHAVDA: Is there

any penal'y clause in the agreement,
because it is a breach of the agree-
ment?

SHRI SHAHNAWAZ KHAN They
plead force majeure

MR. CHAIRMAN: If you start
answering questions, there is no end

SHRI SHAHNAWAZ KHAN: My
hon. friend Shri Unnikrishnan very
rightly said and very correctly em-

374 L8 —10
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phasised the importance ot using coal
feedstock for our fertiligers. In this
country, nature has blessed us with
huge reserves of coal. We have in

this country, proved and indicated
regserves of coal to the extent of
50,000 million tonnes; so much is

available in thig eountry.

SHRI RAJA KULKARNI (Bombay-
North East): But not the technology.

SHRI SHAHNAWAZ KHAN. Tech-
nology also. I entirely agree wilky my
hon. friend that we should have more
and more fertiliser plants, As the hon.
House knowa, we have presently three
coal-based  fertiliser plantg under
construction One 18 Talcher. | had
been to Talcher where a coal-based
plant is coming up fast and we hope
that within the next two years or so,
the plant would be commissioned. At
Ramgundam also we have a plant
coming up and that is also coal-based.
We have one at Korba. This merely
the beginning and once these three
plants are proved and our people get
the know-how and the technique of
running these plants, I am sure, you
wil] be able to put up many more
coal-based plants ag we have huge
resources of coal in almost all the
coal mines of India. A large number
of hon friends expressed anxiety and
dissatisfaction over the distribution
system Shri Genda Singhj is sitting
here. He has been the Minister for
Agricul'ure in Ulttar Pradesh and he
feels stronglv for the farmers. There
are many other Members who have
complained that there was mal-
distribution and blackmarketing in
fertilisers. On our side we have been
trying in our Ministry to take what-
ever deterrent action we coulg and
we have already terminaied p large
number of contracts I was looking
at the fijgures and hon. Members
wanted to know these figures. During
the year 1973-74 F.C.I. have either
terminated or suspended the contracts
of 713 firms. The Sta‘e Governments
have launched prosecutions in about
{00 cases. 1 appreciate that there
should be no blackmarketing in ferti-
lisers and the farmers who work so
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hard to make the country self-suffi-
clent 1n food should be able to secure
feralisers a: controlleq prices. Many
State Governments have also reques-
ted us to and over the entire distri~
bution of fertilisers to the State Gov-
ernments, and we have written back
‘o say that we are quite willing to
hand over total production of ferti-
hisers 1o the State Governments pro-
vided they accept al] types of ferti-
hisets The Fertiliser Corporation of
india 18 producing different types of
tertilisers Some are popular and fast
moving while others are rather slow-
mo .ng and our experience is that
people like to take what sells easily
and they are not keen to take the stuff
which 15 not fast moving.

SHRI KRISHNA CHANDRA HAL-
DER. Have you got any plan! to
manufacture fertilisers from garbage?

SHR{ SHAHNAWAZ KHAN, ] shall
come to that Sir, adequate promo-
tional and marketing activities have
alsp to be undertaken to popularise
different typres of fertilisers. If the
State Governments take over the dis-
tribution, they would have to take over
thigz too. We have requesteq the State
Governments that if we hand over the
distribution to them, they, in turn,
would not hand it over to the private
particc and that they would do it
through the cooperatives. Then, there
wag the question of utilising the per-
sonnel of FCL

SHRI M C DAGA (Pali). Some
norm: should be fixed by the Centre

SHRI RAJA KULKARNI: Do we
take 1t that the Fertiliser Corporation
Is willing to hand over the distribution
of fertilisers to the State Governments
under eertain conditions?

SHRI SHAHNAWAZ KHAN: We

have agreed We ftave already
done 30 and we are quite pre-
pared to do i* provided they

accept these conditions. But, T would
like {n say that Fertilisers Corpora-
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tion is only one of the parties. Thera
«r » nrivate sector people who have
their own distribution agencies. Yes-
terday, Mr Kachwaj made a very use-
tul suggestion that Government should
control even the distribution of ferti-
Lisers from privately-owned factories.
This ic a good suggestion, which I am
surc would be considered by the Mi-
nistry of Agriculture to whom this re-
lates.

Sut, 1 shall be failing in my duty if
I do not refer to demand of hon. Mem-
ber from Rajasthan for setting up a
fertiliser factory based on Saladipura
pyrites and Jamnakotra rock phos-
phate A feasibility report has been
prepared by a World Bank team and
that feasibility repor:i is presently be-
ing evaluated by a very high level
committee and I am sure, as soon as
the report of the committee is avall-
able, suitable action would be taken.

SHRI SHIVNATH SINGH (Jhun-
jhunu): What do you mean by ‘as soon
as'? Can we know the time?

SHRI SHAHNAWAZ KHAN: We
hope we will be able to take advance
action during the Fifth Five VYear
Plan. Some Memberg wanted to know
what was the position regarding Mitha-
pur. Tatas had applied for a letter
of Intent Then, later on, they al
lowed that letter of intent to lapse
We do not know the reason, why they
have dmme so Shri Shyamnandan
Mishra —he @ not he:e-—~wanted to
know, what was the reason for the
shppage of Barauni factory and which
was the firm which had not supplied
cquipments in time, Sir, the equip-
ments were boiley feed water heater,
material handing equipments ang pril-
ling towers They were supplied by
some indigenous firms both in the pri-
vate and public sectors.

Then, some Members wanted to
know, how is it, when we are short of
Naphtha in thig country and when
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Naphtha ig required for fertiliser
plants, that we want to export Naph-
tha now. The reason is, some of our
plants have not been able to utilise
the full gquantity of Naphtha, due to
various facturs. For instance, I have
already explained about the difficul-
ties in Cochin and Durgapur. There,
are difficulties in other plants due to
shortage of power. Compulgory power
cuts have been imposed with the result
that the factorieg could not utilise the
full quantity of Nephiha and we have
10 export Naphtha. We are offering
that Naphtha to countries which can
in turn give us fertilisers—who may
be short of Naphtha and who are in
a position to supply rertilisers to us—
in lieu of Naphtha.

Drugs and pharmaceu.icals is a sec-
tor in which the public sector, private
sector and foreign companies can ope-
rate. At present the share of the pub-
lic gector in this business, I admit, 1
low. It varies from 8§ to 8 per cent.
But with the expansion programmes
we have launched for tune fifth plan,
we hope that the share ¢f the public
sector in formulation would go up to
20 per cent and in bulk drugs, it would
be over 50 per cent. That would be a
big step forward. A number of hon.
members have said, the foreign firms
were having a free hand and making
huge profits. We have taken several
steps to regulate the activities of
foreign firms, namely:

1. The Indian sector of the indus-
try ig given preference in approval
of manufacturing schemes.

2. Manufacture of increasing num-
ber of bulk drugs through public
sector undertakings.

3. Industrial licences are usually
not issued to foreign @irms for pro-
ducing formulations unless linked
with the production of bulk drugs.

4. Foreign firms are asked to take
up production of Lulk drugs from
more basic stages and to make avail-
able g suitable portion of their bulk
drugs production to non-associeted
formulators. This is 5 very import-
ant encouragement to the Indisn in-
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dustry,

SHRI K. 8. CHAVDA: 60 per cent
of the turnover of Indiun firmg is in-
vested in the production of bulk drugs
whereas less than 5 per cent of the
total turnover of foreign firms ig in.
vested in bulk drugs. Still, the Mini-
stry is equating the two.

MR. CHAIRMAN.: The senior Mini-
ster will reply. Now let him continue,

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI D, K.
BOROOAH): All hon. members
have made valid points, including
Mr. Chavda. 1 would like to

reply to all their points, but that will
take ag much time ag they have taken
together, Therefore we were to have
priorities since time is very short. He
deals with the subject of drugs and
Pharmaceuticals. Therefore he should
reply.

MR, CHAIRMAN: The senior Mini-
ster has to reply when he will cover
some of the points, Before that there
are three members who have to speak:
If the Minister is not able to cover all
the pointg raised by members in the
debate undoubtedly he will communi-
cate to you the reply.

SHRI SHAHNAWAZ KHAN: Ag 1
said, there will be apprepriate export
obligation imposed on them and there
will be a progressive reduction of
foreign equity participation. Every
time they come up for expansion, we
reduce their equity capital. We are
taking all these steps. In addition,
under the Reserve Bank of India Con-
trol Order we control further expansion
of these firms. We have also appoint-
ed a Committee under the chairman-
ship of Shri Hathi, which will go into
all aspects, Since Shri Chavda is a
member of that committee, he can
place his usefu; suggestions before
that committee.

SHRI K. S. CHAVDA: The main
point is to encourage Indian industry.

SHRI SHAHNAWAZ KHAN: Dr.
Kailas made a reference to the report
of the Working Group under the
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charmanship of the Bureau of Indus-
trial Costs anq Prices, which is going
into the prices of various bulk drugs
The report has been received, and
discussed by the Ministerg and the re-
sult would be before us very soon,
rooner than you expect

Regarding capsules, we already have
sufficient capacity We have created
capacity for 1600 mullion capsules
while our requirement is about 1200
mllion So, there will be no defici-
vicy
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MR CHAIRMAN Are you speaking
from you own seat alilotted to you?
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g

MR CHAIRMAN In that case, you
£0 to your original seat and make the
comment I will take ncte of your
comment provided you go to your ori-
ginal seat You cannot make a com-
plamt when you yourself are violating
the same rule
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SHRI D. BASUMATARI (Kokraj-
har): 1 rise to support the Demands
under the comtrol of the Ministry of
Petroleum and Chemicals.

This Miristry of Petrcleum and
Chemicals deals with several indus-
tries in the core sector of the Plan.
It deals with o1l exploration, oil re-
fining, o1l marketing and distribution
and petro-caemicals, fertilisers, in-
secticiddes and chemicaly and  drugs
and pharmaceuticals. ‘That is such a
big orgamsation that it will require a
capuble man just to conirol it.

M:ny of the speakers have stated
the difficulties and what 15 going on.
What I feel is that unless this organi-
zatwn is put under the control of a
public undertaking, you cannot do
justice to the public Therefore, 1
request the Minister who is a man of
vast experience and it is said that
he has read a lot of books and not
only that, he was Chairman of the Qil
India for some years and, therefore,
he had a vast knowledge of this Mi-
nistiy and I am sure he will look into
these things.

I only want to point out about em-
ployment of Scheduled Castes and
Scheduled Tribes. You know I have
been cxamining all the Ministries as
chairman of the committee on welfare
of scheduled castes and scheduled
trihes There, I find that the employ-
ment of Scheduled Castes and Schedul-
ed Tribes is somewhere nil, some-
where it is 0.1, like that. But I am
told by my friends that he has ex-
preszed the view that he would look
into the employment of Scheduled
Castes and Scheduled Tribes in his
own Ministry. But I would like to
point out to him that every Minister
is 80 much interested in the develop-
ment of Scheduled Castes and Sche-
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duled Tribes but, at the sams time,
from my experience, I find that the
bureaucrats are very allergic to the
development of Scheduled Castes and
Scheduled Tribes in all fields. That
15 the worst aspect. I hope Mr.
Borooah is 3 man of action and what
he means he will do and he does. 1
know him very well. I know from
my early life and we are very cordial
friends and, therefore, I hope he will
do justice to the Scheduled Castes and
Scheduled Tribes in his Ministry,

At the same time, in 1egard to our
refineries, we have a refinery at
Gauhati. Mr. Tarun Gogi made a
mention about it. At the same time
another refinery at Bongaigaon has
been proposed, the foundation--stone
for which has been laid by cur Prime
Minister. I was born and brought up
at Bongaigaon and I hope Mr. Borooah
will try to expedite this Bengaigaon re.
finery The other day I v.sited my
constituency I saw a few people work-
ing there and wien I asked some of
the officer how long it would take and
whether they will be able to expedite
and complete it within the targeted
periog fixed by the Government, they
said that 1t is very difficult because
there 15 transport difficulty and mate-
1ials are no' found and it is difficult
to bring them from outside and that.
therefore, it would take a longer time
than fixed, viz.. 1078.

I am sure Mr. Borooah will look into
all thcee things and take necessary
actinn

There is another point which I would
like to mention in this connection, n
regard to petro—chemicals, in regard
to fertilisers and setiing up of petrol
pumps You find that all these things
are controlleq by a few big capitalist
peaple. You can count these people
on your fingers. They are controlling
the whole of the petrol pumps in the
whole of Assam. I do not at all lke
to name them. You know; apd Mr
Borooah knows thege thimgs One
man is controlling the whole of Aesart
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in regard to these¢ petrol pumpsg direct
and indirectly. These monopolists
must be removed from this fleld and
unless thig sort of monopoly is re-
moved, we cannot really establish
socialism in the couniry We cannot
have real socialism, the dogma which
we cherish 8o much. My plea is that
the scheduled caste and scheduled tribe
people should be given opportunities
to set up these petrol pumps. They
should be given supply of fertilisers,
because fertilisergs are very important
for these poor agrica’turists. Our
farmers are very much dependent
upon these fertilisers and they should
be supplied enough fertilisers so that
they may engage themeelves in in-
creasing the food production of the
country. Without feriilisers they can-
not increase production.

Assam, as you know, is very much
dependent upon nature. The tea
garden people are needing more and
more fertilisers. You knww that 5§
per cent of the whole of tca produc-
tion in the whole of India takes place
in Assam only. As many as 23 tea
gardeng are lying witheut production
beacuse of lack of fertilisers and lack
of financial help from th: Government,
This should be remedied. The tribal
pcople come from outside. from Bihar,
from Orissa, from Chotanagpur and
alsy from Madhya Pradesh, for em-
ployment, for working in the tea
gardens. Those peopl: are going to
be without employment naow until and
unless these 23 tea gradei's, which |
menticned, are taken over by the
Government

Finally I wish t, say a word about
the scheduled caste and scheduled
tribes people. I request the Minister
to see that the quotas for these people
avs filled up and to see that there is
no longer any ‘nic’ figure regarding
the employment of these people in his
Ministry. In many places what we
find is that it s stated that suitable
candidates are not available. I had
oceasion to examine the workshops of
the Railways at Bombay. There what
we found was this, This was not for
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any big technical posts, put only for
clericay jobe. I tock along with me
about 15 graduates ang they were
promised Lo be taken immediately on
the spot. So, this is one example to
show that candidates are available and
they can be taken in. I jequest the
Minister to see to it that tte shortfall
is made up in hig Mrustay. In his re-
ply 1 want to know his reactions about
these points which I have just men-
tioncd. Thank you,

SHRI SHANKERRAO SAVANT
(Xolaba), Mr Chairman, S, I rise to
support the Demands of the Ministry
of Pctroleum and Chemicals. The
Petroleun: and Chemicals Ministry
hag assumed tiemendous importance
all over the world in wake of the oil
crisis.  Probably in the belief that the
Arabian countries will always remain
aur farthful friendg throughk thick and
thin, we have neglezted the on—shore
and off—shore exploration ¢ oil. To-
day we have learnt : lesso- from our
dufficulties and, I am sure, that the
ONGC will rise to the occasion and see
that exploration is pushed forward
with much gr.ater zeal 0il countries
ate making easy money and they think
that by this €asy maney they can ex-
{roit the whnla wo '4

As a wmatter of fact, they should
know that principles of economics are
»gainst them. Ultimately, exploitation
by menopolists boomerangs on exploi-
ters themselves. That is the law of
economics At the end of the First
World War, Germany was called upon
to pay heavy reparations by 1its victors.
They were in the nature of e¢xploita-
tion. It is well known that the re-
paration did little goo1 to the victars
of the ist world war. Ultimately it
was the Americans and the British
who suffered in the great slums that
utimately overlook them. A similar
thing might happen if these countries
to do not stop thig present method ot
exploitation of the whols world simply
because they have got the momnopoly
in oil. Just az in our country we do
not allow the monopolists to expleit
the people, similarly, taking the world
scene as a whole—we should not
allow the oil monopslists t, exploit
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the world: Wga should stop this ex-
ploitation by arguing with them. We
can ultimately tell them that it is not
even in their own interests to exploit
the whole world as they are doing at
present, We have already takep up
the matter with them.

SHRI VASANT SATHE (Akola):
Uptill now they were being exploited.
It is only now that they are getting a
fair price.

SHRI SHANKERRAO SAVANT. It
is not a question of fair price. They
do not say that what they gct is g fair

price. They have raised it by three
times. You camnot, therefoare, call it
a fair price.

SHRI VASANT SATHE: They have
got the right to do that.

SHRI SHANKERRAO SAVANT:
Every monopolist says that he has got
the right to dictate his price.

SHRI VASANT SATHE: That is not
the stand of our country also.

SHRI SHANKERRAO SAVANT: It
is not a question of stand. It is a ques-
tion of economics. By this method
we are going to change the economics
of the whole world and it will ulti-
mately boomerang upon them. The
lawg of economics are involable. We
are going to take over the Esso and the
Burma Shell, The question is whether
we will show the same quality and
same quantity in our own refineries.
As the hon. Minister just now said
there is so much of underutilisation.
What are the reasons for so much of
underutilisation? We should find them
out. And ultimately, we would find
that in all the public sector activities,
the management is indifferent to per-
formance. Their emoluments do not
depend upon their performance. The
reverse is the case with the private
sectors. The problem of management
there depends upon their performance,
Sometimes it happens that the mana-
gement in the public sector is in lea-
gue with the private sectors’ manage-
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ment. The private sector is interested
in seeing that the public sector does
not produce good quality and enough
quantity. I am not going to say that
these are the things which are hap-

pening everywhere., It is ‘for the
Ministry-——the  Governmeni—fo see
that our public sector really
does good work and gives a
good performance. It they find

that anybody’s performance iz not
good, then he should be punished. Not
only that. What happens to-day is
that that man gets a promotion at the
end of a particular service. I say that
his performance should be the only
criterion for promortion. If we are to
take up a trade, we must know what
are the wusual trade practises, We
have got to accept them in our day
to day working.

Now, as regards cooking gas, there
is considerable unhappiness. I do not
know why we are not able to supply
cooking gas. Is it due to the fact that
cooking gas is not awvailable in suffi-
cient quantity? Acutally, we are re-
fining more and more oil. Naturally,
there must be more gas available, Pro-
bably the containers are not available.
It is for the Petroleum Ministry to see
it that the containerg for cooking gas
are made available. If cooking gas is
made available, we will save so much
of our coal. timber etc. Otherwise
our forests will get denuded.

Then I will turn to (fertilisers.
Everybody has under-scored the im-
portance of fertilisers. Our produc-
tion is going down. The main ques-
tion is about distribution. I do not
understand why distrAbution is not
given to the cooperative societies. The
distribution of kerosene should also be
done through the cooperative societies.
Then many of our ills and many of
our complaints will vanish.

Lastly, I should like to refer to the
adulterated and fake drugs. I cannot
understang why these fake drugs g0
on increasing instead of decreasing. It
is for the Minister to see that adul-
teration and fake drugs do not com®
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in the market. It should not simply
be punishing them afterwards but at
the stage of manufacture itself it
should be geen that no such drugs are
actually, prepared. Another friend of
mine had said that we were equating
the Indian drug firms with Foreign
drug firms. Of course, this is the real

grievance. Foreign firms like the Union

Carbide are getting so many licences.
We should gee that our firms are mot
starved like tha:. Secondly, there are

accusations against these foreign flrms
that they are engaged in spying acti-

vities. If that is so it is all the more

necessary that we should not encour-

age them and we should encourage

our own firms. Unless we en-

courage them it would not be pos-

sible for them to come up,

All 1 would like to point out is that
the Petroleum Ministry should take
all these suggestions into account and
see that in spite of he present crisis
our country comes up and gets over
all these difficulties. With these words
I take my seat.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): 1 am really at a loose
end. 1 do not know where to begin
because the hon. Members, who have
been good enough to participate, have
placed o many very valid and useful
points,. If I were 1o reply to them I
do not know whether I will be ahle to
finish within the allotted time given
to me.

1 will reply to a very apparently
small point but which is a matter of
fundemental importance. This after-
noon, Mr, Unnikrishnan, raised a
point that we should be careful to sce
that the public sector organisations
are not taken over by capitalist elite.
If that yere to happen there would
really be no point in having this pub-
lic sector organisation angd we might
as well sell them to the private sector.
The public scctor organisations have a
special status and special significance,
and, therefore, those wbo run the
public sector organisations must have
a special attitude or what is popularly
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called commitment.

8hri Kachwai and Shri Basumatari
had raised a very important point.
‘They said that the Harijans and Adi-
basis constituted a large part of our
population and they had representa-
tion in this Parliament and in Goverm-
ment but in many of the public sector
orgamnisationg they were not repre-
sented at all either in business or in
jobs. I think this is a very sorry state
of affairg and it runs counter to the
principle of social justice.

SHRI K. S. CHAVDA: Let him not
show only lip-sympathy.

SHRI D. K. BOROOAH: I had a
harq look at it and I found that both
in my Ministry as well as in the
industrial units under it, the repre-
sentation of both Scheduled Castes
and Scheduled Tribes was highly un-
salisfactory; and so far as businesg is
concerned, that 1s, so, far as the dis-
tributary system is concerned also they
have no representation in a satisfactory
way. 1 went to the Prime Minister
with a proposa] that at least 25 per
cent of the retail outlets in the oil
industry including the gas distribution
agencieg should be reserveq for Sche-
duled Castes and Scheduled Tribes.
Then 1 found that because of the shor-
tage of crude oil, there was hardly
anty prospect of increaging these out-
lets and, therefore, it would remain
only a pious wish.

When we looked at the list of the
people, we found that in Delhi, one
company or one firm or one individual
or one group of people was having
distributorship for 53,000 cylinders. I
think the rate is about Rs. 3 a cylin-
der. If they get Re. 1 per cylinder,

they would get a net oprofit of
Rs. 5§3.000.

SHRI JAGANNATH RAO (Cha-
trapur): Why should he not break

the monopoly and give it to Schedul-
ed Castes and Scheduled Tribes?

SHRI D. K. BOROOAH: That is
exactly what I am going to do.

SHRI PILOO MODY

{Godhra):
What about Muslims®
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"SHRI D. K. BOROOAH: I
come to that also.

SHRI ATAL BIHARI VAJPAYEER
(Gwalior): What about Pars.s?

SHRI PILOO MODY: Parsis do not
want anything special.

SHRI D. X. BOROOAH; Thisg deci-
sion of the Government, initiated by
the Prime Minister, is going to be im-
plemented, and we have now decided
to spht it..

SHRI SHYAMNANDAN MISHRA:
He said tha. he had mnitiated it and
he had gone to the Prime Minister,
but now he says that the Prime Minis-
ter had initiated it. We do not know
what the actual position 18 Who is
the initiator?

SHRI D K. BOROOAH: It does not
matter who the initiator is.

shall

AN HON MEMBER It was Parlia-
ment Members who had initiated it.

SHRI D K. BOROOAII: That is
true that the real imitiation started at
the Parliament's level.

SHRI PILOO MODY: By the Op-
position.

SHRI SHYAMNANDAN MISHRA:
As supreme leader, everything goes
back to her”?

SHRI D. K BOROOAH: That is
true. It cannot be helped Therefore,
we have decideq that we shall split
these units. We have not yet decided
what the minimum would be My
feeling is that it should not be more
than 3000 units per person or per com-
pany or per unit of distributorship It
we have thus a spread-out and we
have a network all over India by split-
ting it. we would be able to provide
for a sufficienily good proportion of
Scheduled Caste and Scheduled Tribes
young men and educated unemployed
persons in this.

SHRI RAJA KULKARNI- Not only
10C, but the private oil company
dealers should also be covered.
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SHRI D. K. BOROOAH: Yes, Caltex,
Esso and Burmah-Shell.

SHRI VASANT SATHE: But do not
ask for heavy deposits from them

SHRI PILOO MODY: The local
bama will advance the money,

SHRI D. K. BOROOAH: Whey we
decide that they sghall get it, 1l is
our responsibility also 1o see that it
35 possible for them to get it

SHRI INDRAJIT GUPTA: What
about the kerosene dealers?

SHRI D K. BOROOAH: We wil
look into that.

I may not do 1t overmght, but cer-
tainly so far as the gas agencies are
concerned

SHRI D. BASUMATARI: When he
was Muuster in Assam, the earnest
money was brought down to 25 per
cent for Scheduled Castes and Sche-
duled Tribes. He will do the same
thing here also

SHRI D K, BOROOAH' Forty-five
per cent. I am sure I have got the
<uppor! of all sec 1ons of the House

SEVERAL HON MEMBLRRS You
have

SHRI SHYAMNANDAN MISHRA
One thmmg has happened that Stiri
Basumatari has moved op to the front
bench

SHRI D K BOROOAH, You and 1
woulq certamnly like to see him there

SHR! PILOO MODY. One of thum
will have to make room for him Let
us see how many volunteers there
are.

SHRI D. K BOROOAH: I have dis-
posed of this point earlier les' it be
forgotten later on, because I think it
is a matter of very great importan-e
because on it depends the introduc-
tion of social justice,

SHRI VASANT SATHE. This will
relude fertiliser also,
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SHRI D. K. BOROOAH: All

My hon, friend, Shri Raja Kulkarni,
spoke about oil diplomacy.

SHRI K. S. CHAVDA: We have
abolished Rajas.

SHRI D. K. BOROOAH: It is his
name, not a title. I would like to
say that we have only one diplomacy,
open diplomacy. We have no secret
diplomacy in this, We recognise the
right of producing countries to their
natural resource which, in many
cases, is their only rcsource for eco-
nomic development, We also recognise
the fact that their resource has been
exploited ruthlessly for the economic
development of advanced coun-
tries and they have a right to expect
a reasonable return for their oil. At
the same time, the high prices of oil
have created difficulties for us which
we have frankly stated to the oil
producing countries and have asked
them for an undertaking of our diffi-
culties. There is not even a remote
hint of confrontation in this approach
1 am glad to say there is appreciation
of our posi‘ion and our approach, and
because of our approach to this prob-
lem. there have been bilateral dis-
cussions and solution of the problem;
thanks to the efforis of my esteemed
colleagues, Sardar Swaran Singh and
Shri D P. Dhar, we have been able
to strike good bargaing with countries
with such divergent policies as Irag
and Iran. It is because we did no'
go in for confrontation with anybody.
Instead we decided to talk the matter
over bilaterally with other countries
and place our difficulties before them.
It is a matter of great happiness that
we have been able to succeed in gett-
ing concessions, good deals, both from
Irag and Iran, although they have
divergent political philogophies.

SHRI PILOO MODY: What is the
good deal?

SHRI JAGANNATH RAO: Favour-
able terms.

SHRI D. K. BOROOAH; Mutually
beneficlal terms.
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SHRI RAJA KULKARNI: Loan of
110 million dollars.

SHRI PILOO MODY:
thing?

Is it a secret

SHRI D. K. BOROOAH: The basic
thing is known to all. Saudi Arabia
has also shown ap inclination. They
have invited us to discuss this matter.
Other oil producing countries in the
neighbourhood also have approached
us to discuss this matter. I hope in
a very short time we will be able to
have favourable deals wi h many of
these countries. That is because our
policy was right. We had complete
sympathy, u«s the Prime Minister said,
total sympathy, for the Arab cause;
we did not go in for a confrontation
with them. either from the point of
view of western countries or from the
point of view of non-aligned count-
ries. We decideg to go ip for bilateral
discussiong and therefore we have been
able to get good bilateral concessions
This is our diplomacy and there is
nothing secret about jt and it is known
all over the world.

Another aspect I would like to bring
to the notice of hon. Members is that
during tihe last one year, we have
had our share of tensions in so far as
the labour is concerned. But in the
ultimate analysis, we found that our
labour hag played a constructive role.
There has hardly been any strike.
There may be a small tension for a
short while but we have been able to
sort it out, because we accepted,
firstly, the principle of collective bar-
gaining, and secondly, the sovereignty
of discussions. We sorted out all the
problems among nurselves, and I am
happy to tel] you this. In regard te
Haldia refinery, which was delayeqd for
about a couple of years or a little more
than that because of g lot of difficul-
ties including labour trouble, when
we discusseq this matter with the
labour unions who belong to two diff-
erent groups the major groups being
CPl anud the smaller group being the
INTUC, and both certainly at daggers
drawn,—they agreeg to work together,
and it gives me great pleasure that
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they have completed the refinery and
it may be that within a couple of
months we will be able to go into
production. I would like to compli-
ment the workers of the Haldia refin-
ery belonging to different groups for
the excellent work they have done.

SHRI RAJA KULKARNI: Announce
20 per cent bonus ‘o the Oil and
Natural Gas Conmigsion workers

SHRI D K. BOPNO4H: So far as
our workers are concerned--we have
seen the ONGC workers—they have
done an excellent wo-k in Bombay
High. That is well known to Mem-
bers and everybtodv g very happy
about 1t. I would like to say that that
was possible because my colleague
Mr. Raghunatha Reddy, the Labour
Minister, took 1 gong deal of interest
in this, and we T“ave followed a
policy of collective bargaining and of
finding solution to problems by dis-
cussion. That is the policy which we
propose to follow m all problems re-
lating to labour.

SHRI VASANT SATHE: Collec-

tive on bo‘*h sides

SHRI D K. BOROOAH: Yes Ome
of the most important points raised
by many Members and specially by
Mr Indrajit Gupta, was as to what
we have done about off-shore drilling
About off-shore drilling, we have al-
ready completed the first well and we
have struck oil There 18 1o doubt
that we have struck oil. The pro-
duction test is gomng to take place.
Preparations have been made for the
secong drilling It is wrong fo say
that 1t is a very old-fashioned drill
It is one of the jyeck-up drills The
majority of the drills in the world
are today jack-up Xills platforms
There is a “newer version called sem-
submersible” But not many of them
have Vet been introduced. It is not
a secret matter that we are doing it
{n collaboration with an Amercan
company who are working as our
employees. Our  workers are algo
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working with them and they are
getting trained; and the ship is man-
ned by an Indian ecaptain, Capt.
Sulekar, who has proved to be an
excellent leader of his team.

AN HON. MEMBER: Mr. Mody is
very happy.
SHRI D. X BOROOAHN:

Indian should be
(Interruptions)

AN. HON. MEMBER: How manhy
wells have been siruck there?

SHRI D. K. BOROOAH: This is
the first time i the history of oil
drilling that we struck oil in the
second attempt at drilling.

Every
tappy about it.

SHRI INDRAJIT GUPTA:; That
shows how much o1l 1s there.

SHRI D. K BOROOAH: That is
true. That also showsg that our boys
are as good as any other

So far as other con'racts are con-
cerned, all over the world in whatever
area drilhing has taken place, all
these companies are functiomng
Whether 1t 1s Norway or Great Bn-
tain, British companieg are also func-
tioning and other companies are alao
functioning here. This is the system
and it 18 known as the general con-
tract service. We are encouraging
some of these companies as general
contract service Thiere 18 a whole
scheme of what is known as agree-
ments on this bams. We do not want
to give them any equity participa-
tion We are also loath to give them
a share in the oil If we are an ol
surplus country it would have been
different. It would look very odd 1*
we allow them to take away oil and
buy the same quantity of oil from
other countries. Therefore, we are
going slow We are negotiating onh
with two companies although many
mare companies hag come. We ghould
like 10 be very careful so that we
could get the Tbest terms and wt
keep the oil that ig produced here

There is the question of prepara
tion for further drilling in the off-
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ghore areas. When I first came here
1 ordered immediately a selsmic sur-
vey ship and it is coming early next
yeat. It is an  American sghip...
(Interruptions). If in may digrees a
little, I wag last year in Moscow and
I Jooked at a car. I told my Russian
interpreter: that it looked very much
like a Fiat car and hLe said that it
was a Fiat.

SHRI PILOO MODY: Not ouly that,
he bought an American ship also in
Moscow.

SHRI D. K BAROOAH: Techno-
logy has become more or less inter-
national. I must say that it is a fact
of recorded history that but for the
cooperation and assistance of the
Soviet Union there would have been
no oil industry in this country. Even
today so far as on shore is concerned
it is they who have given us unstinted
help, as Mr. Gupta had said. Our rigs
have become very old. There were
surveys. Ome was by experts second-
ly, Mr. Sheshin, who is the Minister
for oil and who is himself an of'man
stayed 15 days with the team and
they come to the conclusion that our
rigs were old and they need to be
changed We have already decided to
huy 18 rigs. For three rigs we have
placed orders.

AN HON. MEMBER: From where?

SHRI D. K. BOROOAH: From the
Soviet Union, Six will be from
Rumania. Two more we are getting
from Rumania. This matter is being
disoiissed with them. In our country
particularly in eastern India drilling
18 very deep and we have to go as
deep as 6000 metres, Therefore deep
drilling rigs are to be manufactured,
and they are being manufactured in
Russia only now. Earlier they did
not go for deep drilling. Rumania
has deep drilling rigs and they had
given not only this kind of assistance
but assistance for equipment, for field
installation enamel quoted pipes, ete.
We are also getting 20 experts from
them. Four have alreadv come.....
(Interruptions). Our men tngd their
men are working together. Confidence
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1> a matter of experience, Our experi-
ence 13 that go far as oil exploration
is concerned. our men and the Russian
men, our experts and their experts
have worked together ang given
results—in India as well as friendship
with the Soviet Union. Our experi-
ence has been that wherever we have
been in difficulty in regard to this
matter, the Soviet Union has come to
our help. 1 am g pragmatic person
and ] do not have any ideological pre-
judices. I judge the tree by the fruit
1t bears. So, Sir, that perhaps, takes
care of the problem raised by Mr.
Cupta Mr Raja Kulkarni has been
raising a query time and again, and [
think with justification, that we should
huve another Oil Prices Committee.
The last Oil Prices Committee was set
up i 1968. Shantilal Shah Committee,
and its final report came in 1970. But,
then, soon after that the entire struc-
ture of oil trade has undergone a
change. Therefore, we need g new
Committee, to have a new look at the
prablem. Sir, after a great deal of
consideration, we have appointed a
Committee, but, this time we have
only experts. The Chairman is Dr.
K S Krishnaswamy Executive Direc-
tor of RBI, Member Shri N. Krishnan,
OSD, Department of Mines, Member
Shri Ajit Das Gupta of the Institute
of FEconomic Growth and WMember
Secretarv Shri S Ramaswamy. Minis-
try of Petroleum and Chemicals. They
are r~voectrd to cubmit the report
within eight~en months The Jast
Committee submitted thnr renort in
two years But, we lLave asked this
Committee to expedite the report.

SHRI K. S. CHAVDA- They will ask
for extension of time.

SHRI D. K BOROOAH: Not this
Commitlee. They ate busy profes-
sional ynen and they do not want ‘o
waste their time,

SHR{ PILOO MODY: The implica-
tien bheing Shantilal Shah was not.

SHRI RAJA KULKARNI- Will there
be ro interim report?
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SHRI D K BOROOAH' We have
a-red them to submiy an interim

reps t 2o That 1s being done.

SHRI VASANT SATHE: I hope it
would not go on indefinitely like the
Pin line Commultee

SHARI D K. BOROOAH: They are
eagert techneal people and so far as
they are concerned, they would be
interested in getting things done as
qui kly as possible Thig 1s at least
‘my cxpeciation, Mr. Gupta and
perhaps, another Member, Mr. Tiwary,
had dash.d about the Malaviya Com-
muitee recommendations. Sir, as far
as Malaviya Committee recommenda-
tions are concerned, it 1s not g strait—
Jacket These are guidelines, they
ale certain basic guidelines, how to
get along with our work. We took
some time to choose a Chairman for
ONGC We did not have a permanent
Cha.rman at all He has been conti-
nuwng on a temporary basis long before
I came. According to our present
system. he is not the Chief Executive
Officer. He only presides over the
delitberations of this Commission. He
had no authority over anytody. Then
we decided that we will appoint some-
body Ultimately, it is not a question
of ¢minent men, but eminent man. If
a right man is put at the right place,
he will do the job We appointed a
Committec headed by Mr Haksar, and
a number of scientists, technologists
and businest administratorg were
assoriated with this Committee They
were, Shri Mulgaonkar. Prof Ram-
anna Shri Ravi Mathai and Dr. Nag
Chowdhury and all of them unani-
mously recommended the name of Mr.
Prasad and he has been appointed
Chairman, he has taken over. He is a
person from the Atomic Energy Com-
misgion and he hag aiso the experience
of management of private industry. He
has taken over He hes been avpointed
Chiet Fxecutive Officer and Chairman
of ONGC The Secretary of my
Ministry as well ag the Secretary of
the Denartment of Economic Affairs,
have bw»en made part-time Members
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of thig Commission with a view to
cypediting the work. He has been
given full authority ‘We want him
to be involved in the restructuring of
the ONGC on the basis of the Malaviya
Committee recommendations, because
he will be the man in charge., He is
looking into it and before long, he
will come with proposa's which will
suit our very special conditions,

We have found that although ONGC
15 rotionally autonomous, it is entirely
doperdent on the Government for
funds. We have therefore decided that
we will have an Oil Industry Deve-
lopment Fund, which would be placed
at the disposal of the ONGC to be
utilised as and when they want accord-
ing to their own requirements. In
that case, it will be free from the
burecaucratic red-tape of a Department
of the Government of India. We have
worked 1t out and the proposals will
come before the House We propose
to start with an annual amount of
Rs 45 crores, which will be perhaps
adequate for their purpose We are
not only going in for offshore drilling,
but we are going to buy another rig
We have started drilling in Iraq where
our tern is working We are trying
to get locationg in other countries also
I need not name them at present. It
is lkely that we will get good loca-
tions in other countries, because ofl is
an industrv of adventure It is an
industry which cannot be gone at the
door step It is not like kitchen gar-
den or catching fish in the backyard
ponds The entire basis of the indus-
try is the spirit of hirh adventure and
we are trying to introduce this spirit
of high adventure in our people I am
glad to sav that the resporne has been

verv pood 1 hope before long, our
peonle will by able to show their
mettle

We are intensifying our operations
in Assam Mr Sheghin s of the
opinion that Assam has very excellent
nrosnects and we can get perhaps 4
milhon tonnes We can double it in
the next five years' time.
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SHRI K. S. C1{.\VDA: What about
Gujarat?

SHRI D, K. BOROOAH: Production
in Gujurat alsp can be increased, but
the tields in Gujarat are not so prolific
as in Assam. Our problem in Assam
has heen, the crude ofl pipeline which
carrieg crude from Assam to Barauni
is meant only for 3 million tonnes.
Now we have found that it is possible
to increase it to 4 million tonnes with
a little investment. It can carry upto
8 million tonnes with a little more of
booster pumps. We have worked it
out and we have found that whatever
o1} we produce in Assam that can be
utilised immediately in other refineries
hke Barauni, Bongaigon and also
Haldia. We are going to utilize it at
Rorgaigaon which 1s a petrochemical
refinery. There are also expoctations
that the capacity of Assam refinery
wili be increased from 1 million to 2
million tonnes, Similarly, the capacity
of BDarauni refinery will be increased
irom 2 to 3 milllon tonmes. There
will ba 2 million tonnes of indigenous
crude and another million tonne of
imported crude, making three million
tonnes  There iy no difficulty about
processing three million tonnes in
Barauni.

SHR! INDRAJIT GUPTA: Can
Barauni refine  the imported crude
without major modifications?

SHRI D. K BOROOAH:- We can do
1t We are already doing Iraqi crude.

SHRI SHYAMNANDAN MISHRA:
If you can undertake it without major
modificalions and if the product pipe-
line j3 also there for the imported
v:rv:xde, then what is the difficulty in
golng over to the imported crude?

SHRI D K. BOROOAH: It takes
fime  Now the availability has been
ensured, we would be able to do it.

SHRI SHYAMNANDAN MISHRA"
Can you get any time Hmit?
SHRI PILOC MODY: Six 0'Clock.

SHR; p. X. BOROOAK: It will be
dnna earlier,
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Shri Shyamnandan Mishra said that
br had been intormed that while
buying Saud: A:ubjan crude Shri
Pathak, a Member of the Planning
Commissicn, hag sent a telegram to
us. We did not have any telegram
from him. Ang I do not know how
he could send a telegram because
Shi1 Pathak was not associuted with
the purchase of oil.

SHHRI SHYAMNANDAN MISHRA:
The Member: of the Planning Com-
mission are also entrusted with such
tasks when they go abroad,

SHRI D. K. BOROOAH: None of
them, except Shr D. P. Dhar, the

Minister of Planning, had gone to
Iraq.
SHRI SHYAMNANDAN MISHRA:

Can you say that Shri Pathak was not
associated with it

SHR1 D K. BOROOAH: Not with
the purchase of oii He does not buy
any cil. But, of course, he is an officer
of my Ministry. He is the Chairman
of ELL. He may be a Member of the
Planning Commission, but he is the
Chairman of EIL. which is associated
with the designing of factories.

SHRI SHYAMNANDAN MISHRA:
So. he ig associated with your Minis-
try; he is not very alien to you

SHRI D. X. BOROOAH: But he is
not connected with the purchase of
oil, In our records we have no tele-
gram sent by Shri Pathak from Iraq.

SHRI SHYAMNANDAN MISHRA:
Can you say that neither the Prime
Minister nor the Cabinet reccived any
telegram? I am acking about the
Prime Minister. We also have some
information with us

SHRI D. K. BOROOAH: In my
Ministry we have not received any
telegram. Regarding the Prime
Minister., he c¢an ask the Prime
Minister,

SHRI SHYAMNANDAN MISHRA:
You are functioning in a collective
way.
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SHRI D K BOROOAH How can I
gve the reBly right now?

SHRI SHYAMNANDAN MISHRA
I rased it two hourg back What is
the difficulty in getting the informa-
tion” Will you please give this infor-
mation later, say tomorrow?

SHRI D K BOROOAH Tomorrow
1 will not be here I will be 1n the
plane

SHRI SHYAMNANDAN MISHRA
Mr Chairman, when we raise some
porit 1n e debate, we want satis-
faction on those points in the reply
Why can the Minister not leave a
message with the Prime Minister so
that we can get that information?
There 1s no doubt that the Prime
Mmister did receive thig telegram
He 1 avoiding 1t

SHRI D K BOROOAH I am not
avoiding this

Then I come to the price of crude
purchased from Saudi Arabia It was
the first purchase from Saudi Arabia
and earhler we had not bought 1t
directly This price wag decaded by
discussions 1 a Committee of the
Secretary to the Prime Mnister, the
Cabinet  Secretary the Economie
Affairg Secretary, the Finance Secre-
tary the Secretary of my Minstry,
jointly bv myself and the Finance
Minister, Mr Chavan

SHRI SHYAMNANDAN MISHRA
How does 1t sanctify a higher price
for Saudi Arabia crude? A lower
price was paid for Iragi crude

SHRI D K BOROOAH Are you
sure? So far as the price 1s concern-
ed the price was fixed by discursions
by a committes of 'l the semor
officers The Finance Mimister wag also
there It was sanclioned by the
Finance Minster

SHRI SHYAMNANDAN MISHRA
Whethey it was not higher than the
Iraqa crude price®
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SHRI D K BOROOAH, That will
be gone into separately 1 cannot
give the figures now,

SHRI SHYAMNANDAN MISHRA:
I am swme gbout it

SHRI D K BOROOAH You do not
know that

SHRI SHYAMNANDAN MISHRA
Please do not presume too much

SHRI D K BOROOAH Nobody else
should also presume

SHR] SHYAMNANDAN MISHRA
See thig sycophantic clapping That
15 not 1 ing to daunt me

My stmple question 1s, whether you
did not give a higher price for Saudi
Arabia crude assuming that the quality
wasg the same

SHRI D K BOROOAH Furstly, you
eannot assume that the quality was
the same

SHR1I SHYAMNANDAN MISHRA
Three million dollars have been cor-
nered that way by some interested
elements That 18 my allegation and
1 stard bv that allegation

SH ' D K BOROOAH Thig is an
alleg :'tion The suggestion that the
hon Member has made has no legs to
stand upon It 13 not only wrong on
facte but T am afraid, 1t 1s malicious
and politicallv motivated

SHRI SHYAMNANDAN MISHRA
This i5 the stinking scanda) in which
he is himself involved ., (Interrup-
tioms)

SHRI RAJA KUI KARNI He has tn
withdraw that This 1¢ a baseless
allegation He must withdraw that
baseless allesation

SHRT SHYAMNANDAN MISHRA
Wha' 15 npoliically motivated? Your
pohtical funds ate cnming from such
deals (Interruptions)

I am asking two precise questions
One 18, whether the Saudi Arabia
crude was not paid a higher price
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than the Iraqi crude, Yet him
answer that. The other is, whether
the Prime Minister dig not receive
an C.CP. messsge from Mr, Pathak
who happened to visit that region.

SHRI D. K. BOROOAH: So far as
the prices are concerned, the prices of
crude in different countries vary
according to quality and, sometimes,
.also according to an arrangement we
arrive at with different countries,

SHRI SHYAMNANDAN MISHRA:
My submission is that it is the same
quality for which you have paid &
higher price.

SHRI D K. BOROOAL}I: We do not
pay the same price for the satne
quality. To different countries, we
pay different prices. There 15 nothing
wrong in that,

SHR1 SHYAMNANDAN MISHRA:
Again, he 1y shifting the ground, He
says, “For the same quality, we pay a
higher price "

SHRI D K. BOROOAH: Making
noise 15 pou argument.

SHRI SHYAMNANDAN MISHRA:
You are not giving any satisfaction;
that » no wisdom.

SHRI D. K. BOROOAH: Who can
~atisty you?

SHRI SHYAMNANDAN MISHRA:
You are incapable of satisfying any
person ¢ xcept your wmastel,

SHRI D. K. BOROOAH: 1 would
onlv say that 1 repudiate whateves
the hon. Member has said.

SHRI SHYAMNANDAN MISHRA:
I also repudiale whatever you have
wand,

SHR] D. K. BOROOAH: So far as
Barauni refinery is concerned. I think,
I have covered this pomt.

There was one point about slack
wax which is used by the small sector
people. The sale was discontinued
under the gdvice of Director~General,
Health Bervices, as the working of the
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small units cannot be adequately
supervised. Any misuse of paraffin
wax made from slack wax or of the
extracted oil from slack wax is @
serious health hazard. These contain
cuncer-inducing chemicals, Efforts
are being made to evolve adequate
supervision over such plants through
I81. The Director-General, Health
Services, has been reguested to recon-
ader and have it satisfactorily tested
by the IS1. So, it has been stopped
by the Director-General, Health
Services we cannot use slack wax for
1 nducuon of paraffin wax.

Su far «s top management of 10C
1 cuncetned, I have told this House
alieady . (Interruptiwons) There 1
now u tendency for new capitalist
et to take possession of the public
-ector  organisations. It has to be
watched very carefully.

So tar as IOC ig concerned. yester-
duy Dr Kailas raised a question about
one officer, e did not name the
ofticer, but it was obvious to me and
also to many others to whom he was
referring. 1 have looked into the
vapers relating to that part. That
was, when he was not in IOC but m
Lupe. Certainly there may have been
ustake:, but I was not convinced that
there was any corruption. In fact, I
nave recorded it. Now he hag left
the Ministry. 1 do not want to say
anything about him. With anybody
who leaves my Ministry 1 would like
to part as friends. It 1s & fact that I
did not give any extension to him.

SHRI BIREN DUTTA (Tripura
West): What about my complaint?

SHRI D. K. BORODOAH: 1 have sent
« chit to you.

So far as the Managing Director of
IOC Marketing Division is concerned,
that gentleman had submitted  his
resgoation; I did not want to disoblige
one of my senior officers; that is why
I have accepted it. Therefore, 1 have
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(Shri D. K. Borooah,)
sent proposals to the Appointments
Commzttee for appointment of JOC
Cheirman and 1 hope that will be
cleared soon. So, I think before long
1 will have to restructurg. the 10C also
with a' view to make it more effective
not only in respect of distribution but
aiso refining because to measure the
performance of JOC, it is not enough
to look only to the aspect of distribu-
tion because to-day it is a sellers'
market and calesmanship is not
required. What is important is the
efficiency of refining. Of course, our
refineries have done a grnod work
They are working at a high percent-
age of capacity, 95 to 100 per cent, but
it is possible that theiy production
quality can be improved and may be
we will have to change the production
pattern also for which a team of
Russian experts ig coming. They will
look at it because many of our refin-
erieg are Russian-made and they are
trying to change the pattern to make
the refineries more effective and more
profitable.

‘I have heen very happy that hon.
Member have placed a number of
points, We have taken down notes on
all the points. Certainly we will try
to.... (Interruptions). Regarding Shri
Mishra’s point I will place all the facts
before him and I am sure he will be
satisfied.

So far as Mr. Dutta is concerned.
yesterday Mr. Dutta raised a number
of points about Tripura. Tripura is
on our map and we are intensifying
our work in Tripura al;o. He raised
the question about complaints against
the Project Officer there. These com-
plaints were looked into earlier also
angd when it was brought to my notice,
I sent the Chief Vigilance Officer there
and I understand that the Chief Vigi-
lance Officer has gone there and he
also met Mr. Dutta. As goon as 1 get
the report, action will be taken on it,

SHR! SHYAMNANDAN MISHRA:
T have no doubt that the hon, Minister
has great love and affection for the
people of Bihar. 1 had pleaded that
the location of the petro-chemical
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complex in the Bareum drer ghould
be announced, ‘A decleion had neerly
beén taken earlier. Then. why is he
yielding 10 pressures and’ the announ-
cement is delayed? ' .

SHRI D. K. BOROOAH: That is
because in the Fifth Plan they have
not ‘included any petro~-chemical eom-
plex except the spill-over which is
Bongaiguon refinery petro~chemical
complex.

SHRI SHYAMNANDAN MISHRA:
They have not indicated that it should
be at Bongaigaon.

SHRI D. K. BOROOAH: Bongaigaon
refinery i a petro-chemical refinery.

SHRI SHYAMNANDAN MISHRA:
What are you going to do for Barauni?

SHRI D. K. BOROOAH: That is
exactly what 1 am going to tell you.
So far as petro-chemicals are concern-
ed. we are awaiting the Planning
Commission’s  clearance. Certainly,
Sir, Barauni being the older refinery,
will have the topmost priority.

MR, CHAIRMAN: I shall now put
Cut Motions Nos, 9 to 21 moved by
Dr. Laxminarain Pandeva to the vote
of the House,

All the Cut Motions were put and
negatived.

MR. CHAIRMAN: Now the question
is:

“That the respective sums not
exceeding the amountg on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted 10 the President
to complete the sum necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March.
1975. in respect of the head of
demand entered in the second
column thereof against Demand
No. 70 relating o the Ministry of
Petroleum and Chemigek’."
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The imotion was adopted,

[The Motion for Demands for
Grants which was adopted by the
Lok Sabha is reproduced below Ed.}

Demand No. 70—Ministry of Petro-
leum gnd Chemicala

“That a sum not exceeding
Rs. 58,558,000 on Revenue Account
and not exceeding Rs. 200,47,68,000
on Capital Account be granted to
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the President 10 compleie the sum
necessary lo defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Ministry of Petroleum and
Chemicals’.”

18.08 hrs.

LThe Lok Sebhia then adjourned till
Eleren of the Clock on I'riday, April
19, 1974/Chaitig 29, 1996 (Saka).)





